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LOK SABHA DEBATES 

o ~ · . 
LOK SABHA 

Thursday, December 5, 19631 Agra-
hayana 14, 1885 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MH. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

-!-
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Shri U. M. Trivedi: On a point of 
clarification. May we understand 
what is 'C' Power House and of what 
place? 

Shri S. A. Mebdi: New Delhi 

Sbri U. M. Trivedi: Why is it not 
mentioned here? 

Mr. Speaker: Order, order. 

Tbe Minister of IrriratloD and Power 
(Or. K. L. Rao): (a) No, Sir. The 
Power House was scheduled to be 
completed by August 28, 1963. It was 
put on commercial operation on Sep-
tember 10. 1963. 

(b) A statement is laid on the Table 
of the House. [Placed in Library, See 
No. LT-2026/63]. 

(c) Delhi Electric Supply Commit-
tee has extended the date of commis-
sioning to 10th September, 1963 and 
no penalty is to be levied. 

o - ~ <'iT .... ~  ~ it ;;rr;r.rr 
~  f'li \ifif ~ ~ t 11ft llf, ~  ~  

;m"'l{(f't ~i  it ~ m mit ~ 9;1'1"( 
~~~ q;: ~~  if,lqrrt ifiT·lf.TlT f<:1.fT , . . 

1TlfI 'IT .. I I'IIfIo 

Mr. Speaker: Whether this Com-
pany's tender was the lowest one or 
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for any other consideration this con-
tract was given to this Company? 

Dr. K. L. Rao: I have no infonna-
tion on the subject. 

-n 1Af;m: ""'" ~ : ~ om W: 
~ ~  !f;;q;IT lfiT ~ ~ ~ ifIIT ;jfif m 
~ 'f I 

~ ~ i  ~~~  
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Dr. K. L. Rao: I will explain why the 
extension was given. The perform-
ance test was taken up in July, 1963. I 
happened to inspect the power plant 
and I felt the need for examination 
by the experts of the U.S.A. of the 
Westinghouse according to whose the 
design manufacture was done by Mit-
subishi in Japan. Therefore, I direct-
ed that the experts must be got from 
the U.S.A. Accordingly, the experts 
were called in and they examined the 
plant. We took this precaution so 
that there will be no serious break-
down during the commercial opera-
tion. Since the work was done at our 
request, no penalty was to be levied. 

~~~ ~ ~~ 
Jflft ;;ft;if ~  ~ ~ 'IT ~  ~ 
'IT f!f; "moo 'fTll" rrrf<rn ~ W ~ 
flITiffi7 ~ if ;rr ~ ~ ~ ~ v:rt 
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~  

Dr. K. L. Rao: We will bear this 
suggestion in mind. We will take it 
up at the appropriate occasion. 

Development of Greater Calcutta 
-385. Shri R. G. Dubey: Will the 

Minister of Finance be pleased to 
state: 

(a) whether it is a fact that the 
Central Government have agreed to 
give rupees ten crores for the deve-
lopment of greater Calcutta; and 

(b) if so, the outlines of the scheme! 

The Minister of Planning (Shri B./'· 
R. Bhagat): (a) Yes Sir. A provision 
of Rs. 10 crores has been made in the 
Third Five Year Plan of the Centre 
for the development Schemes of great-
er Calcutta. 

(b) The Calcutta Metropolitan 
Planning Organisation has been set up 
by the West Bengal State Government 
for drawing up schemes for dealing 
with the problems of greater Calcutta. 
The schemes so far received from the 
State Government relate to Gas Sup-
ply and Water Supply. A number of 
other schemes are understood to be 
at various stages of formulation. 

Shri R. G. Dubey: Is it a fact that 
some American experts are associated 
with this plan, and how long will it 
take for the Master Plan to be ready? 

Shri B. R. Bhagat: It is true that 
the team from the Ford Foundation is 
associated with it. They are at pre-
sent engaged in formulating the plan 
for the development of Greater Cal-
cutta and the neighbouring area, and 
improving the sanitation, health and 
water supply of Greater Calcutta. As 
I said, three schemes have been sanc-
tioned, or rather been approved of by 
the Planning Commission. In addi-
tion, the team is engaged in a num-
ber of other schemes. It is difficult 
for me to say how long it will take, 
but I think that they will do it very 
soon. 

Shri R. G. Dubey: May know 
whether Government have in view 
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·ance to other cities in India, and 
whether the Mysore Government have 
made a request for the development 
·of Bangalore? 

Shri B. R. Bhagat: Calcutta has a 
special problem, and that has been 
recognised by this House and by the 
country, and in the Plan. 

Mr. Speaker: There is no scheme for 
Bangalore yet? 

Shri B. R. Bhagat: But in the Fourth 
Plan, we are taking up the question 
of making provision for the urban 
development and town planning of 
all the major cities. As regards 
Bangalore, for the information of the 
hon. Member, I may say that the 
Bangalore water supply scheme which 
is a very ambitious scheme has already 
been considered by the Planning Com-
mission. 

The Minister of Health (Dr. SushUa 
Nn:·"r): May I add something to the 
answ('r given by my hon. colleague? 
There is a scheme under country and 
·town planning under which we are 
giving money for preparing Master 
Plans of several other cities to all the 
State Governments. 

Shri Himatsingka: Is the hon. Min-
ister aware that there is all-round 
deterioration of the town of Calcutta 
and immediate steps are needed to 
remedy the situation? 

Mr. Speaker: That is exactly what 
is being done. 

Dr. Ranen Sen: The Calcutta Metro-
politan Planning Organisation had 
been set up three years earlier. What 
concrete steps for improvement have 
been taken, besides taking up certain 
schemes and other things? 

Shri B. R. Bhagat: As I have said, 
they have the gas supply scheme, the 
water supply scheme and the emer-
gency water supply scheme. These 
have been taken up already. This is 

11 very concrete step. Then, they have 
>other schemes for Calcutta-Dum Dum 

super-highway; there are also a num-
ber of other urgent schemes which are 
being studied, formulated and then 
will be taken up. 

Shri B. N. Makerjee: In view 01. 
the fact that the WHO had under-
taken a study of this matter and cog-
nate problems as early as 1959 and 
also in view of the interim recom-
mendations made by the Calcutta 
Metropolitan Planning Organisation, 
may I know what definite progress 
has taken place so far in regard to the 
supply of pure pipe-water, particu-
larly because of the danger of cholera 
which has been highlighted by cer-
tain recent failures on the part of the 
corporation? 

Shri B. R. Bhagat: Of the three 
schemes sanctioned. one relates to 
water supply to the four municipal 
areas and dne to emergency water 
supply. I think that that will cater 
to these areas, and that is being 
undprtaken. 

Dr. Ranen Sen: What is the pro-
gress made? 

Shri B. R. Bharat: I have no infor-
mation just now with me. 

Shrimati Renuka Ray: May I know 
when this emergency water supply 
scheme will be ready and actually in 
operation? 

Shri B. R. Bhagat: I cannot say 
exactly what time it will take to com-
plete it. But these schemes have been 
undertaken, and I hope they will be 
completed very soon. 

Shri P. C. Borooah: May I know 
whether the scheme includes also the 
tackling of the problem of smoke 
nuisance in Calcutta? 

Shri B. R. Bhagat: I do not know 
yet. 

Shrlmati Savitri Nigam: Is the hon. 
Minister aware that the condition 01. 
the slums is very pathetic and pitiable 
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there, and if so, has any scheme been 
chalked out for slum clearance? 

Shri B. R. Bhagat: Yes, that is one 
of the schemes being studied, and a 
plan will be formulated very soon. 

Shri P. Venkatasubba.lah: May I 
know whether the Metropolitan I;>lan-
ning Organisation that has been con-
stituted for the formulation of these 
schemes has been charged with laying 
the new railway line round about 
Calcutta, which is a long-felt need of 
that area? 

Shri B. R. Bhagat: That is not at 
present under study, but I hope that it 
may be taken up in future. 

Jlouses on Hire-purchase Basis 

-386. Shri P. C. Borooah: Will the 
M"mister of Health be pleased to state: 

(a) whether the Central Govern-
ment have approved any scheme of 
the Delhi Administration for the 
construction of houses for being sold 
to lower and middle income group 
people on hire-purchase basis; 

(b) if so, the cost of the scheme; and 

(c) the number of houses of differ-
ent categories to be built under the 
scheme and where? 

The Deputy Minister In the Minis-
try of Health (Dr. D. S. Raju): (a) No, 
Sir. The Delhi Development Author-
ity have, however, prepared such a 
scheme under the direction of the 
Chief Commissioner, Delhi. 

(b) Projects costing Rs. 97 lacs have 
so far been sanctioned. 

(c) A statement is placed on the 
Table of the Sabha. 

STATEMENT 

Under the scheme, 10 pilot projects 
have so far been sanctioned lIS per 

following detaila:-

SI.No. Location 

I. Najafgarh Road 
(Opposite Rajouri 

Total 
number 

of 
houses 

Garden) 98 
2.. West of Safdarjang 

Hospital 156 
3. East of Kailash . 30 
4. Naraina Village 

Area Scheme 62 

346 
(692 dwelling units) 

Estimated 
cost 

(Ra. in 
Jakhs) 

19'71 

19'06 

Shri P. C. Borooah: In what way 
will the cost of the houses be recover-
ed from the purchasers and how long 
will the recovery be spread over? 

Dr. D. S. Raju: These houses will 
be constructed on these plots. The 
recovery will be in about ten years' 
time. The scheme is to link it with 
insurance policies; these people have 
got their insurance policies also. 

Shri p. C. Borooah: Will the houses 
including land be given in ownership 
to these purchasers? If not, will the 
land be given only on lease? 

Dr. D. S. RaJu: The houses will be 
built and then sold. 

Shri Bhagwat Jha Azad: May 
know whether the houses so construct-
ed will be on the pattern to be given 
to the middle income group or there 
will be a deviation like that in the 
case of some State Governments which 
are constructing them for middle in-
come groups but are auctioning them 
at a higher price? 

Dr. D. S. Raju: No, they are mostly 
for the middle and low income groups 
only. 

Shrl D. C. Sharma: May I know if 
the ten pilot projects in Najafgarh 
Road, west of Safdarjang Hospital. 
Kailash, east of Kailash and Narayana 
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village have been completed? Will 
there be any extension of these ten 
pilot projects? If so, by what time 
will it take place? 

Dr. D. S. Raja: These pilot projects 
are expected to be completed by the 
end of next year. After that, there is 
a bigger scheme costing about Rs. 211 
lakhs which will be taken up by the 
end ot next year. 

C.B.S. Ayarvedie DIspeJIsarf, 
New Delbl 

-181. Shri Yashpal SiD&'h: Will the 
:Minister of Health be pleased to 
state: 

(a) whether C.H.S. Ayurvedic Dis-
pensary opened in Gole market, New 
Delhi, has proved a success; and 

(b) it so, whether there is a propo-
sal to open such dispensaries in Gov-
ernment colonies and when they are 
likely to be opened? 

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a) 
and (b). It is too early to express any 
definite opinion regarding the popu-
larity or otherwise of the Ayurvedic 
dispensary. The question of opening 
more dispensaries will be considered 
after watching the progress of the 
dispensary that is functioning at pre-
sent. 
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Shri Bhq'wat Jha ADd: It is abso-
lutely wrong. 

Mr. Speaker: Do the hon. Memben 
want information from the Minister 01' 
want to give information? 

Shri BIlaJlWllt Jha Asad: We resent 
such remarks. 

Mr. Speaker: They can contest It 
later and make a correction. But now 
they have to listen. 

.-,0 ~ ;n1f{ -~ ~ 

~ it t ~~~ 
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Shri Bhagwat Jha Azad: It is stated 
that it is too early to assess the popu-
larity. May I know if the dispensary 
in Gole Market is not able to cope 
with the patients who are coming 
everyday for treatment these days? 

Dr. Sushila Nayar: That is not our 
information. 

Shri B. K. Das: May I know whe-
ther the requisite medicines are sup-
plied to this dispensary, and if so from 
what source? 

Dr. SushUa Nayar: All the medi-
cines are being supplied to this dis-
pensary, and the sources are the recog-
nised Ayurvedic pharmacies. 

~o ~~ ~ ~~ 

~ ~ 5I1m: it;- ~~ Aflmnt=l1f 
~ ~ !fi)t ~ t. ~ \lilt it 
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i ~ iI'ffl ~ w ~ lfTn1 ~a  
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<'!If ~ ~ ~ ~ 1111lf ~~ ~ ~ ~ ~ I 
~i ~ ·dt i ~  ~ 
f'F ~ m ~ <t>1' \llcWI .... dl ~ ~ 
;r@'1 
Dr. Sarojini Mahishi: May I know 

whether the decline in the number of 
patients in the Ayurvedic dispensary 
indicates the effect of the preventive 
·measures taken by the dispensary 
in the colony? 

Dr. SushiIa Nayar: No, Sir. 
Shri Bishwanath Roy: May I know 

whether the cost of medicine supplied 
in the Ayurvedic dispensary is in any 
way less than the cost of the Allo-
pathic medicines supplied in the other 
dispensaries? 

Dr. Sushila Nayar: I do not have 
any comparative figures, but I pre-
sume the cost of the Ayurvedic medi-
cines will be very much less, because 
Ayurvedic medicines are cheaper. 

iii\" ~ i ~ ,,"<'I" ~ : il" ;;rr;:r;:rr 
~  ~ ~~ ~  ~ if; 
~ Q;l1o mo ~ ~ ~ 'fiffi 
~ ~ <R" 'Ii<: ~ If!IT ~  W W 
m:ll: ~ ~ ~ ~ it ~ <WI" 
iffi litd"r "lW1 i~ ~  ~ ;r@' 
~ i  

'ITo ~ ~ : ~ qrn ;::r dl 
~ ifili ~ m"4T ~ ~ ;r l!iTt 
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Shrt H. N. Mukerjee: Since Gov-
ernment has mentioned the question 
of the assessment of popularity, may 1 
know if the criterion is the inclination 
or the disinclination of certain num-
bers of people towards Ayurveda or 
the therapeutic and other curative 
properties of the system which should 
be examined by Government and 
about which they should be satisfied? 

Dr. Sushila Nayar: No, Sir. Our 
remarks are based only upon the 
attendance at the dispensaries. 

Poisonous Gas in Manhole in Delhi 

+ 
f 

Shri S. M. Banerjee: 
Shri Surendra Pal Singh: 
Sbrimatl Savitrt Nigam: 
Shri Mabeswar Naik: 
Sbri Bibhuti Mishra: .388.1 Sbri D. c. Sbarma: 
Sbrl Mohan Swarup: 
Shri Swell: 
Shri P. R. Chakraverti: 
Sllri Sidheshwar Prasad: 

L Sllri D. D. Puri: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that three 
sweepers died because of the poison-
ous gas in the manhole in Karoibagh, 
Delhi on the 25th September, 1963; 

(b) whether any enquiry has been 
made into the causes of this accident 
by the Delhi Administration; and 

(c) whether a copy of the report 
will be laid on the Table? 

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a) 
Yes, Sir. 

(b) Yes, Sir. But the enquiry haa 
not been completed. 

(c) Does not arise at present. 

Shrt Surendra Pal Singh: May we 
know if any cash compensation or any 
other kind of help was given to the 
victims of this accident? 
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Dr. D. S. Raju: Yes, Sir. Imme-
diately about Rs. 300 were sanctioned 
for the funeral expenses, and seccndly 
Rs. 7,000 were given to each of these 
families under the Workmen's Com-
pensation Act. 

Shri Surendra Pal Singh: Is there 
any truth in the press reports that the 
first batch of fire brigade staff which 
arrived on the scene of the accident 
came unprepared for the rescue work 
in so far as they had no gas masks and 
no breathing apparatus; if so, may I 
know whether any action has been 
taken against the fire brigade con-
cerned? 

Dr. Sushila Nayar: It is very un-
fortunate and very tragic that these 
deaths took place. It is true that im-
mediately the rescue apparatus was 
not available. People who went in 
also became unconscious, and it was 
after some time that the gas masks 
and breathing apparatus was procured 
and the rescue took place. In the 
meantime, the original victims were 
found to be dead. 

Shrimati Savitrl Nigam: How far 
is it correct that in spite of this tra-
gedy even now sweepers who have to 
enter the manholes for cleaning have 
not been supplied gas masks? 

Dr. Sushila Nayar: A committee 
was appointed and a number of pre-
cautions have been taken which 
should avoid this type of trngedy in 
future, the opening of manholes for so 
much time so that fresh air gOt!s in, 
pumping of fresh air inside, making 
certain tests to detect if there are 
poisonous gases inside etc. These pre-
cautions should take care of the 
future. 

Shrl D. C. Sharma: May I know if 
only the manholes in Karolbagh have 
been put to the tests which the hon. 
Minister described' or the manholes 
all over New Delhi have been put to 
that kind of test? 

Dr. Sushila Nayar: These are the 
general orders that nobody shall be 

lowered into the manholes unless 
these tests are performed, to ensure 
the safety of the workers going inside. 

Mr. Speaker: In all areas? 

Dr. S1IShiIa Nayar: Yes, Sir; in all 
areas. 

Shri D. D. Pori: After the enquiry 
is complete, will the report be laid on 
the Table of the House? 

Dr. Sushila Nayar: I do not think 
we can have any objection to makin, 
the report available to the House. 

Barrage 011 Yamuna River 

·389. Shrl Surendra Pal Singh: 
Will the Minister of irrigation and 
Power be pleased to refer to the reply 
given to Unstarred Question No. 740 
on the 22nd August, 1963 and state the 
progress made in regard to the cons-
truction of a barrage on Yamuna river 
near Rajghat in Delhi, which was 
under consideration? 

The Minister of irrigation and 
Power (Dr. K. L. Rao): A decision 
has been taken to construct a barrage 
on Yamuna river near Rajghat in 
Delhi. The Technical Report has been 
prepared and its salient features ap-
proved. Detailed designs are under 
preparation. The Punjab Govern-
ment have agreed to execute the work 
on behalf of the Delhi Electric Supply 
Undertaking. The work is expected 
to commence shortly. 

Shri Surendra Pal Singh: We 
understand from the statement of the 
hon. Minister that the ccnstruction of 
the barrage is to be carried out by 
the Punjab Government. May I know 
if the Punjab Government is to bear a 
share of the cost of this project also? 

Dr. K. L. Rao: The Punjab Gov-
ernment is doing the work on behalf 
of the Delhi Electric Supply Under-
taking and it is essentially meant for 
cooling the waters of Station C, in 
which Punjab also has got one unit. 
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To that extent, it will have to bear 
the cost. 

~ ~  
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[(a) to (c). The sub-soil water e ~  
in Delhi has been fairly stationary 
over the last few years and no danger 
is apprehended to Government pro-
perics including the Parliament 
House.] 
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Shri D. D. Purl: What is the 
present level of mb-lOil water and 
what ts considered to be the safe 
level 7 
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Mr. Stteaker: Under the Parlia-
ment House or somewhere else? 

Shri D. D. Pari: In New Delhi. 

Shrl Mehr Chand Khanna: They 
are trying to keep the water-level 
round about 14 feet below. But during 
the monsoon, it rises up and comes to 
10 feet. 

Shrl Laskar: May I know whether 
the Government is thinking of utilis-
ing the sub-soil water for any useful 
purpose at all ? 

Shri Mehr Chand Khanna: Our 
Idea is to throw this water back into 
the Jamuna, because it is considered 
that possibly the quality of the water 
is not good and is brackish in some 
places. If we take back this water 
into the gardens, the level will again 
rise. 

Shri D. C. Sharma: According to 
the statement of the Minister, if the 
sub-soil water had not risen during 
the last few years, it is an "act of 
God". May I know what efforts the 
Ministry is making in terms of human 
resources in order that all danger to 
Government houses, Parliament House 
and the houses in New Delhi is over 
for all time to come? 

Shrl Mehr Chand Khanna: It is 
exactly for this reason that we have 
dug up these wells and have been 
pumping them. Then we have also 
certain other measures like drainage 
and watering of the lawns and raising 
levels in certain places. All these 
steps are taken. 
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Central HOUSing Board 

r Shri Ehagwat Jha Azad: 
1 Shri Rarneshwar l'antia: 
I Shrimati Renuka Barltatakl: 
I Shri Sidhl'shwar Prasad: 
I Shri Subodh I1ansda: I Shri S. C. Samanta: 

Shri S. M. Banerjee: 
*392. ~  Shrl Dajl: 

I Shrl Oza: 

\ 
Shrl Ramachandra Ulaka: 
Shrl N. R. Laskar: 

, Shri Dhuleshwar Meena: 
Shrlrnatl Savltrl Nigam: 
Shri D. C. Sharma: 

L Shri Gopal Datt Mengi: 

Will the Minister of Works, Housin, 
and Rehabilitation be pleased to 
state: 

(a) whether steps have been taken 
to establish the Central Houlinl 
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Board to take over all the hOWling 
activities; and 

(b) if so, when it will come into 
existence? 

The Minister of Works, Housing and 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) nnd (Il). The question 
of setting up a Central Housing Board 
is under consideration in consultation 
with Ih., Planning Commission. 

Shri Bhagwat Jha Azad: We are 
hearing about the proposal of the 
Government to set up the board for a 
long time. How long will it take for 
the Government and what steps have 
been taken till now? 

Shrl Mehr Chand Khanna: It is not 
intended to set up the Central Hous-
ing Board during the period of this 
Plan. The preparation that we are 
making is this. The matter has been 
discussed with the Planning Commis-
sion and a working group has been 
set up to examine whether the Hous-
ing Board will serve the very purpose 
for which it is intended to be set up. 

Shrl Bhagwat Jha Azad: In view 
of the fact that the allocations given 
by the Union Governmcnt to State 
Governments to help construction of 
houses for low-income group or 
middle-income group people are being 
misused as they auction the houses 
for higher prices for demand from 
the people of these income-groups for 
particular amounts, how do Govern-
ment propose to imporve the situation 
in the absence of a co-ordinating body? 

Shri Mehr Chand Khanna: The 
Housing Board's function will not be 
that. Its main function would be to 
raise extra funds and to see that the 
money that is given to the Ministry 
does not lapse and that it remains 
with them. They would go on allo-
cating it to the State Government as 
a sort of a capital for the construction 
or more houses. As regards the second 

~~ of the question it is the responsi-
bilIty of my Ministry to see that the 
money allocated to the State Govern-
ment is properly utilised and not mis-
used. 

Shri S. C. Samanta: May I know 
whether this body is going to be a 
statutory one? 

Shri Mehr' Chand Khanna: Yes, it 
will be a statutory body and we will 
have to bring a Bill before Parlia-
ment. 

Shri Daji: ~s it a fact that some 
months back In the Conference of 
Ministers of Housing it was felt that 
the. housing board cannot be set up 
durmg the Third Plan and that the 
sum of Rs. 10 crores set apart for the 
board shOUld be distributed to the 
States? 

Shri Mehr Chand Khanna: As 
regards the first part, the general con-
sensus of opinion was that the housing 
oa~d was not likely to serve any use-

ful purpose. That was the genera! 
feeling of the Housing Ministers be-
cause the money that is available in 
the market is scanty. Secondl.Y the 
demands of the Government a;e so 
big that any private organisation 
which is a non-governmental organi-
sation is not going to attract money. 
As regards the Rs. 10 crores, I have 
taken up the matter with the LIC 
and I am hoping that the money will 
become available to me in the next 
two years of the Plan. 

Shri Dajl: The reply is incomplete. 
It is a very serious thing. We got a 
reply from the Minister in reply to 
the question of Shri Bhagwat Jha 
Azad that the Planning Commission 
is considering it, but now the Minister 
said that the Housing Ministers con-
sidered 1lhe plan to be not feasible. We 
want to know what the actual position 
is. 

Shri Mehr Chand Khanna: That is 
exactly what I said. The view-point 
of the Housing Ministers is known; 
tIb.e matter hu been discussed with 
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the Planning Conunission; the matter 
has been discussed with the Ministry 
of Finance; a working group has been 
set up to examine the matter whether 
the Housing Board will serve the very 
purpose for which it is intended to be 
set up. 

Shrimati Savitri Nigam: What are 
the terms of reference given to this 
working group and how long will this 
working group take to submit its final 
report? 

Shri Mehr Chand Khanna: The last 
discussion that I had with the Plan-
ning Commission was hardly about a 
month or two ago. They are prepar-
ing a note on the matter which will 
come to my Ministry and then we will 
proceed in the matter. 

Shrimatl Savitri Nigam: J wanted to 
know the terms of reference. 

Mr. Speaker: He has just, now said 
in reply to a previous question !What 
the objective is and what they are 
going to do. 

Shri P. Venkatasubbaiah: May 1 
know whether the Minister has called 
for a report from the Andhra Pradesh 
Housing Board, as they have been 
auctioning the houses constructed 
under the scheme that has been financ-
ed by this Government. 

Mr. Speaker: That is a different 
thing altogether. 

Shrl A. P. Sharma: May I know 
whether the Government is aware 
that there are several State Govern-
ments who have not utilised their al-
lotment for industrial housing pur-
poses and, if so, what steps are the 
Government taking or are going to 
take in advising those State Govern-
ments to utilise the funds? 

Mr. Speaker: We are dealing with 
the Central Housing Board. I have 
disallowed a similar supplementary. 
Shri D. C. Sharma. 

Shri D. C. Sharma: In what way 
will the Central Housing Board expe-
dite the construction of the houses 
that are needed and what will be the 
measures that will have to be adopt-
ed in order that it does not slacken its 
efforts? 

Mr. Speaker: That has to be examin-
ed. 

Shri Mehr Chand Khanna: All these-
things will be taken into consideration. 

Shri Sham Lal Saraf: May I know 
how many of the States have come to' 
an agreement to set up these Boards 
and also contribute their share and 
how soon will these Boards--

Mr. Speaker: Order, order. Not so 
many questions. 

Shri Mehr Chand Khanna: No con-
tribution will be made by any State 
Government. I have discussed the 
matter twice with the Housing Minis-
ters of the State Governments. Bar-
ring one or two State Governments, 
the rest were not in favour of setting 
up of the Board. 

Shri Krlshnapal Singh: I would like 
to know from the hon. Minister 
whether he is aware that a very large 
number of houses have been damaged 
due to the last floods in rural areas, 
and whether any arrangements are 
being made to help the people in the 
rural areas who are very poor and who 
have lost their crop, in the matter of 
constructing houses and repairing the 
damage. Is the Board going to deal 
with the problem? 

Mr. Speaker: That is not relevant 
here. 

Dr. Sarojilli Mahish1: What will be 
the position of housing co-operatives 
and voluntary agencies in the scheme 
of the Central Housing Board? 

Shri Mehr Chand Khanna: It is too 
early for me to IRlY anything on this.. 
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River Boardt 

+ J Shrlmati Savitri Nigam 
Shri Maheswar NaIk: 

-393. Shri P. K. Deo: 
"1 Shr! Bhagwat Jba Azad: 
I Shri Vasudevan Nair: 
l ShrI Kolla Venkalah: 

Will the Minister of IrrIratiOJl. and 
Power be pleased to state: 

(a) whether it is a faot that GQv-
ernment are now re-examinine the 
proposal fa<r fonnatiOJ\ of river boards 
for the development C1l river basins; 

(b) if so, the outcome thereC1l; and 

(c) how fax GQvernment have been 
able to constitute the six river boardS' 
In the country? 

The MinIster of Irrigation and Power 
(Dr. K. L. Rao): (a) Yes, Sir. 

(b) A final decision has yet to be 
taken by GQvernment. 

(c) Does not arise. 

Shrimati Savitri Nigam: May 
know what would be the function of 
these River Boards and whether these 
will be financed by the Cent! al Gov-
ernment Or the State Governments? 

Dr. K. L. Rao: The functions of the 
River Boards are three in number: 
firstly, investigation and formulation 
of schemes or inter-State rivers; 
secondly, resolving of the inter-State 
conflicts, and thirdly, the regulation of 
the river waters. The expenses for 
these River Boards are to be met by 
the Centre. 

Shrimati SavitrI Nigam: May I know 
whether it will consist only of experts 
or C1l representatives Of the various 
legislatures to safeguard the interests 
of the various States? 

Dr. K. L. Rao: The Act says that 
the members shall be peOple wt\o have 
got experienceC1l encmeerin«, admi-
nistration or finance. 

Shri Mall Sinh P. Patel: In the case 
of inter-State disputes, whose opinion 
will prevail-is it the technical mem-
bers of the Board or the State Gov-
ernment's opinion? 

Mr. Speaker: 'l1hat is theoretical. 

Shri R. G. Dubey: May I know what 
are the reasons that have led to this 
re-thinking of this flood problem? 

Dr. K. L. Rao: The reasons are as 
follows: there are nearly 50 important 
inter-State rivers and tributaries in 
tIhis country. To formulate River 
Boards for these rivers or for even a 
third of them would involve a heavy 
outlay of funds and technical person-
nel. It is also felt that most of the 
work that is to be done by these river 
boards can be done by the existing 
organisations in the Centre and in 
the States. Also, it is felt that the 
unhappy experience of DVC has got 
to be kept in view before forming any 
further statutory body. 

Shri Ranga: Are we to understand 
then, if Government do not propose 
to go ahead with the proposal of 
forming the river boards where the 
different St.ates will come to be re-
presented, that they would prefer to 
carry on the work through the usual 
Government channels? 

Dr. K. L. Rao: I submitted already 
that a final decision has yet to be takeil. 
These are matters under considera-
tion. 

Shri Jashvant Mehta: The hon. 
Minister stated that the experience of 
DVC is not good. There are some 
major multi-purpose o e ~ which 
have been delayed for a long period. 
I would like to know why the Centrf 
is not taking over such schemes which 
are C1l national importance? 

Dr. K. L. Rao: The question does not 
really pertain to river boards. But it 
Is a matter Wlhich is being representpd 
by the various States, that some of 
the major works should be taken over 
by the Centre. That is a matter being 
considered separately. 
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Shri SurendraDath DwlYedy: May I 
know how tar the river boards lhave 
been able to resolve the dil'lerences 
between the States? 

Dr. K. L. Rao: It is felt that tilE 
resolving of the inter-State conflicts 
are better done at a dil'lerent level 
rather than in the river boards. 

Shri Warlor: As the Government 
has thought of having a Central Gov-
ernment organisation to decide upon 
the river schemes and also to settle 
the disputes between the States, why 
should the Government duplicate·t 
with these river boards? 

Mr. Speaker: That is what he has 
answered. 

Dr. K. L. Rao: That is the aspect 
that is being considered seriously. 

Shri P. VenkatasubbaiaJI: May 
know whether the present Tungabha-
dra Project Board is to be replaced by 
the new board that will be set l.>J 
under this scheme or it will be conti-
nued? 

Dr. K. L. Rao: The river boards are 
statutory bodies. The Tungabhadra 
Soard is not a statutory body; it IS a 
control board. 

Shri Basappa: May I know whether 
the State Governments have been COll-
sulted in the matter; it so, what is 
their opinion? 

Dr. K. L. Rao: The State Govern-
ments have been consulted; many are 
against and some are for it. 

Shri Bishwanath RoY: May I know 
whether any proposal regarding some 
turbulent rivers like Gandak, R"pti 
and Ghagra is before the Government 
for consideration and implementation; 
if so, what are its salient features? 

Dr. K. L. Rao: It is again, Sir, a sub-
ject which does not pertain to thiq 
question. But I may add that the 
question of development of these i e ~ 
is undeor serious consideration as it is 
a matter of national importance. 

Sbrl P. C. Borooah: There is already 
a Board tOr Ganga-Brahmaputra. What 
will be the position of that Board 
after the setting up of this new board? 

Dr. K. L. Rao: That is an advisory 
board and not a river board. 

Shrl Bhagwat Jba Azad: Out of the 
Hfty rivers mentioned, is it r:ot a fact 
that there are some rivers which, 
judging from the magnitude of their 
discharge and the technical know· how 
required to tackle them, it is not wit.'tin 
the capacity of the State Government.! 
to tackle; if so, may I know whether 
the Government proposes to halie 
some river boards for such flvers. 

Dr. K. I,. Rao: Problems o! th"t 
nature are being dealt with by tihe 
Central Water and Power Commission 
which is a Central organisation with 
(ull technical personnel. Thert-rore, it 
is a matter for consideration wheti.er 
it is necessary to have a pdTaHel or-
ganisation like river boards. 

C.H.S. Dispensaries 

+ 
r Shri S. C. Samanta: 

Shri Subodh Hansda: 
Of. P. N. Khan: 

- ~  Shri M. L. Dwivedi: 
I Shri Mohan SwarulI: l Shri Sham Lal Saraf: 

Shri Siddananjappa: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that there 
is rush of patients in all C.H S. Dis-
pensaries particularly at Kasturba 
Nagar, New Delhi; 

(b) it so, whether the number of 
Doctors will be increased in all such 
dispensaries where rush is heavy; and 

(c) whether it is also a fact that 
there is short supply of medicines in 
-all the C.H.S. dispensaries to meet 
the demands of the patients and the 
steps Government are taking to pro-· 
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vide all kinds of medicines to 
patients? 

The Depaty Minister in the MJnhI-
try 01 Health (Dr. D. S. Raju): (a) 
Rush of attendance in the Central 
Government Health Scheme Dispen-
saries including Kasturba Nagar Dis-
pensary varies from season to season. 
It is normally heavy during Septem-
ber and October. 

(b) The number of doctors is adjus-
ted from time to time according to 
work load subject to the availability 
,of Medical Officers, 

(c) Adequate stock of medicines in 
normal demand are available at the 
Dispensaries. 

Shri S. C. Samanta: May I know 
the maximum and minium number 
of families that are being served by 
~a  of the C.H.S. dispensaries? 

Dr. D. S. Raju: The total number of 
beneficiaries, including famJies is 5 
lakhs. ' 

Shri S. C. Samanta: May I know 
whether substitutes of patented medi-
cines arc being given by doctors when 
the patented mad.cines that are re-
quired are available in the market? 

Dr. D. S. Raju: The substitutes are 
also good. 

Shri Sham Lal Sarar: These diJ-
pensaries have proved pretty popular. 
Now most of these dispensaries are 
being housed in rented buildings. Do 
Government contemplate constructing 
better ond commodious buildings to 
house these dispensaries? 

The Minister of Health (Dr. Sushila 
Nayar): Four di3pcnsaries buildings 
have been built. Three are under 
construction and with respect to six 
.more we are about to start construc-
tion. In other places, we are finding 
it difficult to get suitable site, land 
etc. As soon as we get some suitable 
.sites, we do intend building our own 
,premises. 

'1'1 ~  ~  ro i~ ~  ~ 
f1i ~i  ~~ d'!' if;;rr ;;rllr q<'1'rql!:j'r 

'1ft qq;f I1It if. ~  ~ ~  ~ 
~ m ~ q;yfuq<; ,&,'ffiipr ~ 
;;rrnr ~ ? 

aa ~  : ~~ ;;rcmr I ~ 
if !II{ m mflf<'l' ~  ~ ~ ~ m 
vnflf<'!' ~ ~  ~i t m ~n  ~ I 

T ~~  ~ ~ : ~ l1T'O!.lf 'fl!:T ~ 
~i ~~ ~i i ~~  

if. ~  fm '<ftir <f.T <'I'm ~ ;;nm ~ I 

'1'T ~ ~ : i ~  ;f{T f<'l'liT 
;jfj\fT ~ I 

Shrimati Savitri Nigam: May I know 
if the han. Minister is aware that there 
are always very long queues in the 
dispensaries and when the unfortu-
nate patients reach the doctor, the 
docbr writes in the prescription most 
of th8 time "medicine to be pur-
chased"? 

Dr. Sushila Nayar: So far as the 
first part of the question is concerned, 
it JS true that there are long queues 
in several dispensaries. We have in-
creased the number of dodors and dis-
pensaries but the number of benefi-
ciaries is also constantly increasing 
and we have not been able to lower 
the load of each dispensary or each 
doctor as much as we would have 
liked, although there is some reduc-
tion. So far as the second ~ t is con-
cerned. generally the medicines ::.re 
gwen from the stocks but some-
times, particular medicines may not 
be in stock and have to be purchased. 
But those purchases are at the cost 
of CHS. 

Shri Koya: May I know whether 
Government have received memoranda 
to establish more dispensaries instead 
of increas;",; the number of doctors? 

nr. SushiL\ Nayar: There is a C'lns-
tant demand f<)r more d!spem.l •• as 
and to include more people in the ser-
vices. We are t7ing to do as much as 
we can. 
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"" a i ~ omr i~  : W ~ ~  ~ 
f'li ~ -  i i ti~ ~  ~ ~ 
'ITfm ~ ~ 'f1" i ~ ~ 9;fr< Jtf;;nif ~ 

~ ~ t ~  lff{ ~i  <iT ~  rn 
miif ~  
Dr. Sushila Nayar: I am not aware 

of any medicines which are supplied 
to the Ministers and not supplied to 
the Members. It is a very unfair sug-
question and I hope the hon. Member 
will not in future make charges with-
out proof. 

iii\' ~  a ~  : if.!' ~  ~ I 

Industrial FinlUlce Corporation 

"396. 

+ 
rShri neda: 
I Shri D. D. MaDtri: t Shri P. R. Chakravertl: 
~ i Sidheshwar Prasad: 
Shri D. D. Purl: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the Industrial Finance 
Corporation has lent a sum of Rs. 15 
crorcs to its own directors and their 
firms; and 

(b) if so, whether a statement will 
be laid on the Table about the details 
of loans given in which the directors 
are associated? 

The Minister of PlaDaing (Shri 
B. R. Bhagatl: (a) Yes Sir. Accord-
ing to the statement given in Appen-
dix 'A' of the Fifteenth Annual Report 
of the Industrial Finance Corporation 
of India for the year ending the 30th 
June, 1963, out of a total amount of 
Rs. 19';m erores, actually lent, an 
amount of Rs. 4~ 2 crores was out-
standing from industrial concerns, in 
which those, who were directors of 
the Corporation on that date, were 
interested as directors, shareholders 
or otherwise. Out of this, an amount 
of Rs. 11 '32 crores relates to loans 
sanction"d prior to the dates on which 
the concerned persons became direc-
tors of the Corporation. 

(b) A statement is laid on the Table 
of the House. (Placed in Library, 
See No. LT-2027/63]. 

Shri Beda: When an aplication 
comes before the Corporation where 
the Director happens to be an interest-
ed party being a director of the com-
pany which is asking for the loan, 
does the Director take part in the 
discussion and decision or does he opt 
out? 

Shri B. R. Bhagat: No; the Director 
does not take part in the discussion ... 
(Interruption) . 

Shri Sham Lal Saraf: Do Govern-
ment contemplate stopping under the 
law directors holding posts as direc-
tors of such a corporation from 
borrowing money from these corpora-
tions as long as they continue as 
directors? 

Mr. Speaker: It is a suggestion for 
action. 

Shri Daji: I would like to know 
whether Government has considered 
this extra-ordinary and whether any 
action is proposed to stop this practice. 

Shri B. R. Bhagat: It is not neces-
sary to stop this practice. There are 
umple safeguards involved in it. Each 
case where a Director of the Corpo-
ration is aiso a director of the com-
pany which has asked for loan is 
referred to Government for Govern-
ment approval. The IFC has strictly 
beer. following this procedure. As 1 
said, in all these cases out of about 
Rs. 15 crores, more than Rs. 11 crores 
nre loans where they were not direc-
tors of the Corporation. So, it is not 
a serious situation. 

Shri P. VeDkatasubbaiall: May I 
know whether any instances have 
been brought to the notice of Govern-
ment that when there is an applica-
tion from a non-director and a direc-
tor, preference is given to the applica-
tion of the director to that of the non-
director? 

The Minister of Finance (Shri T. T. 
Krlshnamachari): No, Sir. 
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DI'. M. S. ADey: When one applica-
tion is under consideration and more 
than half the number of directors 
present are interested in that, what is 
the procedure that will be adopted 
for sanctioning it? 

Sllri B. R. Bugat: When a decision 
in such a meeting is not unanimous 
or when the presence in the Board is 
less than half the Director-Members. 
such cases are referred to another 
meeting. 

Sllri B. N. Mukerjee: It is quite 
obvious that the directors of the Indus-
trial Finance Corporation are them-
selves as a general rule big industrial 
magnates. Is it the policy of Govern-
ment that these people would have an 
opportunity of helping themselves by 
whatever methods they can muster? 

Sllrl T. T. Krlshnamacllari: If you 
will permit me, I will read the names 
of the directors. Shri K. P. Mathrani 
is the Chairman. He is an official. 
Shri C. C. Desai is a businessman. 
Shri Dhiren Mitra has only a partial 
interest in business. Shri V. P. Yarde 
and Shri R. M. Deshmukh are elected 
by co-operative banks. Shri M. Ct. 
Muthiah and Shri C. H. Bhabha are 
businessmen. Shri B. K. Madan is 
Economic Adviser to the Reserve 
Bank. Shri Charat Ram is a business-
man. Shri Ranganathan, Shri Das 
Gupta, Shri Vasavada and Shri Yardi 
are all people who have no interest in 
business. Out of 13. six people have 
no interest in business. two of them 
are co-operators; that makes /I out ot 
a total of 13. It there is no safeguard 
by having 8 people who are not nor-
mallv interested in business, I do not 
see how we can provide any other 
safeguard. 

Shri Ranga: In view of the tact 
tha t on an earlier occasion a simil ar 
difficulty arose over the deceased 
Chairman of this Corporation over 
such matters as this, may I know what 
percentage this makes of the total 
transactions carried on by the Indus-
bial Finance Corporation, that is, the 
~  lIum that wall lent by them? 

Sllri B. R. Bhagat: This is a small 
percentage. On the same date, that 
is, on the 30th June, 1963, the total 
loan disbursed was Rs. 82 crores. 
approved was Rs. 127 crores as against 
Rs. 19 crores disbursed on that date 
to the companies in which the direc-
tors had shares. 

Shri Ranga: Are they disbursing 
Rs. 90 crores or Rs. 100 crores every 
day? 

Shri B. R. Bhagat: I mentioned the 
loan disbursed on that particular day 
of which I gave the figure of Rs. 19 
crores as against the total disburse-
ments of IFC of Rs. 82.25 cron's and 
a:; "gainst the total of Rs. 127 crores 
approved. 

Shri Ramanathan Chettiar: May I 
know whether, after tile NIDC has 
ceased to function, the work done by 
the NIDe will be taken up by the 
IFC? 

Shri B. R. a~at  a~ is the 
understanding. 

Shri D. J. Naik: Does the Govern-
ment contemplate to make it obliga-
tory on the Directors not to apply for 
any loans? 

Shrl T. T. Krlshnamaehari: The 
position is this. Some Directors have 
got to have the knowledge of business. 
Five of them arc there. My colleague 
has pointed out the amount of oan~ 

disbursed to concerns in which they 
have a remote interest after they 
became Directors and that is to the 
tUD<' of Rs. 3.29 crores out of which 
Rs 1.86 crores was given to companies 
in which they are merely share-
holders. No loan has heen due f"om 
companies in which thE'Y are man'lg-
ing agents and the loan of about 
Rs. 1.43 crores has been due from 
companies in which they are Direc-
tors. Their interests are disclosed. 
Thev do not take any a ~ in the pro-
c('edings in that connection. It is very 
difficult to keep out altogether people 
who have any connection with busi-
ness from an institution of this nature. 
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Sappl:r of Power IB Dellli 

+ 
{ 

Shri Sham Lal Saral: 
*117. Siui SiddaDaajappa: 

Shri P. C. Borooah: 

W ill the MiItister of IrriptiOll aDd 
P_er be pleased to state: 

(a) whether it is a fact that inade-
quacy nf supply of power to Delhi is 
due to iti faulty distribution system; 
aDd 

(b) the steps, if any, taken or pro-
posed to be taken to improve upon 
the said supply position! 

The Miaister of Irrigation au 
Power (Dr. K. L. Rao): (a) and (b). 
The defective distribution system is 
responsible for a large part of power 
failures in Delhi. The Quantum of 
power has been improved by com-
missioning of 36 MW plant. Various 
steps taken to rectify the distribution 
system are given in reply to Starred 
Qt:estion No. 244 answered on 28th 
November, 1963. 

Shri Sham Lal Saraf: Since the 
hon. Minister has opined that it was 
due to the faulty system of distribu-
tion that the power could not be made 
available to Delhi citizens, may I know 
what steps have since been taken to 
improve the position! 

• Dr. K. L. Rao: I gave the ,mswer 
in detail last time on the same ques-
tion. I can summarise it this way. 
I am holding every week a meeting 
of thl' persons concerned. DESU, 
NDMC and so on for reviewing the 
various steps that are being taken. 
The stcps are four in number. One 
is to have the new cables laid; the 
second one is to reduce the over-
loading of some stations and estab-
lish new sub-stations; the third one is 
to maintain better standards of main-
tenance and the fourth one is to try 
to provide double system of supply 
that is from thermal and Bhakra as 
far as possible. 
11142 (Ai) -~  

Shri Sham Lal Saraf: Since all 
these steps have been taken and also 
since the power is very much need!'d 
tor some of the water-hungry parts 
of Delhi, may I know if the position 
'las improved and, if so, to what 
extent! 

Dr. K. L. Rao: I answered thi. 
question last time. I gave the statistics 
to show that in areas where these 
steps were effected, the improvements 
were very considerable. The failure. 
have gone down very considerably in 
those areas. 

Siui P. C. Borooah: May I know 
whether it is a fact that while the 
capacity of different plants generat-
ing power in Delhi is 160 MW, the 
distribution system can only manage 
with 100 MW? May I know whether 
these frequent break-downs are due to 
this discrepancy and, if so, what steps 
have been taken for raising the capa-
city ot the distribution system! 

Dr. K. L. Rao: That is true. The 
various steps enumerated are meant 
to overcome this trouble. 

Shri Gaurl Shankar Kakkar: May I 
know how much time it will take to 
ensure regular and adequate supply 
of power? 

Dr. K. L. Rao: In Delhi, I am 
expecting-we shall have fairly a very 
large amount of area covered with 
improvements-that it will take 12 
months to 18 months. 

'IIi ~ omr ~ ~ <r.IiT 
~ ~ it ~ <r.IiT ~  ~ it ft;rit ~ 
<r.IiT <fA' ~ it ~ ~ OR:' ~ ~ 
~  efT 'flfT W ~ it ~ it <r.IiT 
ri fltilIT f'li ~ <'IN l!!1IJ <f;l' ~i  
~~~~ i ~  

Dr. K. L. Rao: I am afraid, there 
has been no regular survey made 
about losses. Undoubtedly. there are 
lome 101.el. 
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Narmada Valle,. Corporation 

+' 
.399 f Shri Jashvant Mehta: 

. L Shrl Hari Vishnu Kamath: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) the date on which the Central 
Government asked Shri H. M. Pat.el, 
Chairman of Gujarat Electricity Board 
to prepare the report on Narmada 
Valley Corporation regarding best 
o~si e utilisation of Narmada river; 

(b) the date on which Shri H. M. 
Patel submitted his report on Nar-
mada Valley Corporation; 

(c) the decision taken On this 
report; and 

(d) whether recently at Bhopal th" 
representatives of Madhya Pradesh 
and Gujarat met and took some deci-
sions in this eonnection and if so, the 
nature of that decision? 

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) In April 
1962, Shri H. M. Patel was asked to 
study the question of esta1blishment of 
a suitable organisation for the deve-
lopment of Narmada Valley. 

(b) Shri Patel's report was receiv-
ed in December, 1962. 

(C) and (d). It was decided that 
development Projects on Narmada 
should be undertaken by the concern-
ed States and the Centre, if requested. 

Shrl Jashvant Mehta: May I know 
whether at the last meeting of the 
Joint Committee of the Gujarat Chief 
Minister and the Chief Minister of 
Madhya Pradesh this report was con-
.idered at all or not, and if it was 
considered, why no thought was given 
to the new organisation which was 
proposed by Shri Patel? 

Dr. K. L. Rao: The report was con-
.idered, and it was felt that it was 
more expedient to entrust the work 

in the various States to the respective 
States, namely Madhya Pradesh and 
Gujarat, and only where there were 
any difficulties for any particular pro-
ject, if the Centre were requested to 
take it up. the Centre would be pre-
pared to take up that work. 

Shri Jashvant Mehta: May I know 
whether after the Bhopal meeting, the 
agreement which was arrived at bet-
ween the two States and the Central 
Gover:lment has been ratified by the 
Madhya Pradesh Government and the 
Gujarat Government or not? May I 
know where the matter stands at 
present? 

Dr. K. L. Rao: The decisions are 
not yet ratified; they may be modified 
or ati i~d  and that has not yet been 
done. • 

Shri Daji: May I know the pro-
portion of contributions of the Govern-
ment of M<ldhya Pradesh and the 
Governmenl of Gujarat respectivel1 
and whether the matter of sharing 
electricity and waler after the con-
struction is over has been settled or 
is still pending? 

Dr. K. L. Rao: The Gujarat Gov-
ernment will consult the Nowgong 
project, the last one, and the other 
projects are essentially the responsi-
bility of the Madhya Pradesh Govern-
ment. Certain decisions have been 
arrived at at Bhopal, but these are 
subject to ratification. 

.n u 0 ~ 0 i ~  i 4 ~  'if" 
~ ~ ~ i  rn ~ <rim if, 

~ ~ n~ ~ ~ m-
~~~  

Dr. K. L. Bao: In regard to the 
Narmada, there are three States con-
cerned, namely the State of Madhya 
Pradesh, the State of Gujarat and the 
State of Maharashtra. 

Shrl Blmmatsiahjj: May I know 
by what time decisions will be taken· 
on the agreement which has been 
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reached between the Governments 
concerned? 

Dr. K. L. Rao: I wish that the 
agreement is ratified very early so 
that we can take up the imp\pmenta-
tion. 

'l'To ~ imr : ~t 'f'r. ~  ~ 

if.T ~~ ~ ffi ij'0f'f' iffT ~ f. fifi' 
lffI: lfT;;r;n 'fiTq,'T <rfr ~  ~  ~~  ll:1offi 
ii' ffi ~  ~  ;; ~~ q< fCRT' f'f.'IT 
~ f'f. <r\l' fifi''ffr ~~ 'f'r. ~~ ;rr.r;-:r ii' 
~  m. lj'b"l1 ~ >f,r ~~  'R 

~  

Mr. Speaker: 11 is 11 big project. 
H3V(' Government considered how far 
they call help in t.his? 

Dr. K. I,. Rao: There are a number 
of [Jl'Oje['t. in Madhya ade~  for the 
full develop:'nent of the Narmada A 
planned programme has been drawn 
up to tuke the projects in a regular 
orell·r of priority. For example, Tawa, 
Bargi and Punasa are to be taken up 
first in the case of Madhya Pradesh. 
The regular planning is still awaiting 
the ratification of the agreement by 
the two States. and then further dis-
cussions will be held. 

SlIri Man Slnll P. Patel: In view 
of the hon. Minister's reply that there 
are about two or three projects in 
Madhya Pradesh on the Narmada 
river and one project in Gujarat on 
the Narmada river, am I to under-
stand that these projects will either 
be initiated in the Third Plan or be 
initiated in the Fourth Plan with the 
assistance of the Central Government? 

Dr. K. L. Rae: All these projects 
which are included in the Third Plan, 
namely Punasa and probably Bargi, 
Tawa and also Nowgong will be con-
tinued after due technical scrutiny 
and sanction in the case of the first 
two projects. Definitely, if these are 
undertaken and approved by the 
Planning Commission, they will be 
proceeded with in the Fourth Plan. 

Cheating by a Foreign Firm 

+ r SlIrj Surendranath Dwlvedy: 
0401. ~ Shri D. D. Mantri: 

L SlIri Nath Pai: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fodct that thl;! 
Union Government have been cheated 
by millions of rupees I\y an East Euro-
pean firm as revealed in the ne ~ 

item published in Hindustan Standard, 
Calcutta on the 20th November, 1963; 

(b) the amount involved and 
whether any charges of over and 
under invoicing have been made 
against thE' firm; anci 

(c) the name of the firm and t.he 
steps proposed to be taken against the 
same? 

1'111' Minister of Planning (Shri B. 
R. 8hagat): (a) to (c). The allega-
tions contained in the news item in 
question are under investigation. It 
is not possible to state the details, 
such as the amount involved, the 
nature of offences disclosed etc. till 
the investigations are concluded. 
Necessary action will be taken on com-
pletion of the investigations. 

Shri Surendranath Dwlvedy: I 
wanted to know the name of the firm. 
Even that and the country to which it 
belongs has not been mentioned. 

Shri B. R. Bharat: J am in the 
hands of the House. If you direct me 
to do sO, ~ can give the name. But 
the usual practice has been that whEn 
the adjudication is completed and 
the case is finalised, we give the 
name. 

Some Bon. Members: No, no. 

Shrl Tyagl: The name is not under 
adjudication. 

SlIri Ranp: The country is not 
under adjudication. 
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Mr. Speaker: Investigation is going 
en against a certain firm. Even if it 
i. found innocent afterwards, that can 
lie disclosed, that it was found inno-
cent or that investigation had taken 
place. Onl" the name Of the firm 
against which investigation is going 
en is wanted. 

8bri B. R,'Jlhacat: The new. item 
referred to by the questioner relates 
ill Messrs. Skoda (India), (Pvt.) Ltd. 

WR1Tl'EN ANSWERS TO QUES-
TIONS 

Zoul OfllCle!l 01 LIC 

·SM. Dr. L. M. Singhvi: Will the 
Minister of FiJlanee be pleased to 
.tate: 

(a) whether Government have con-
lidered the abolition of the Zonal 
Offices in the Life Insurance Corpora-
tion and whether any final decision 
has been taken so far; 

(b) the extent of savings to be 
effected by this move; and 

(c) the other benefits expected to 
accrue from this! 

The Mwster 01 Planning (Shri B. 
It. Bhacat): (a) No, Sir. 

(b) and (c). Do not arise. 

Pollution of lamuna Waters 

*S94. Shri Blbhuti Mishra: wm the 
Minister ot Health be pleased to state: 

(a) whether it is a fact that the 
Delhi Water Supply and Sewage Dis-
POsal Committee has requested her 
Ministry to convene a high level meet-
ing to discuss measures to check pollu-
tion of water of the River Jamulla; 
and 

(b) it so, Government'5I reaction 
thereto! 

The Minister of Health (Dr. Sushila 
Na"ar): (a) Yes, Sir. 

(b) The meeting has not yet been 
held. 

NatiollAl Health Se"iee 

·398. Shrlmati Vimla Devi: Will 
the Minister of Health be pleased to 
state: 

(a) whether the question of intro-
ducing a !'{ational Health Service in 
the country during the Fourth Plan 
period has been considered by Goverl1.-
ment; and 

(b) if so, the decision taken there-
on! 

The Minister of Health (Dr. SWihll.a 
Nayar): (a) No, Sir. 

(b) Does not arise. 

New Capital of Gujarat 

"'00. Shri Yajnik: Will the Minis-
ter ot Finance be ea~ed to state: 

(a) whether the Gujarat Govern-
ment submitted a complete financial 
scheme of building a new capital at II. 

total cost of about Rs. 40 crores or 
more dW'ing the last 3 years; 

(b) whether Government have sanc-
tioned the scheme; and 

(c) whether Government have 
agreed to grant any loan or subsidy 
to the Gujarat Government for build-
ing l.hlC new capital? 

The Minister of Planning (Shri B. 
R. Bhagat): (a) No, Sir. 

(b) and (c). Do not arise. 

Geaeral InsuraRce by I •. I.C. 

r Shri Prabhat Kar: 
Shri bldrajit Gupta: 

• J Shrimati Iyoisna Chanda: 
402., 8hri Bibhuti Mi.'lhra: 

I Shri P. C. Borooah: 
L 8hri Firodia: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it has been decided that 
the L.r.C. will take up general insu-
rance also; 
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(b) if so, whether this is to be done 
through the existing Corporation or 
some other agency; and 

(e) the reactions of private !ector 
insurers to the proposal? 

The Minister of Planning (Shri D. R. 
Dharat): (a) Yes. 

(b) Through the existing Corpora-
tion. 

(e) Apart from what has appeared 
in the press no significant reactions of 
the private sector have come to the 
Government's notice. 

R..,port on Dandakaranya Project 

r Shri P. C. Borooah: i Shri S. C. Samanta: 
*4113. Shri Subodh Hansda: 

Sbri M. L. Dwivedi: 
L Shri B. K. Das: 

Will the Minister of Works, Housing 
and Rehabilitatio. be pleased to refer 
to the reply given to Starred Question 
No. 646 on the 12th September, 1963 
and state: 

(a) whether comments of lhe 
Madhya Pradesh and Orissa Govern-
ments have since been received on the 
report on the Dandakaranya Project 
recently submitted by the i~  Admi-
nistrator of D.D.A.; 

(b) if so, the substance of their com-
ments; and 

(c) the decisions taken on the 
future development programme of 
Dandakaranya in the light of those 
comments? 

The MInister or Works, Bouainr .. d 
Rehabilitation (Sbri Mehr Cba.d 
JUuuma): (a) Yes. 

(b) The Governments of Orissa and 
Madhya Pradesh While generally 
endorsing the e ~ed Project Report 
have s ~ ested that future develop-
ment ~ in the Dandakaranya area 
should be undertaken in consultation 
with the concerned Department. 01 
til. Stat. Gcwernment. and the paHem 

of Medical and Educational Institu-
tions set up in the Project .lrea shoul. 
conform to the pattern already exist-
ing in the respective States. 

(e) The Revised Project Report 
along with the comments of the State 
Governments of Madhya Pradeah and 
Orissa were considered in .he 2111. 
meeting of the Dandakecanya Deve-
lopment Authority held at Calcutta oa 
the 18th and 19th November, 1963. 
Further action in the matter will be 
taken on receipt of the recommenda-
tions of the Dandakaranya Develop-
ment Authority. 

"404. 

Kolar Gold Mi.C8 

(Shri Yashpal Singh: 
j Shri Sham Lal Sarar: 
l Sbri Sarjoo Pa.dey: 
LShri Umallath: 

Will the Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No. 515 on the lith 
September, ;963 and state: 

(a) whether the Sub-Committee 
appointed to go into the question ot 
high cost of production in Kolar Gold 
Mines has submitted itl! report; and 

(b) if so, the main findings of the 
Committee and action taken thereon? 

The Minister of PJanni., (Sbri II. 
R. Dhagat): (a) No, Sir. 

(bl Does not arise. 

Dhakra Dalll 

·405. Sbri R. G. Dubey: Will the 
Minister of Irrigatl.. &lid Power b. 
pleased to state: 

(a) whether there waa any 8~  in 
the roof of the tmnsverse gallery of 
the Bhakra Dam, as r('porled in the 
press; and 

(b) if so, the action taken by Gov-
ernment in the matter? 

The Mbais&er ef Irr .... tlo. aJIII 
Power (Dr. K. L. 1Iae): (a) and (b/. 
A statement is laid on the Table of the 
House. [Placed in Ub7'arll, S.. Ne. 
LT-2028/43). 
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British Companies 

'.407 J Dr. L. M. Singhvi: 
. L Shri Ram Ralan Gupta: 

Will the Minister of Finance te 
pleased to state: 

(a) whether Government are aware 
that certain British companies in India 
are finding it difficult to comply with 
the requirement of British Law which 
enjoins that every stock holder must 
receive a copy of annual accounts 
which in turn is opposed to the prohi-
bition imposed on them by Defenc'l of 
India Rules in this respect; and 

(b) if so, the action taken to re-
move the anomaly and with what re-

. suIt? 

The Minister of Planning (Shri B. 
R. Bhagat): (a) Government have re-
ceived somE' representations to this 
etred on behalf of companies incor-
porated in the United Kingdom which 
opE'rate undertakings specified in sub-
rule (1) of Rule 52 of the Defence of 
India Rules, 1962. 

(b) Sub-clause (iv) of caluse (b) 
of sub-rule (3) of the ·,aid Rule 52 
permits officers of the undertakings in 
India to communicate to the directors 
or managing agents of the companies 
concerned in the United Kingdom, 
copies of accounts or any other infor-
mation relating to the operation of 
such undertakigs. In reply to 1he 
representations made to them, Gov-
ernment have clarified that ~ e direc-
tors of such companies in the United 
Kingdom may circulate copies of their 
annual accounts to their shareholders 
residing outside India or to any autho-
rity in the United Kingdom in urelcr 
to comply with the requirements of 
the U.K. Companies Act. 

Dandakaranya Project 

·408. Shri Maheswar Naik: Will ihe 
Minister of Works, Housing aad Reha-
bilitation be pleased to stat~  

(a) whether a fresh batch of dis-
placed persons has recently been s'!nt 
to t ~ Dandakaranya for sett ~ ent 
there; 

(b) the number of per,o'ls in the 
batch thereof; and 

(e) the latest progress of their reha-
bilitation? 

The Minister of Works, Housing and 
Rehabilitation (Shri Mehr Clland 
Khanna): (a) and (b). Yes. 760 
families of displaced per30ns from 
Tripura and 7 non-camp fa:niHes from 
West Bengal were moved to Danda-
karanya in five batches Quring Sep-
tember and October, 1963. 

(c) A progress report is nd~  pre-
paration and will be circulated to the 
Hon'ble Members shortly . 
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Power Output 

r Shri Bhagwat Iha Azad: 
'UO J c,l:ri ~ a a Reddy: 'l ~  A. N. Vidyalankar: 

Sbrtmatl Savltri Nigam: 

Will the Minister of Irrigatioa aad 
Power be pleased to state: 

(a) whether the latest asses~ ent of 
the likely output from the Third Plan 

Power Projects indicates a contillued 
shortfall in Power output for years to 
come as it was in the past two years; 
and 

(b) if sO, the efforts being made to 
avert such likely shortfalls? 

The MiDlster of Irrigatloa ad Power 
(Dr. K. L. Rau): (a) and (b). A state-
ment giving the requisite information 
is laid on the Table of the House . 
[Placed in Library. See No. LT-
2029/63). 
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Credit From Japaa 

r Shri P. C. BOrooah: 
Shri BiShanchander Sctb: 
Shri B. P. Yadava: 
Shri Yashpal Singh: 
Shri Maheswar Naik: 

-412. i Shri Sarjoo Pandey: 
I Shri D. D. Puri: 
II Shri Rishang Keishing: 

Shri P. R. Chakraverti: 
I Shri Koya: 
L Shri Ram Sewak Yada,\,: 

Will the Minister 01 Finance be 
pleased to state: 

(a) whether an official te-am i~ited 
Tokyo to discuss the utilisation or 
Yen credit granted to India by Japan; 

(b) if so, the result of the discus-
lion; .and 

(c) the level at which the credit 
.tands at pre6ent? 

The Deputy Minister in the Minis. 
try Of Finmce (Shrlmati Tarklilhwarl 
Sinha): (a) Yes, Sir. 

(b)' An agreement was ,igned with 
·the Export-Import Bank of Japan on 
24th October, 1963 for the Third Yen 
Credit. 

(c) the amount 01 the credit is 23." 
billiOn yen i.e. RI. 30.95 Crorel. 

Cell alar Conerete Plants 

r Shri Yashpal Singh: 
Shri Bhagwat Jha A.ad: 

'''13. j Shri D. N. Tiwary: 
Shri Smeadra Pal Singll: 
Shrimati Renaka Barkataki: 
Shri Rameshwar Tantla: 
Shri Basumatari: 
Shri Sham Lal Saral: 
Shri M. G. Thengondar: 

Will the Minister of Works, Boaain, 
and Rehabilitatioa be pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to sct up two cellular 
concrete plants using fly-ash with 
Polish collaboration; 

(b) if so, when they will be set up: 
and 

(.) the amount to be ~ ent thereon? 

The Minister 01 Works, BollSinl' aad 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) to (c). The matter i5 
under conBideration. 

Smuggling on Indo-Pak Border 

1130 f Shri Karni Singhji: 
'l ~ i \T. B. Dee: 

Will the Minister of Finance b. 
pleased to etate: 

(a) the number of smuggling a~es 

detected on Indo-Pakistan border ad-
joining Ganganagar and Bikaner Dis-
tricts (Rajasthan) during 1960-61, 
1961-62 and 1962-63; 

(b) the value of goods nized from 
smugglers; 

(c) the number of casel registered 
against the smugglert! on that account; 
and 

(d) the amount paid to Government 
officials, Police perlloonel and ofllcials 
01 the B.AC. all a reward on ~ie 
account? 
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The Milll'lter of Finane" (Shri T. T. 
mation is furnished below:-

Year 1960 

(a) Number of cases of smugs-
ling detected ~ 

(b) Value of goods seized from 
smugglers RR. 27,800/-

ee) Number of cases registered 
against the smugglers on 
this account ~ 

(d) Amount of reward paid to 
Government officials, police 
personnel and officials of 
theR.A.C. R!. 16;1.63/-

Assessment Cases in Orissa 

1131. Shri Rama Chandra Mallick: 
Will the Minister of Finance be 
pleased to st.ate: 

(a) the total assessment made in 
respect of Income-tax, Estate Duty anti 
Wcnlth Tax separoteJy in Orissa dur-
ing the last Five Years ending 31st 
March, 1963; and 

(b) the amount of f(·coveries made 
In respect of each during the corres-
ponding period? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) and (b). The in-
formation is being collected and wilI be 
laid on the Table of the Houae as 
early as possible. 

Research Schemes in OriMa 

1132. Shri Kama Chandra M .. llick: 
Will the Minister of Irrlration and 
Power be pleased to state: 

(9) whether two research schemes 
were sanctioned reeently or are pro-
posed to be sanctioned in Orissa by 
the Indian Council of Irrigation 8pd 
Power Research during 1962-63, and 
1963-6-4; 

(b) if so, the total amount sanction-
ed for the schemes and the location of 
the Centre; and 

(e). the details thereof? 
'l'IIe MlDister or Irrlratloll aDd Power 

(Dr. K. L. Rao): (a) to (c). Prl'llU-
mably the reference i. to the Central 
IkNlrd of IrrigatioD and Power wh1cll 

Krishnamachari): The required infor-

1961 196:3 Upto June, 
~  

6:3 63 <49 

RR. 93,400/- RR. 1,10,100/- R •. 1,16,100/ 

6:3 63 <49 

Rs. ~ 4 - Rs. 13,330/- RR. 4 ~ ------
coordinates basic and fundamental re-
search in the Irrigation & Power Sec-
tor. On the recommendation of thi.a 
Board, the following two problem. 
were allotted to the Hirakud Research 
Station for research:-

(i) Sedimentation t die~ ill. 
Stream and Reservoirs; 

(ii) Principles of Mortar and Con-
crete Mix Design. 

A sum of Rs. 98,000 was released aI 
grant-in-aid to this Station during ihl' 
Second Five Yeoar Plan. A Further 
grant-in-aid of Rs. 70,000 has so far 
been given to this station duril1lC cur-
rent Plan period. 

Irrigation and Power Schemes ill 
Maharasbtra 

1133. Shri D. S. Patll: Will the 
Minister of IrrigatiOn and POwer be 
pleased to st'8te: 

(a) the percentage acreage Of land 
being irrigated through Government 
schemes during the First, Second 9nd 
Third Five Year Plans period in 
Mahnrashtra State; 

(b) the proportion this acreoage bearl' 
to the total irrigated land in Maharash-
tra; and 

(c). the name! of main power and 
irrigation schemes unde!' preparation 
in Mall'8rashtra during the Third Fin 
Year Plan period? 

TIle Minister of IrrigatiOli au 
Power (Dr. K.. L. BaO): (.' to (e). 
Th. zoequillite informa'icm UI '-ina 
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collected and will be laid on the Table 
of the House. 

Cholera in Maharashtra. 

1134. Shri D. S. Patil: Will the 
Mini.stel· of Health be pleased to state: 

(a) the number of cases affected by 
cholera and deaths due to cholera in 
Dhulia District and Nasik District 
(Maharashtrn State) during the cur· 
rent year; 

(b) the nature and extent of Cen-
tral assistance given to Maharashtra 

. Government for eradication of cho1el'a 
during the current yeoar; and 

(e) whether there is any proposal 
to increase the assistance given to the 
Maharashtra Government in view of 
the high incidence of cholera cases in 
the State? 

The Minister of Health (Dr. SushUa 
Nayar): (a) A statement is laid on 
the Table of the House. [PLaced in 
Library. See No. LT-2030/63J. 

(b) and (c). The Government of 
Maharashtra have not askl'd for any 
assistance from the Central Govern-
ment. 

Rehabilitation of GoldSmiths in 
Maharashtra 

1135. Shri D. S. Patil: Will the 
Minh, .·r of Finance be pleased to 
state: 

(a) the nature and extent of finan-
cial assistance given tu Mah'.Jrashtra 
Govt'rnment for rehabilitating gold-
smiths rendered unemployed as a 
result of Gold Control Order; 

(b) the assistance utilised so far; 

(c) total number or goldsmiths ren-
dered unemployed in the State as a 
result of Gold Control Order; end 

(d) lhe number of goldsmiths so far 
rehabilitated? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) No financial as-
sistance has been given to the Govern-
ment of Maharashtra for rehabilitat-
ing goldsmiths rendered unemployed 
as a result of Gold Control Order as 
no demand has so far been made. 

(b) Does not aris!,!. 

(e) and (d). The information is 
being collected and will be laid on the 
T'3ble of the House, when received. 
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Tax Evasion by Thackersey concerns 

r Shri Bishanchander Seth: 
) Shri Yashpal Singh; 1 Shri Dhaon: 

Sbri P. C. Borooah: 

1137. 

WilJ the Minister of Finance be 
pleased to refer to the reply given to 
.Starred Question No. 650 on the 12th 
September, 1963, and state: 

(a) whether investigations into the 
allega tion of tax evasion against the 
two firms in which members of 
Thackersey family were partner., 
:have since been completed; and 

(b) if so, the result thereof? 

The Minister of Finance (Shri T. T. 
'Krishnamacbarl) : (a) and (b) . The 
Investigations have been completed 
and the assessments have been made. 
The particulars of the assessmen II 
cannot be disclosed in view of the pro-
hibition contained in Section 137 of 
the Income-tax Act, 1961. 

Purchase of Land in Shahdara 

r Sbri Ramachandra Ulaka: 
Shri N. R. Laskar: 

11311. ~ Shri Dhuleshwar Meena: 
I Shrimati Savitri Nigam: 
L ~ i Yasbpal Singh: 

Will the Minister of Works, Housin, 
and Rehabilitation b,' p]e"s('d to refer 
to the reply given tn Starred Quest.ion 
Nf'. 637 on the 12th S,·pt.ullbcr, 19fj3 

'«nd state: 

(a) whether any dec;si()11 has f",e·c· 
been taken to purchase land in Shah-
''lara; 

(b) how much land is proposed to 
be purchased and for what purpose; 
anei 

(e) the total price to be paid for 
Ill(> land so purchased? 

The Minister of Works, Housing and 
Rebabilitation (Sbri Mehr Chand 
Kbanna): (a) to (e). Two sites were 
in.<pp.cted by the Minister Of Work!, 
Housing and Rehabilitrti{l'l about a 
month agn. On .. "it .. was considered 

Buita ble, and neeesssry action is bein, 
taken for its purchase. 

VolllDtary Medical Service 

r Shri Bishanchander Seth: 
1139. ~ Shri Yampal Singh: 

L Shri B. P. Yadava: 

Will the Minister of Health be 
pleased to refer to the reply given to 
Unstarred Question No. 336 on the 
17th August, 1963 Bnd state: 

(a) whether the scheme for volun-
tary medical service has been com· 
mended to other States for implemen-
tation; 

(b) if so the States which have ap-
proved of 'this scheme; 

(c) whether the reactions of the 
zens Councils of the States have been 
lought; and . 

(d) if so, the details thereof? 

The Minister of Health (Dr. SushiIa 
Ntlyar): (a >. Not yet. The scheme for 
Voluntary Medical Corps will be com· 
mended to other States tnr implemen-
tation only after gaining same ex-
per;ence of the working of the scheme 
In Delhi. 

(b) So rar one State viz. Gujarat has 
decided to set up a Voluntary Medi-
cal Corps in each of the districts ot 
tlw State. 

(C') ';V1d (d). A copy of the schemll 
~  spnt to the Medical Committ.ees 

of the Citizens' Councils in the States 
for their information and guidance. 
The rl'3ctions of the Med:cal Com-
mittees of the following States so 
far receivC'd arC' given below:-

1. Madbya Pradesh. The Scheme is 
to bt put up before the State Crm· 
mittee for adoption 'and implementa-
tion. 

2. Orissa. The Scheme is under rxa-
mination for implementation in thp 
State. It has not so far heen put up 
Rnd discussed by the Cit;zcns' Com-
mittee. 
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3. Panjab. The Medical Sub.com-
mittel" Of the Citizens' Council is not 
in favour of the scheme. The Scheme 
is to be put up to the Citizens' Coun-
cil for its consideration. 

t. Uttar Pradesh. The Scheme is to 
be put up before the State Committee 
for Bdoption end implementation. 

Arrears of Taxes in Surar Factorir.! 

IUO. Shri Yasbpal Singh: Will the 
Minister of Finance be pleased to state: 

(a) the total amount of arrears due 
as Income Tax, &ales Tax and other 
taxes from the \'arious ~a  Factone! 
in the e n~  : ,r ~ .. ~ '·2 .• : j :!. 
/13; <1:<1 

(b) the steps taken to recover the 
same? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) The required in-
fornmtion is given below:-
---------------------

Income Tax 
Central Excise 

Sales Tax 

1961-62 

(Rupees in lakhs) 

The information il 
being collected 
from the various 
State Governments 
and will be placed 
on the Table of 
the Sabha al loon 
as possible. 

.Out of this amount a sum of Ro. 19921l 
is pending recovery due to the stay order of 
[he Punjab High Court. 
tOut of this a demand for a sum of Rs. 

",,62,988 is kept pending as ltay orden have 
been issued by Courts. A demand for a 
aum of Rs. 224400 was raised in May, 1963 
on the basis of an audit objection and pending 
further clarification the demand is not being 
pressed. 

(b) AI! the steps prescribed undeJ' 
'he Income Tax Act, 19tH, the Central 
Ilxcises and Salt Act, ~ and the re-
levant Sales Tax Act, are helnl 
Mkeu .. rem"es' the arrMN. 

Arrears of Income aDd Central Sallil 
Ta.K 

lUI. Shri Yuhpal Sinrh: Will the 
Minister of FiJlaaee be pleased t. 
Itate: 

(a) the total amount of Income Tax 
and Central Sales Tax dues whicil 
have not been recovered by Govern-
ment uptodate; 

(b) ~  number of e ~ons prose-
cuted for non-payment of dues for 
the same; and 

(C) the specific ~te s taken to re-
cover the arrears? 

The Minister of Finan('e (Shri T. T. 
Krishnamachari): (a) The effective 
arrears of Income Tax as on 30th 
September, 1963, amounted to 
Rs. 170.41 crores (provisional figure!). 
The information in respect of Central 
Sales Tax arrear! is being colJectl'd 
from the various State Governments 
and will be laid on the Table of the 
Sabha as soon as o~si e  

(b) There is no provision in the 
Income Tax Act, 1961 or the Central 
Sales Tax Act, 1956 for the prosecu-
tion of a person for non-payment of 
taxes. 

Ie) All steps prescribed under the 
Income Tax Act, 1961 and the Central 
Sales Tax Act, 19511 are being taken 
to reCover the arrears. 

Air ConditioJUJal of 01llccII 

114Z. Shri S. M. Banerjee: Will the 
Minister of WorD, Iiouillr and ~ 

habilitation be pleased to state: 

(a) whether it ;., a fact that the 
total amount spent on air-condition-
ing of office buildings and houllell of 
Ministers was much more in 19112-83 
than 1961-62; 

(b) if so, the total amount spent in 
1961-62 and 1962-C!3; and 

(e) the steps takeD by Government 
to eftect· economy? 

The JII1aister.. W ..... , B ...... 
IUIII Be!Ia)Dltau.a (SUI ...., Cba .. 
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I[lI,alUlll): (a) to (c). The 
tion is being collected and 
placed on the Table of the 
aue courlJe. 

informa-
will be 

Sabha in 

Yamuna By tel PrOject aear 
Dehra D_ 

U4l. Shri S. M. Baaerjee: Will the 
Minister or IrriptiOll aDd Power be 
pleased to itate: 

(a) whether any further progrcss 
has been made in the construction of 
Yamuna Hydel Project near Dehra 
Dun in U.P.; 

(b) whether work on second stage 
hali since been completed; and 

(e) if not, the"reason for thili ab-
normal delay! 

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) Yes. The 
progress made on principal items of 
work is indicated below: 

(iJ Ba,.rage and Head Regl/tator: 
Earth work 
C ncreting 
Masonry 

(ii) POrN,. Cha",,,! 

E.rtll work 

(iii) Potuer HotlSe """. I. 

Earth work Completed 
Concreting 30 ~  

PO\l or plant has been ordered. 

(it·) /'0,,'C!' lIor,... No. II: 

Earth work Completed 
on ~tin  54 ~~  

Power plant has been ordered. 

(b) No. Only preliminary works 
are in progress. 

(e) The scheme has been under in-
vestigation. The project details have 
been finalised only recently. 

SeiZUres made by Customs Authorities 

U44. Dr. L. M. Siqhvi: Will the 
Minister of Finance be pleased to 
state; 

(a) the number of seizures effected 
by Customs authorities during the last 
year; 

(b) the nature of goods seized and 
the value thereof; and 

(c) whether a study has been made 
of the commodities which are gene-
rally smuggled and the manner in 
which such smuggling is carried out 
and whether the study reveals any 
particular commodity preferences or 
a pattern of modus operandi? 

The Minister 01 Finance (SIlrt T. T. 
KrishDamachari): (a) and (b). The 
number of seizures e e t~ by the 
Customs, Land Customs and Central 
Excise authorities during 1962, the 
principal commodities seized and the 
value thereof are given below: 

Number Value (Rs.) 
Name of commodity of approx. 

seizures 

Gold 4SS "1,4S,4S,ooo 
Watches S89 34,26,000 
Precious stones 22 IS,27,OOO 
Currency 1864 12,29,000 
t" "All other goods 18416 1,94,00,000 

• The Value is at the international 
rate. 

"This includes silver, jewellery, 
transistor radios, cameras, spec-
tacle frames, tape recorders, tex-
tile fabrics, machinery and tools, 
new wearing apparel, blades, 
cigarettes, liquor, camphor, cin-
nomon, opium, ganja, menthol, 
crockery. toilet requisites, playing: 
cards, signature nibs, parker dot 
pencils, Refils, high class rayon, 
stationery, mechanical Iightcrs, 
miller dynamos, Tibetan wool, 
dyes, cloves, betel nuts. convey-
ances, livestock, etc., etc. 

tThis does not inelud.· the figures 
of the number of cases of seizures 
effected in the Collectora te of 
Central Excise, Patna but 
includes the value of the gooda 
seized. 
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(c) A constant study is made by 
the Customs authorities and ill parti-
~ a  by the Directorate of Revenue 
Intelligence of the trends in smuggl-
ing, commodity preferences and 
methods adopted for smuggling. 
Among the goods most liable to be 
smuggled are gold, diamonds .and 
watches. For some time past tran-
sistor radios, nylon buttons, razor 
blades, cloves, press buttons etc. have 
also been found to be favoured items 
for smuggling. 

Various ml'thods of smuggling are 
used from time to time, and it can-
not be said that there is any parti-
cular modus operandi. 

.r qT ~ ~ ~ ~  
nn .. I qT 31'0 ;fo i ~  : 

~ ~ ~ i~ ~ ll'oi'Tl1·;; ;r<n;f 
'lIT !o'lT 'iii! fif. : 

(if.) ~ii ~  

"3'l1'r'\l ~ ;for '!iTt lfnRT ~ o  ~ 

~  

(_) ~ ~i t  f;;ril" ~ ~~ "I1lTT 
i i~~ ~~ ~~ t ~ "'f1TT 
if.T l'lpfT ~ q< f<nrft ~  <tiT ~ ~  

(tJ') m: ~t  0-1 'm m<m ~o  
~~  q"t 1fr fq.;m if>l: rift ~  qR 

('f) ~ ~~  ~ \ITli ,q- ~ <r.q 

ij'ifi ~o  OR ~ foran. ;ij' r.rn ~ ? 

fit.m .m: ~  ",,1 (WT 0 f 0 "0 ~  : (ij;) ;;ft, 'li!T 

(v) ;;rrifif\' I 

(tJ') m ('1). If .... ~  or(\' ~ 

mt=ft' q ~ t~  Ifi1 ~ n 'Of'''' 

~~ mOO 
t ¥ ~ ~ lilT n~Q~ : 

L lilT ~ o ;io ~ : 

'm f ... qivf, ~ ~ ~  ll'il 
~ orm;f <iT 'ti'IT <r.hT fij; : 

( '1':) ~ t ;for >:.:iT i ~  "" 
n:f.f if, ~  if ~ - f'f.'1'fT ~ ~ 2'f 
~  7.1'1< 

(!i') lI'f[ 'f.Tli' ~ 'f'f. ~ i  i],nit'lT ? 

f.fIrivT, ~  "v;rr 'f"'m l:j'fT (>..:iT 
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Indian Capital Market 

11.7. Shri Bibhuti Mishra: Will the 
Minister of Finanee be pleased to 
state: 

(a) whether it is a fact that dep-
ression gripped the Indian capital 
market during September-October, 
1963; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government 
to ease the situation? 

The Minister of Finance (Shri T. T. 
Krishnarnachari): (a) No, Sir. 

(b) and (c). Do not arise. 

Family Planning Clinics in Andhra 
Pradesh 

1148. Shri D. B. Raju: Will the 
Minister of Health be pleased to state 
the number of family planning clinics 
(rural and urban) functioning at pre-
sent in Andhra Pradesh? 

The Minister of Health (Dr. Sushila 
Nayar): The number of family plan-
ning clinics at present functioning in 
Andhra Pradesh as reported by the 
State o e n ~nt is 214 rural and 76 
urban. 

Customs Oftlcials 

1149. Shri Warior: Will the Mirls-
tel' of FInance be pleased to state: 

(a) the number of Customs officials 
suspended during the last three years 
On corruption charges; 

(b) the number of officers arrested 
and prosecuted; and 

ec) the number of officers re-
instated? 

'!'be Mbal8ter 0' FlIIance (Shri T. T. 
IrishlllUllllCharil: (a) 75. 

(b) 17. 

(c) 31. 

Projects in Mysore 

1150. Shri Sivamurthi Swamy: Will 
the Minister of Irrigation and Powcr 
be pleased to state: 

(a) whether any representation 
from the State Government of· Mysore 
has been re<:eived by his Ministry to 
give tcchnical clearance for certain 
projects to be taken up in the near 
future; 

(b) if so, thp projects recommend-
ed for; 

(c) the reasons for an undue delay 
in giving such technical clearance; 
and 

(d) the general policy to give tech-
nical clearance to any project? 

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) and (b). 
The only reference received from 
the Mysofe Government was about 
the Upper Krishna Project. This 
project has since been cleared and 
approval of the Government of India 
accorded. 

(el There was no avoidable delay 
in giving technical clearance of this 
project. 

(eI) The general policy is to give 
clearance for such projects included 
in the Plan as are found technicaU;y 
and financially feasible. 

Consumption 0' Water and Electricity' 
In MInisters' Houses 

{ 
Slirl i a ~  ~a  

1 Shri M. L. DWlVedl: 
115. Shri S. C. Samanta: 

Shri B. K. Das: 

Will the Minister of Works, Hous-
lq and RehabiUtation be pleased to 
state: 

(a) the amount of electricity and 
water consumed by each Union Minis-
ter in his house since the Emergency 
was proclaimed; and 

(b) the total amount of money in-
volved? 



DECEMBER 5, 1963 Writ tell. Al\lwen 317R 
rhe Minlster of Wor"-, Boullac 

aad Rehabilitation (Shrl Hehr Chad 
.Khanna): (a) and (b). The informa-
tion is heing collected and will be 
placed on the Table of the Sabhll in 
due course. 

~ -  IfiT ~ t  

t t ~· ~  ~  qfQ-A : <m 
~ *,r ~ <r<ll'f !fir FIT ~ flfi : 

(Ifi) ~ ~~ ~ ~ flfi ~ -~~ 
~~  9 t \ ~ <tt mr if i"ORTu ~~ 
~ i  ~~  ~ ~ ~ 
~  it; ~ <fiT if."{ ... ~  ~ ~ 
~ ~ ~ w;;rn <:PiT ~  
fHilT 't <fiif'ifffnrr ~ ~ ~ 
fTlT; m-

(<<) ~~~ ~~t~~ 

i t ~- ~  

~~n i  (..n ~ 0 ~ 0 p!T-mml): 
(!fi) ~  ~ I 

( ~  'if"'" ~  IWf..r it lfiri: ~ 
'f:T ~  ~ I 

PL-tsO Pro,ramme 

1153 I Shri Maheswar Naik: 
. l Shrimati Savitri Ni,am: 

Will the Minister of Finaace be 
pleased to state: 

(a) the total "mount of money ac-
crued to USA. il"Om the sale proceeds 
of U.S. :. ·!r.l"Uitural commodities under 
PL-480 programme! ever since the in-
ception of the programme in India; 
-and 

(b) the amounts which have been 
made available to India so far out ot 
this accrual and the! purposes to 
which they have been put? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) A total sum of 
Rs. 822 crores accrued to the U.S.A. 
till 31st Oc.tober 1963 from the salt' 
proceeds of U.S. agricultural commo-
dities in India since the inception CJt 
the programme. 

(·b) Till October 1963, the aggre-
gates received as loans and as granU 
are Rs. 254.40 crores- and Rs. 111.5! 
ClOre! respectively. The specific pur-
poses for which the amounts were 
made available are given in the state-
ment laid on the Table of the House. 
[Placed in Librarv. See No. LT-2031/ 
63] . 

ReplAcemeat of Tea Areu 

115' .{ Shri P. R. Chakraverti: 
. Shri P. C. Oorooah: 

Will the Minister of FiDaDCe be 
pleased to state: 

(a) whether attention of Governmert 
has been drawn to the speech of the 
Chairman of the Indian Tea Associa-
tion at the recent U.P.A.S.I. annual 
conferenCe held at Coonoor to the 
effect that replacement of tea areas 
should be treated as revenue ':harge 
and should not come out of taxed 
profits; and 

(b) if so, the Gove!rnmcnt"s reac-
tion thereto? 

The Minister of Finance Shri T. T. 
Kishnamachari): (a) and (b). The 
Government has seen the speech at 
Coonoor of the Chairman of the 
Indian Tea Association referred to by 
the Hon'ble Members. 

Cost of planting bushes in replace-
ment of bushes that have die!d or 
become permanently useless in an 
area already planted is allowed as 
revenue expenditure, unless such area 
has previously been abandoned. 
However, if fresh plantation is under-
taken in an area not hitherto under 
plantation, even if by way of replace-
ment of existing acreage, the expendi-
ture incurred thereon is not allowed 
as deduction, being in the nature of 
capital expenditure. 

Income-Tall: 

{ Shri P. R. Chakraverti: 
1155. Shri p. C. Borooah: 

Will the Minister of FinaRce be 
pleased to state: 

(a) whether it is a fact that Gov-
ernlTlent employees who are allotted 
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Government accommodation h!lve to 
pay less as income tax and compul-
sory deposits than those who are not 
-yet' allotted such accommodation; :md 

(b) if so, why the later category Is 
put to double loss (i) by way of more 
tax and (ii) by not having Govern-
ment accommodation with all Its 
benefits? 

The Minister 01 Finance (Shri T. T. 
Krishnamachari): (a) and (b). In 
the case of a Government employee 
in occupation of Government ;.crom-
modation, the question of payment of 
tax on hOUse rent allowance does not 
arise since he is not in receipt of any 
such allowance. In the caSe of a 
Government employee who is not 
allotted Government accommodaqon 
and occupies private accommodation, 
the house rent allowance or the reo 
imbursement of rent payable to him 
by the Government, according to 
rules. as an addition to his emolu-
ments. is chargeable to tax according 
to law. The incidence of tax varies 
with the income and if the total 
income of such an employee is larger 
than that of another, the tax payable 
thereon will also be larger. The 
difference in the payment of Com· 
pulsory Deposit in such a caSe Is 
merely incidental. 

In so far as the Government sub-
sidises in such ca"es. the cost of 
i at~ accommodation in accordance 

with rules, the question of loss to the 
£!lIployces docs not re<:llly arise. The 
tax acpect in such cases is merely 
ronsequcntial. 

Drug for 'Flu' 

1156. Shri Raghunath Singh: Will 
the Mini"ter of Health be pleased to 
Irtate: 

(a) whether it is a fact that West 
Germany has developed C.D. 662 
wh:ch kills virus in the cel] leaving 
the cell undamaged and which has 
proved to be the best medicine for 
flu 3n,1 virus skin inflation; and 

(b) if so, whether Government haVe 
made any efforts to obtain this drug 
trom West Germany? 

1642 (Ai) ~  

The Minister of Health (Dr. Sushila 
Nayar): (a) and (b). C.G. 662 is • 
new virostatic compound developed 
by M /s Chemie Grunenlhal of West 
Germany. This drug is still in an in-
vestigational stage and is not market-
ed in any country. Preliminary trialll 
show that this drug may be useful in 
vinls infection of the skin and alse 
in influenza. A doctor in Bornba,y 
has been permitted to import samplee 
of this drug for trial in diseases of the 
skin ·but his report is not yet avail-
able. This drug is available in tlhe 
form of tablets containing 250 mg. of 
the drug and the drug is shown to be 
non-toxic. Further extensive trials 
will be necessary to confirm the eftec-
tiveness of this compound. 

1157. 

Bhakra Canals 

(Shri Dhaon: 
) Shrl B. P. Yadava: 
, Shri Bishanchander Seth: l Shrl Heda: 

Will the Minister of Irrigation aD4 
Power be pleased to state: 

(a) whether it is a fact that Punja.b 
Government have prepared a scheme 
for a feeder to link the Bhakra Canalll 
with the Western Jamuna Canal sys-
tem; 

(b) if so, the reaction of the Central 
Government thereto; 

(c) the total cost of this scheme; 
and 

(d) how far this scheme will !IOlve 
the Delhi's water problem? 

The Minister of Irrigation IUld 
Power (Dr. K. L. Rao): (a) Yes. 

(b) The scheme was considered ac-
ceptable by the Advisory Commit-
tee on Irrigation, Flood Control and 
Power Projects at its meeting held 011 
14th October, 1963. 

(c) The estimated cost of the scheme 
is Rs. 339'75 lakhs. 

(d) The scheme will assure a 1JUp-
ply of 325. cusec, of water to DellIi 
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for meeting domestic requirements, 
besides making available about 600 
cusecs of water required for cooling 
purposes for the Delhi Power Station 
:.xte.n.sion. 
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Vommlttee tor Higher Medical Educa-

tion and Training in India 

1160 Shri Rameshwar Tantia: Will 
the Minister of Health be pleased to 
.tate: 

(a) whether there is a proposal to 
constitute National Conunittee for 
"Higher Medical Education and Train-
ing in India"; and 

(b) if so, the details thereof? 

Tilo Minister of Health (Dr. Sushila 
Nayar): (a) and (b). The National 
Committee for Higher Medical Educa-
tion and Training in India which is 
now being re-designated as the HNa_ 
tional Committee for Higher Erluca-
tion and Training in Medical Sciences 
and Allied Professions in India", has 
already been constituted. The Unicm 
Minister for Health is the Chairman 
of this Committee which among othel'S, 
includes representatives of ~ e Indian 
Medical Council, Indian Council of 
Medical Research, Indian Academy of 
Medical Sciences. Indian Medical As· 
lociation, University Grants Commis-
sion, Inter University Board, Delhi 
University, ViCe Chancellors of some 
Universities and All India Institute ot 
Medical Sciences, New Delhi. The aims 
and objects of this Committee are 
110 fonnulate principles and policies 
concerning development and expan-
aion of Post graduate Education and 

Training facilities in Medical Sciences 
and Allied Professions of high stand-
ards. The Committee will generally 
make recommendations on the above 
subjects and suggest suitable measure. 
to be adopted by Government includ-
ing suggestions for future plans. 

Exemption from Estate Duty 
1161. Shri Kami Singhji: Will the 

Minister of Finance be pleased to state 
tihe number of the Armed Forces per-
sonnel who ha'le become eligible for 
exemption from payment of Estate 
Duty due to Chinese aggression, as a 
result of an exemption provided to 
them in the Estate Duty Amendment 
Act of I958? 

The Minister of Finance (Shrl T. '1'. 
Krlshnamacharl): Two. 

IrrIgation of Sldhmakh Area In 
Rajasthan 

1162. f Shr! Kanrl Singhjl: L Shn V. B. Deo: 

Will the Minister of IrrIgaUon and 
Power be pleased to state whether the 
Raj asthan share in the Bhakra for irri-
gating the Sidhmukh area (Ohuru Dis-
trict, Rajasthan) has ibeen utilised by 
Punjab? 

The Minister of Irrigation and Power 
(Dr. K. L. Rao): Some lands in Raja ... 
than (called the Sidhmukh area" 
which were irrigated by the Bhakra 
Canals, got cut off from the Bhakra 
system as a result of the construction 
of Rajasthan Feeder. The question of 
finding an alternative source of irriga-
tion for these areas was discussed with 
the Ministers for Irrigation and Power 
of Rajasthan and Punjab in September, 
1963 and an agreed decision was reach-
ed. Concurrence of tille two State Gov-
ernments to a tonnal agreemC'Tht incor-
porating these decisions is awaited. 

Indian Investment Centre 

1163. Shrl Kolla Venkaiah: Will the 
Minister of Finance be pleased to state: 

(a) whether it is a fact that the 
Indian Investment Centre has organis-
ed a survey of the Indian Machine Tool 



Written Answers DECEMBER 5, 1963 Written Answers 3186 

Industry with a view to assess future 
ICOpe for its development; 

(b) whether Government have 
receIved a report of the survey and 
the report of the surveys of Chemical 
and Machinery industry; 

(c) whether GovPfl1lnl'nt considered 
the proposal for the new joint ven-
tures; and 

(d) if so, the reactions of the Gov-
ernment thereto? 

The Minister of Finance (Shri T. T, 
Krlshnamachari): (a) The Indian 
Investment Centre had appointed an 
Advisory Committee of industrial 
experts to investigate ;Jrpas where 
industrial pronuction WClS jagging 
behind in respect of the Plan targets 
for the Third Plan a:; well :lS towards 
meeting the estimated r£'quirements of 
the Fourt:] Plan period, As a result 
of thes,.' investigations, two reports 
on: 

(i) Raw materials for chemical 
Industries; and 

(ii) Machinery and Machinery 
Parts; 

have been prepared by the Indian 
Investment Centre. 

(b) Yes, Sir. The Government of 
India have received the two reports 
mentioned in (a) above, 

(c) and (d), Th" matter is under 
consider"tion. 

Cancer PafJents 
1164. Shri Raghunath' Singh: Will 

the Minister of Health be pleased to 
state the number of cancer patients 
who die evey year in India? 

The Minister of Health (Dr, Sushila 
Nayar): A statement showing the 
number of d ~t s in India due to 
cancer during the years 1959-60 1960-
61 and 1961-62 is laid on the' Table 
of the House. [Placed in library. Sec 
No. LT-2032/63], 

Foreign Aid 
J Shrl P. R. Chakravertt: 
L Shri P. C. Borooah: 

1165. 

Will the Minister of Finance be 
nleased to state: 

(a) the steps taken or proposed to 
be taken to revitalise the capital 
market and to encourage flow of rupee 
finance for increaSing participation in 
industrial ventures with foreign col-
labora tion; and 

(b) whether Government have con-
sidered the suggestion of the Indian 
Chamber of Conunercc for liberaliSing 
equity-debt ratio in proportion of 
I : 2 ? 

The Minister of Finance (Shrl T. T. 
Krishnamachari): (a) In general, 
Government is anxious to ensure ilia' 
approved private sector projects wh ich 
:lr(' ready for implementation and for 
which foreign exchange is assured, 
~et e  through foreIgn collabora,ioD 

or otherwise, are not held back for 
want of rupee finane·e. The proce-
dures for licensing of private invest-
ment and controls over J>rivate indus-
try are being reviewed with a view 
to bringing about simplification and 
rationalisation and for ensuring expe-
ditious decision in cases involving 
foreign investment and collaboration. 
Among the measures taken to revive 
the capical market and to stimUlate 
capital formation may be cited the 
following: grant of a loan of TIs. 10 
crores each to the Industrial Finance 
Corporation of India and the Industrial 
Credit and Investment Corporation of 
India during the remaining period of 
tbe Tbird Plan with a view to aug-
menting their rupee resources and 
enabling them to give more under-
writing support to new public issues-
a task in whiC'h the Life Insuranee 
Corporation of. India plays its part; 
introduction of a Bill for establishing 
" Uint Trust; ~nno n e nt 
of Government's intention tn estab-
lish a Development Bank; the 
pursuit of a vigorous policy by the 
State Bank of India to hlep small-
scale industries; the readiness of the 
Befinance Corporation to help the 
bnnking svstem to provide medium-
term finance to indu.try; the adoption 
by the Reserve Bank of India of a 
more positive policy designed to meet 
credit demands for all productive 
purposes; permission to recognised 
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atock exchanges to resume forward 
trading under certain conditions and 
the adoption of a more fiexible policy 
in regard to the control over capital 
issues. 

(b) Yes, Sir. The Capital Issues 
Control does not and cannot work on 
the basis of any fixed formulae and 
its pulicy will be geared to facilitate 
the availability of capital to approv-
ed projects. 

Health Minister's Visit to Moscow 

1166. Shri G. Mohanty: Will the 
Minister of Healt.hbe pleased to state: 

(a) the purpose of her visit to 
Moscow during the second week of 
Oot!Jber, 1963; and 

(b) whether she visited any other 
"auntry for the same purpose? 

The Minister of Health (Dr. SusbJla 
Nayar): (a) I visited the U.S.S.R. from 
the 11th to the 26th October 1963 at 
tlhe invitation of the Ministry 01. 
Public Health, U.S.S.R., with a view 
to acquainting myself with the orga-
oisation of Public Health in that coun-
try. 

(:b) Yes. I visited Indonesia from 
12nd September to 3rd October, 1963, 
at the invitation of Indonesian Health 
llinister. 

Tunrabhandra Projeet 

118'7 {8hr1 Kolla Venkalah: 
• Shrt P. Venkatsubbalah: 

WiII the Minister of Irrlration 
ud Power ,be pleased to state: 

(a) whether Q meeting was arrang-
ed by the Centre between the repre-
Rntatives of Andhra Pradesh and 
1I)'BOre Governments on some prob-
lems concerning Tungabhadra Project· 
Uld ' 

(b) if 10, the problems dillC'U8led at 
tile meetinl? 

The Minister of Irrlration and power 
(Dr. K. L. Rao): (a) No such meeting 
has been arranged recently. 

(b) Does not arise. 

House-Buildinr Advances 

1168. Shri Vishwa Nath Pandey: 
Will the Minister of Works, Hous.iDr 
and Rehabilitation be pleased to 
state: 

(a) the number of applications 
received so far from Central Govern-
ment servants in Uttar Pradesh for 
house-build:ng advances during the 
last three years; 

(b) the number of applications ap-
proved by Government during the 
aforesaid period; and 

(c) the total amount of loan given 
to Centrol Government servants in 
Uttar Pradesh during the same period} 

The MInister of Works, Bonslnr and 
Rehabilitation (Shrt Mehr ChaDd 
Khanna): (a) 206. 

(b) 182. 

(c) Loans aggregating Rs. 25.'1J 
lakhs were approved. 
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POD&' and Pandoh Dam 

1170. Shri Hem Raj: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) the number of oustees of the 
Pong and Pandoh Dam whose landl 
have been acquired so far; 

(b) the amount of compensatroa 
paid to them for lands. houses aM 
other materials; and 

(e) the place where they are bem, 
rehabilitated or colonised and in what 
manner? 

The Minister of Irrigation and Pow. 
(Dr. K. L. Rao): (a) The nwnbe&' 
of oustees of Pong Dam whose lancH 
have been acquired so far is 1050 and 
the number of families ousted from 
Beas Sutlej Link is 114. Separate 
figures of lJu,tees from Pan doh Dam 
are not avaiJable. 

(b) Rs. 38,61,287 for Pong Dam aDd 
Rs. 30,00,865 for Beas-Sutlej link. 

(c) Some of the oustees have beea 
rehabilitated in nearby areas by 
Himachal Pradesh authorities but most 
of them will be rehabilitated by allot-
ment of land in the Rajasthan Canal 
area in Rajasthan State as o o s ~ 

(i) Oustees with holding upto 20 
acres, and 30 per cent or more 
of whose land is acquired; 

(i1) Oustees with iboldings of more 
than 20 acres, and 50 per ~nt 
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or more at whose land is 
acquired, subject to the con-
dition that those who are lett 
with 30 acres or more willllot 
be allotted any land. 

'(iii) Oustees with small holdings to 
be given only that much land 
whioh together with the land 
left with them at their ori-
ginal habitation, would make. 
total of 31.25 acres. 

Ashoka Hotel 

rShri P. C. Borooab: 
Shrl R. Barna: 

I Shri Dbaon: 
I Shri B. P. Yadava: 

i Shrl Bishanchander Seth: 
Shri Raghunath Singh: 
Shrl Anjanappa: 

1171 ~ Shri Ram Ratan Gupta: 
I Shrl D. D. Mantrl: 
I Shrimati Savitrl Nigam: 
I Shrl Yashpal Singh: 

\ 
Shrl Gulshan: 
Shri a a~ i a Reddy: 

I Shri Solankl: 
L Shri P. H. Bheel: 

WiIJ the Minister of Works, HoaD, 
and Rehabilitation be pleased to state: 

(a) whether there has bepn a rils-
pute between the emplovees' Union 
and the management of the Asnokl 
~te  about their wages and bonu3; 

IIIld 

(b) if so, the nature of the dispute 
and how the same has been settled! 

The Minister 01 Works. Housing and 
Rehabilitation (Shrl Mehr Chand 
Khanna): (a) and (b). A question 
Brose whether the Employees' Union 
could make fresh demands invol -ing 
financial commitments on the pllrt of 
the Ashoka Hotels Ltd., contrary to 
tJhe snttlement made in November 11161 
.... hich is valid and binding on the 
Union and the Management upto the 
B1st December, 1964. 

On the 8th November, 1983 the 
Union went on a strike. The Con'l-
!lation OftIcer, Delhi, declared U. 

strike illegal under Section 21 ot the 
Industrial Disputes Act, 1947. The 
strike was called off on the same day 
at 10-30 P.M. The Management of the 
Ashoka Hotel and the Union haft 
agreed to refer the issue to the Chief 
Commissioner, Delhi and abide by bJI 
decision. 

Blood Donatiollll in I'mlJab 

1172. Shrl DaIJI! Singh: Will the 
Minister of Health be pleased to state: 

(a) the quantity of blood collectee \a 
Punjab during 1963-64 so far 10r 
National Defence; and 

(b) the number of persons in Pun-
jab enlisted during the same period 
who ~ e ready to offer blood in cue 
of an eventuality? 

The Minister of Health (Dr. SU!lhiJa 
Nayar): (a) 1,28,450 cc or 428 bottIo» 
of 300 c.c. each Of blood. 

(b) 2550 persons have enlisted. 

Family Planning 

1173. Shrl M. S, Murtl: Will the 
Minister of Health be pleased to 6tate: 

(a) whether there is anv fund,,-
mental research in the matter of 
Family Planning being carried o ~ in 
the country; and 

(b) the number of centres that Il'l'e 
conducting this research m the coun-
try? 

The Minister of Health (Dr. Sush!Ja 
Nayar): (a) Yes. 

(b) The research in medical anI! 
biologlral field related to family plan-
ning sponsored by the Government 'Jf 
India is being done in fourteen centres. 

Uniform Legislation lor Public UeaIUa 

r Shrlmati V;mala Devi: 
J Shrl B. P Yadava: 

1174'1 Shri a~n  
L Shr! Bishanchander Seth: 

Will the Minister of Health ~ 
pleased to state: 

(a) whether the proposal to enact 
a uniform legislation for pubU. 
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health has been accepted by the States; 
and 

(b) if so, when the legislation is tooK-
pected to be brought before Parlia-
ment? 

The Minister ot Health (Dr. Susblla 
Nayar): (a) and (b). The Madras and 
Kerala Assemblies have alread; re-
101ved that Parliament should paS3 an 
Act applicable to the whole of Iadla. 
The draft legislation has been se,l' to 
the State Governments. It wa3 can-
tridered by the Central Council 01 
Health at their meeting held at Madras 
In November, 1963. The Council de-
cided t'1.at the State Governments 
Ihould forward their suggestionz ~o 
libe Central Government within a 
periOd of two months. 

'C' Power Stations 

11'75 .. Shri D. C. Sharma: Will the 
·Minister of IrrigatiOll. and Powee b. 
pleased to state: 

(a) whether the 'C' Power Station 
in DeLhi ran into trouble again witL 
one of its two boilers going out of 
oommiasion on the lst November. 
llHl3; . -~  

(b) whether the defect has sinCO'! 
been located and rectified; 

(c) whether it is also a fact that 
Japanese are virtually running the 
power station even after its !ormal 
handing over to the Delhi Electric 
Supply Undertaking; and 

Cd) if so, the reasons therefor and 
the steps taken or proposed to be 
taken in the matter? 

The Minister of IrrIpUOD and Powc;r 
(Dr. K. L. 8&0): (a) Yea. 

(b) Yea 

(c) No. 

(d) Does not arlR. 

Surplus Power In Deihl 

1176. Shri D. C. Shanna: Wi] the 
Minister of Irrigation and Po we: be 
pleased to state: 

(a) the steps taken or proposed to 
be taken to use the surplus power 
available in Delhi; and 

(b) the steps taken to expedIte the-
disposal Of applications lor new "'>n-
nectons or for more power pending 
with the authorities? 

The Minister ot Irrigation and I'ower 
(Dr. K. L. Rao): (a) The ste ~ t'lkf'n 
Or proposed to be taken are indicated 
below: 

(i) The tempo of connecting 
light and fan load" Bnd small 
domestic and commercial power 
consumers has been increased to 
over 3.000 KW of power and a tar-
get of 4000 connections per month-
is expected to be achieved by the 
Delhi Electric Supply Undertaking. 

(ii) Industrial loads uptc 100 
KW in each case are bemg as:.css-
ed for placing before the Chief 
Commissioner's Power Advisory 
Committee for sanction. 

(iii) Power loads for agricultural. 
purposes are given priority. 

(b) (i) The Delhi Electric Supply. 
Undertaking and the New Delhi Muni-
cipal Committee have been authorised 
by the Ch:ef Commissioner, Delhi too, 
connect loads as under: 

Light Ie fan: 1 KW per 1000 
sq. feet of covered area. DO'mes-
tic Power: 3 KW per unit flat. 

(ii) The Chief Commis"iuner's 
Power Advisory Committee mpets 
once 9 month or oftener if neces--
sary to dispose of a i ation~ tor 
connections received t o ~  the 
DeIhl Electric Supply Undertalo:ing 
and the New Delhi Mun.cip31" 
Committee. No such case is pend-
ing with the Committee fOl dec\;" 
lion at present. 
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Dhakra Project Loan 

11'7'7. Shrl D. C. Sharma: Will the 
l4inistCll' 0; Finance be pleased to 
lltate: 

(a) the number of instalments of 
the Bhakra Project paid by the 
Punjab Government to the Centre so 
Car; and 

(b) whether the extension of t,me 
limit for repayment of the loan asked 
for has been given? 

The Minister of Finance (Shrl T. T. 
Krisbnamacharil: (a) Only two instal-
ments had fallen due, one in Decem-
!aer, 1962 and the other in August, 
1963, W1hich were repaid by the Punjab 
Government in the respective months. 

(b) A request for postponement of 
recovery of the loan and its interest 
Curing the emergency period was re-
teived from the Punjab Government, 
Itut was not agreed to. 

Hoase Rent AUowan1le 

11'78. Shrl Balmikl: Will the Minis-
ter ot Finance be pleased to state: 

(a) whether Central Government 
employees who ihave built their houses 
en Delhi with Central Government 
House-building loans are entitled to 
bouse rent allowance; 

(b) if so, whether it is a cOndition 
Chat before getting such allowance, 
they must get rl'ntal value asse~ ed 

by the Corporation; 

(c) wilether it has been suggested to 
Government that the house rent al-
lowance may be paid in full to the 
G:>vernment employees at the rates 
laid down subject to adjustments, if 
any, to be made after the rental value 
.. determined by the Corporation; and 

Cd) if 80, the actiOn Government 
propose to take in the matter. 

The MlDIster 01 FiDaDce (Sbri T. T. 
KlUlmamullarl): Ca) and (b). Yes, 
1Hr. 

(c) and (d). Government do not 
ravour such provisional payments. 

TransmiSSion Line in Calcutta 

1179. ShrimaU Renu Chakravartty: 
Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether the West Bengal Gov-
ernment's proposal to build a 400 K.W. 
Power transmission line to bring bulk 
power to Calcutta from all generating 
.tations in the coal-bearing regions in 
the State has been approved by ihp 
Centre; 

Cb) if so, when the construction of 
the line is expected to start; 

(C) the estimated cost of the pro-
posal; and 

(d) the nature and extent Of finan-
cial aid proposed to be given to the 
State in this connection? 

The MInIster 01 Irrigation and Power 
(Dr. K. L. Rao): (a) No such proposal 
has been received from the Govern-
ment of West Bengal. 

(b) to (d). Do not arise. 

Water Supply In Kerala 

1180. Shri A. K. Gopalan: Will the 
Minister of Health be pleased to state: 

(a) whether the Kerala Government 
have submitted arty scheme for the 
supply of fresh water in the Kuttanad 
area of the State; 

Cb) if 110, the main features of the 
scheme and the estimated cost thereof: 

(c) whether the Centre has approv-
ed the scheme; and 

(d) the nature and extent of finan • 
cial assistance proposed to be giv<!n 
to the State in this connection? 

The MInJster of Health (Dr. SashlJa 
Nayar): Ca) No. 

(b) to (d) Do not arise. 
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Power Projects in Bihar and West 
Bengal 

r Shri Mohammad ElialI: 
I Shri Warior· 

1183. ~ Shri Prabhat Kar: 
j Shri Indrajit Gupta: 
L Shri Dinen Bhattacharya: 

Will the Minister of Irrigation anA! 
Power ~ pleased to state how the 
fuel requirement of the power projects 
now either under operation or o~ 

truction in Bihar and West Bengal 
is being met and the details 01 source. 
for such supply a:ong with their avail-
ability and amount being supplied? 

The Minister Of Irrigation and Power 
(Dr. K. L. Rao): The requisite informa-
tion in respect of the Power StatioIUI 
under o ~ation is given in '!he State-
ment placed on the Table of the Hous!!. 
[Placed in Library. See No. LT-2033/ 
631. 
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Danc1akaranya Development Authority 

U84. Shri D. C. Sharma: Will the 
Minister of Works, Housing:md Re· 
hab11itaUon be pleased to state: 

(a) whether the DandakaranYB 
Development Authority has approach. 

,ed the Central Government for alloca. 
tion of funds for the resettLement of 
displaced persons from East Pakistan 
and an integrated development of the 
project's area during 1964·65 and 1965· 
86; and 

(b) if 110, the action taken or pro· 
posed to be taken in the matter? 

The Minister of Works, Housing aud 
Rehabilitation (Shrl Mehr Chand 
Khanna): (a) and (b). An allocation 
of Rs. 543 lakhs for 1964-65 has been 
suggested to the Ministry of Financc. 
The exact amount that will be made 
available can be stated only after the 
budget has been voted by Parliament. 
For 1965-66. necessary provision will 
be made at the appropriate time. 

~ ~~ i  i 'mI' ~  

t t z; v.. ~  '{<A <m:r : ifl:fT ~ n  
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ozITu ifl:fT ~ ? 

fir.nf a1'{ fcrqi'! t:f'l"T ~o e 
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Salal Project 

1186 f Shrl Abdul Ghani GonI: 
. 1 Shri Gopal Datt Manri: 

Will the Minister of Irrigation aM 
Power be pleased to state: 

(a) whethM" the survey and proje...-t 
report of Salal Project on Chenab 
River in Jammu and Kashmir ta~ 
has been completed; and 

(b) If so. when the construction of 
the project is expected to be taken up? 

The Minister of Irrigation and Pow .... 
(Dr. It. L. Bao): (8) Work on invcs"U-
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,ations and the preparation of Project 
Report of Salal Project have not bt.-en 
completed so far. 

(b) Does not arise. 

Barak River Valley Project 

1187. Shri N. R. Laskar: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether Government are exa-
mining the detailed leport of the 
Barak River ValIey Project in Cachar 
District in Assam; and 

(b) if so, the result thereof and when 
it is going to be taken up for imple-
mentation? 

The MiJrlster of Irrigation 2nd Power 
(Dr. K. L. Rao): (a) No detailed Pro-
ject Report on Barak River Valley 
Project has yet been prepared. The 
project is still under inve.tigations. 

(b) Does not arise. 

8earcity of Drinking Water in Billy 
Areas 

1188. Shrl D. C. Sharma: Will the 
llinister of Health be pleased to state: 

(a) whether any comprehensive 
survey of the acute scarcity of drin-
king water prevailing in certain hilly 
areas has been made or is proposed to 
be made; and 

(b) if so, the details thereof? 

The Minister of Health (Dr. SashUa 
Nayar ): (a) In order to carry out a 
lI'apid survey of the difficult and 
scarcity areas including hilly areas 
tor rural water supplv the Government 
"f India have sanctioned the esta-
blishment of Special Investigation 
Divisions in the States as a Centrally 
Sponsored Scheme, with 10,)% Central 
&8sistance. 

(b) A statement showing the details 
Gf Investigation Divisions 110 far sanc-
tioned for the various States is laid 
on the Table of the House. [Placed 
ia LibrA",. See No. LT-2034/63J. 

Power in Kerala 

1189. Shri P. Kunhan: Will the 
Minister or Irrigation and Power be 
pleased to state: 

(a) whether the Kerala Govern-
ment have asked for an additional 
aliocation of ~  25 crOres for step-

. ping up the pl'Qiuctioll of power in the 
State during the Third Plan; and 

(b) if ~o  the action taken by Go-
vernment in this connection? 

The Minister of Irrigation and Power 
(Dr. K. L. Rao): (a) and (b). No. 
Only an additional allocation to the 
extent of Rs. 2'5 crores was asked for 
by the State Government for power 
for the year 1963-64. The matter u. 
under consideration. 

~ " ilum- ~  !fiT ul 
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Rehabilitation of Gold-Smiths ID 
Assam 

1191 r Shri N. R. Laskar: . L Shri Ramachandra Ulaka: 

Will the Minister of Finance be 
pleased to state the total a'mount 

,granted to Asam for rehabilitating 
th(' gold-smiths 'Jnd the amount '.Jti-
Ii$ed by that State so far in this re-
gard? 

The Minister of Finance (Shri T. T, 
Krishnamachari): A loan of Rs, 7.50 
lakhs has been granted to the Gov-
(ornment of Assam for rehabirtating 
-the gold-smiths. Information as to the 
amount so far utilised is being colle:-
ted from the State o e ·~ ent and 
will be laid on the Table of the House, 
when received. 

State Public Health Engineering 
Departments 

1192. r Silr: N. R. Laskar: 
l. Sl.ri I'amachandra Ulaka: 

Will thp Minister of Health be 
pleased to state: 

(a) whether Public Health Enginee-
I :ng Department, functioning in var-
lUUs States are making expected pro-
gress; 

(b) if not, the reasons therefor; and 

(c) the nume Of the State or States, 
JI any, which are doing good progreJS 
JIl the field of Pubiic Health Enginee. 
ring Scheme? 

Thf' Minister of lIealth <Dr. Sushila 
Nayar): (a) to (e). A majority of the 
States have independent Public Health 
Engineering Departments, so-me 'Jf 
them with an independent cadre and 
others wth G common cadre with the 
Public Works Department. In Maha-
rashtra and Gujarat there is a Public 
Health Engineering Wing upto the 
le\'el of the Superintending Engineer 
which can be manned by the Officers 
of the Public Works Department; this 
Wing is under the charge of a Chief 

Eugineer who is borne on the P.W.D. 
cadre. M'.lny State Governments have 
been sending their officers in increas.-
ing numbers for training in the post-
graduate courses in Public Health En-
gineering in the country and abroad. 
In those States where sufficient num-
ber of trained staff a.e employed, 
gOod progress is seen in the imple-
mentation of the projects, e.g. in Uttar 
Pradesh, Punjllb and West Bengal. 

Surplus water of Rivers in Kerala 

1193 { Shri M. P. Swamy: 
• Shri Paramasivan: 

Will the Minister of Irrigation ud 
Power be pleased to state: 

(a) whether the engineers of thl! 
States of Keraloa ,and Madras have 
recently made an asse;sment of the 
availability of surplus water from 
Vhe We;t flowing i e ~ of KeraLa 
which go unutilised: 

(b l. if so, the names of the river. 
w hose surplus water :5 found unuti-
li$cd; and 

(c) whether the Kerala Stllte has 
<lbrcf7d to the proposal of diverting 
the excess waters to the adjoining re-
gions of Madras State for purposes ot 
irrigation? 

The Minister of Irrigation and 
Power CDr. K. L. Rao): (a) and (b). 
'rhe State Govcrll'lnents Of Mudras 
alld Kerala arc getting the necessary 
data ('ollectcd t ~  their respec-
tive Enginct'rs with " view to assess-
in ~ the ava'llbility of the waters of 
river Cauvery and its tribulraries aa 
well as the we,t flowing rivers with 
rderenee to utilisation on the existing, 
under con ·truction or propospd pro· 
e t~ of Madras and Keralo States. 

(e) Docs not arise at this stage. 

Housing Schemes 

1194. Sbri P. C. Borooah: Will the 
Min'ster of Works HoU,i1Jg and Re-
habilitation be ~sed to state: 

(a) whether a mid-term appraisal 
of the Third Plan achievement with 
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regard to Housing Schemes has re-
,'ealed that the progress has been too 
slow; and 

(b) it so, the main reasons theretor? 

The Minister Clf Works, Housinr 
and RehabilitatiOn (Shri Mehr Chand 
Khanna): (a) Yes. 

(b) This is mainly due to the low 
priority accorded to Housing e ~s 

by the State Governments, parU-
cularly after the Emergency. 

12 brs. 

MESSAGES FROM RAJY A SABRA 

Secretary: Sir, I have to report 
the following messages received from 
the Secretary of Rajya Sabha:-

(i) 'I am directed to inform 
the Lok Sabha that the Rajya 
,Sabha at its sitting held on Mon-
day, the 2nd December, 1963, 
adopted the following motion:-

"That this House concurs in 
the recommf'nda ti'on of the Lok 
Sabha that the Rajya Sabha do 
agree to nominate five members 
from the Rajya Sabha to asso-
ciate with the Committee on 
Public Undertakings .... ' 

(ll) 'In accordance with the 
provisi'ons of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in the 
Hajya Sabha, I am directed to re-
turn herewith the Income-tax 
(Amendment) Bill, 1963, which 
was passed by the Lok Sabha at 
its sitting held on the 21st Novem-
ber, 1963, and transmitted to the 
Rajya Sabha for it~ recommenda-
tions and to state that this House 
has no recommendations to make 
to the Lok Sabha in regard to 
the said Bill.' 

12'01 brI. 

UNIT TRUST OF INDIA BILL-
contd. 

Mr. Speaker: Further consideration 
of the following moti'on moved by 
Shri T. T, Krishnamachari on the 
4th December, 1963, namely:-

"That the Bill to provide for 
the establishment of a Corpora-
tion with a view to encouragmg 
saving and investment and parti-
cipation in the income, profits and 
gains accruing to the Corporation 
from the acquisition, holding, 
management and disposal of se-
curities, b(' taken into considera-
tion", 

together with the moti'on for circula· 
tion. 

Out of 4 hours, 1 hour and 55 
minutes have been exhausted. 

Shri U. M. Trivedi may continue, 

Shri U. M, Trivedi: (Mandsaur); 
Yesterday in offering my criticism on 
this Bill I pointed out that this Bill 
was aiming at entering into business 
in the stock exchanges of India and, 
therefore, suggested that the title of 
this Bill should be 'The Stock Ex-
changes Trading Corporation Bill', 
However, apart from the name, there 
are certain facts which must be taken 
note of, 

I will draw the attention of the 
han, Minister to the o ision~ of 
clause 35 (1) and (2). At one place, 
a provi,ion has been made this 
Trust ~ a  have' 10 trustees. Here 
it has been provided: 

''No act or proceeding of the 
Board or of any committee of the 
Trust shall be questioned on the 
ground merely of the existence of 
vacancy in, or defects in the cons-
titution of the Board or com-
mittee". 

I cannot see the implication of such a 
provision, unless some limitation is 
put as to what is the minimum or· 
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maximum number of vacancies which 
can be condoned. It will also mean 
that one man may be able to act for 
all the 10. So a provision should be 
made to the effect that unless the 
",acancies are more than a certain 
number, the act cannot be questioned. 

The second provision is: 

''No act done by any person 
acting in good faith as a trustee 
shall be deemed to be invalid 
merely on the ground that he was 
disqualified to be a trustee or that 
there was any other defect in his 
appointment". 

This means that an insolvent may be 
appointed, a man who cannot be ap-
pointed. An insolvent can be appoin-
ted to carryon the work till it is 
pointed out by somebody that he is 
an insolvent. An insolvent trustee 
may d'o certain things and still he will 
be able to say that it was bona fide. 

So I should think there must be 
lIOI11e limitation upon this omnibus 
power being given by virtue of these 
provisIons. 

Then I draw attention to clause 37. 
90meh'ow or other these days the Gov-
ernment machinery is afraid of legal 
proceedings being launched against 
it. There are so many safeguards pro-
"'ided. 

Mr. Speaker: Order, order. There 
is too much of talk on all sides. So 
long as Members remain inside the 
HouSl'!, they have to remain silent and 
listen to the speech that is being made. 
Any talking that is d'one is illicit, and 
~ e o e it must be subdued. 

Shri U. M. Trivedi: Clause 37 says: 

"No suit or other legal proceed-
ing shall lie against the Trust or 
the Reserve Bank or any trustee 
or any officer or other employee 
of the Trust or the Reserve 
Bank ...... 

That means a long latitude is being 
#ven in respect of acts which can be 

challenged in a court of law and the 
protection is by a very wide word 
"bona fide". What is bona fide or not 
should be a matter for judicial deter-
mination. It is not proper to take 
shelter like this particularly when the 
Trust will have numerous transactions 
every day, and those who deal with it 
may have complaints that certain acts 
are not bona fide. 

I have pointed out only the legal 
defects. Apart from that I feel this 
has political colour, that it is meant 
for exercising power over the destinies 
'of so many people, and I think the 
Bill should not be passed. 

Shri Heda (Nizamabad): I weI. 
come this Bill, and I have no doubt 
that this is a step in the right direc-
tion. 

Shri Morarka said that it was good 
that this trust was b!'ing started in 
the public sector, but he hoped that 
after gaining experience, the private 
sector would also be allowed to start 
similar trusts. I do not think it will 
be a gOOd thing to allow the private 
sector to enter the same field at an7 
time. I fear that the competition 
would be unhealthy and vari'ous ques-
tion~ would come in. It should be in 
the public sector alone. If the size of 
the trust becomE'S ghrantic or unman-
ageable, we may have another trust, 
but again it should be in the publie 
sector and not in the private sector. 

I am d'oublful about the optimistic 
estimate of the Finance Minister that 
he would be able to get Rs. 100 crores 
a year in this Trust. Replying to thl! 
criticism that money would be inves-
ted in this Trust only by the rich 
men and not by poor men, Shri Mor-
arka pointed OUt yest()rday that rich 
men were quite capable of investing 
their Itronev in their own concerns, 
or those of their colleagues or counter-
parts. Therefore, I do not think we 
will get sizable investments in this 
trust from big business or rich men. 
In fact, everybody is short of finance. 
The money market is tight, and even 
today in thi. city of Delhi ther.e arE'· 
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[Shri Heda] 
people who are accepting deposits at 
12 per cent even small amounts of one 
thousand rupees, and they promise to 
Iny Rs. 10 every ,mDnth and return 
the capital within a day or two of 
receiving notice. These firms are work-
ing very well, beca USe there are very 
safe investments particularly because 
of hire purchase and various mono-
poL··s thJt we hlve created in the road 
t at ~o t and other businesses. There-
bv one can earn easily between 20-
25 per cent. Therefore, it will not be 
so easy to get money for this Unit 
Trust. havr· no doubt that the 
money from the rich people would not 
be forthcoming. The low-income 
group has hJrdlv any mo,.",y left, par-
ticularly after the compulsory savings. 
Therefore, they would not he in a 
position t·o btlv any units. Even among 
the middle income group, hardly five 
per cent of these people would like 
to invest any money. This Trust will 
haVe a fair competition even as it is 
fl"om npw {'ompani,,< that a ~ floated 
and th{' middle income group may be 
tempted to purchase the issu0 of a new 
companv with two hopes He knows 
very well in thp first ye;lr or the next 
Y(l3.'!', ('Ir f'ven for five ycars, he may 
not get any dividend but once he starts 
gP.ttinl' dividend. it will not be less 
than 10 per cp.nt. Another h'ope is 
that 1h('re will b(' better "pprcciation 
of the priCe of share itself. There are 
instances where prices haVe gone of 
'a share worth Rs. 100, even up to Rs. 
200. So that the mindle-income 
group wOllld like to invest with 11 view 
to e'lrn appreciation 'of th" valuf', You 
would have noted such a big agitation 
among the Members who put supple-
mentarv ouestions yesterday about the 
land prices in Delhi. Investment in 
h0ILsing s;tes, not only in Delhi but in 
any metropolitan area. even an area 
with a ponulation of 50.000 is very gOOd 
and sound investment. In the course 
of five years, there ar" instances where 
prices had gone by 500 per cent or 
even 1000 per cent. A middle-income 
group man would like to put his sav-
ings in housing sites and sec'ondly, in 
new issues. I therefore doubt very 

much whether the ambitious target of 
Rs. 100 crores as set out by a verr 
intelligent and understanding Finance 
Mhi.;ter would bt' fulfilled. 

Now, how wil! thi:; trust invellt 
money? It can invest in two wayB. 
It can give loans to the ind ~t ia  con-
cerns in the private. sector or public 
sector or the corporate sector and gain 
interest of, say, 7 to 9 per cent. I 
do not think they will be able to bar-
gain more than 9 per cent and if they 
do so there will be the charge of ex-
ploitation. Anoth,'( way would be to 
buy shares or present issues in thE' 
open market. In the case of thesE' 
sh?rt's, the appreciation w'ould not be 
more lhn'] 5 per cent or 6 per cent 
i!l certain cases. In course of time 
e t~in  there will be appreciation of 

the new share prices but till then there 
will be no interest or dividend forth-
ccrn:ng and for the first few vears the 
trust w;ll be facing ~ hard time. So, 
from hoth the angles, whether the in-
vestment is in the shares 'of old and 
new companies or the investment is in 
the shape of loans to various ind ~· 

trial and other projects, the incom. 
wouln not be vcry a:tractive. 

Again the Finance Minister has 
done IWO things which would rather 
discotJr8ge the invest'or to come for-
ward. The one thing that he has done 
is that he has stated that he will re-
turn the money to the unit-holders, 
namely, 90 per cent, after the expen-
ses have been deducted. What woule! 
be the expenses? The idea is not 
clear. It should not be much. But 
even then, the idea is not clear. 

Shri Morarka (Jhunjunu): Not 
more than five per cent 'of the groSi 
income of the unit-holder. 

Shri Heda: Yes; I now remember it. 
So, it would be 90 per cent of the 
remaining 95 per cent. Therefore, 
they would keep five per cent as a 
sort of reserve. 90 per cent of the 
income that the Trust as a whole 
would be getting would not be SO 
attractive. That is the first point. The 
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second point is, the Finance Minister 
has not given any guarantee of any 
minimum. He has not stated that this 
much would be the minimum which 
every unit-holder would get year after 
year. Had he given this guarantee, I 
think that would have been more 
attractive. Otherwise, there are other 
schemes where there is some guaran-
tee or the other. There are banks 
which are giving as high as 4l per 
cent . and smaller banks are giving 
even five per cent. Dr. M. S. Aney 
says that even six per cent is given 
on the fixed deposits. So, this will 
be> another cOnilletition for the Unit 
Trusts. Therefore, unless the prac-
tical acuman and a sound banking 
experience is applied, the prospects 
for this project do not hold very 
bright. 

But I have no doubt that the ex-
perience that the Finance Minister 
hns, and the guidance that he would 
be giving at least in the initial years 
-and these initial years mny not be 
more than ten years, and they may 
be from five to 10 yearB-'--the Trust 
may prove successful. But I would 
like to sound one word of caution: 
t.ha t the success 'of this 'frust will be 
very important for the encouragement 
and healthy growth of the public 
sector. If the Trust does not earns a 
good name, the entire psychology of 
the public sector may get a setback. 
Therefore, a heavy resp'onsibility has 
been asked for by the Finance Minis-
ter and I wish him well in that. 

With these words I support the 
Bill. 

Shrl Surendranath Dwivedy (Ken-
rirapara): Sir, any effort made to en-
courage savings in ,the middle in-
come group in this country is to be 
welcomed. This can be done in 
various ways and special efforts should 
be made 1'0 see that they not only 
participate but also share in the pro-
fits of economic development. Look-
ing from that point of view, this 
Bill seems to be a move in the right 
direction. But I have my doubts 
about the pUrpo!le for which the Bil! 
1642(Ai)LSD-4. 

is actually being introduced in this 
House. The Finance Minister has 
stated that this is an adventure on 
small savings, and he expects that the 
middle and lower income group would 
be the main shareholders. Looking 
from that aspect, I feel that the Bill 
is ill-timed and premature. Prob-
ably, no serious thinking has been 
done 'on the present economic condi-
tions in the country. If we look at 
the figures, we will see that there has 
been a decline in 1961-62 in the de-
posits of small savings and postal 
savings. What is it due to? Because 
of rising prices and rising cost of 
living, there is hardly any saving 
among these classes of citizens. 
Therefore. although they would like 
to depos;t in these trusts and banks, 
there is nothing left with thelll 
to deposit at the present moment. 
It is well-known-probably it 
wi'l be brought out more clearly 
when We discuss planning-that the 
entire effect of planning in this coun-
try has not brought any significant 
improvement in the conditions of 
these classes fI'Om whom we expect 
mostlv this Unit Trust would be 
financed. Therefore I have a fear 
that actuallv most' of these unit 
holders would be big monied-men, big 
industrial enterDrises or peoDle with a 
large purse, because I flnd there is no 
limit put as to the number of shares 
that a person can h'old. although It is 
said that the value of a share cannot 
be e~~ than Rs. 10 and more than 
Rs 100. If thl' monied-class in this 
o~nt  would like to control this. they 

can easllv invest the entire amount 
of Rs 100 crores or to begin with 
Rs. 10 c!'Ores or whatever it is. From 
that point of view. thp lower middle-
class who are expected to take a pre-
dominant share will not be able to 
do 50 at the present moment. 

Secondly. I feel there is room for 
changes In the clauses 'Of the Bill. 
Although 1 do not like to supnort the 
move for circuhtion. 1 would have 
liked and it Is not too late even now 
-1 do not kn'Ow whAt the Finance 
\{iftister is consulting with his of\'l-
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[Shri Surendran'llth Dwivedi] 
ciaU now-if it is possible fur him \0 
refer it to a Select Conuruttee, ne 
should consider it. We shuuld not be 
m such a hurry. The Select Com-
mittee can &0 mto details, of the dU-
ferent clauses and in the next Ses&lon, 
We can pass this Bill. That would be 
perhaPs a better method than hastily 
passing this Bill, because many Mem-
e s--~d that they have not actually 
een~e to study this present Bill 

1n'"its proper perspective. 

I alsu du not agree with the view 
that this showd nut have been a pub-
lic &ector effort. In View of the socia!-
ist economy we are aimmg at, I think 
it is necessary that a trust like this 
shOUld be in the State sector. There 
are many reasons for people to com-
plain about the working of the State 
sector enterprises-corruption, mal-
administration and all that. In spite 
of that, I do not think in this country 
people have very great faith in private 
banks and other investment institu-
Uuna. Comparatively speaking, I have 
a feeling that people have mure assur_ 
ance in the banking and other invest-
ment institutions if they are in the 
public sector. But there is one thing 
that should be avoided, because we 
have experience Of these things and I 
think the Finance Minister would give 
more serious thought to it. Let these 
institutions be not bureaucraacally 
controlled. That is one aspect of the 
question which should be looked into. 
Even in regard to purchase of shares, 
even in regard to deposit of money 
and withdrawal of money, if one goes 
to the counters of the State Bank and 
other institutions, one can easily find 
out the difference between the private 
banks and the State Bank. There 
should be some simplified procedure 
so that IUl ordinary man with small 
means-a rural man-can easily pur-
chase shares and invest his money. He 
should have the opportunity to easily 
go there and do his work. Therefore, 
from the very beginning itself, It would 
be better if in the Trust Board there 
is provision for representatives of the 
unit ho14ers. There Is IUl 8Dl8Ddmeut 

propused by my hon. friend, Shrl 
Morarka, and I think the Government 
should accept that amendment. 

Then, Sir, the Finance Minister has 
said that 90 per cent of the net income 
would be distributed amongst the 
unit holders. That is good so far as 
it goes. But the whole idea should 
be that the rural population should 
be" attracted to this sort of an ~nstit ­

tion. To do that, I would suggest that 
instead of yearly distribution of this 
income, probably, it would be better 
if this net income is distributed quar-
terly. That will attract the rural 
population more, because even if it is 
a small investment they would actual-
ly have an expericence of getting their 
proHts as soon as possible. 

I would also suggest that regarding 
these shares there should be some 
simple procedure adopted so far as 
transfer of shares to the heir of a 
person who dies is concerned. There 
i, a legal procedure which is very 
cumbersome and sometimes it may be 
difficult for an ordinary person to get 
his shares transferred because of these 
legal difficulties. I WOUld, therefore, 
suggest that from the very beginning 
it should be laid down that if a person 
dies. his shares could easi'y be trans-
ferred to his legal heir without much 
difficulty. 

Shri Tyagl (Dehra Dun): The com-
mon device in the case Of shares might 
be adopted here also. 

Shrl Surendranath Dwivedy: These 
are, Sir, few things which should be 
~ ne in mind, and, as I have said, I 

would again request the Finance Min-
i"ter that this Bill be referred to a 
Select Committee. 

Shrl Tyagl: Sir. I am entirely In 
agreement with this Bill. It is sur-
prising that my friends on the oppo-
site benches should be raising one ob-
jection or the other against such an 
innocent measure. Actually. the idea 
of circulation of such a Bill is not in 
the least Justified because there a.re 
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not ma.'lY controversial matters. I can 
understand their reactions to Bills 
which deprive somebody or some sec-
tor of some privileges. but this Bill is 
a positive measure by which nobody 
is touched. It is just to give benefit 
to the people who cannot invest, who 
cannot enter into the market for in-
vestment because their means are not 
so big as to start some industry or 
~o e business. Therefore, this is only 
a facility which is being offered. I 
think the Parliament which is repre-
sented by all sections of the people in 
the country can dllcide this issue. The 
best brains are here and they might 
just contribute their ~do  and de-
cide. 

I think there is a radical change in 
the attitude of the Finance Minister 
these days. I hope I may be excused 
for making a personal remark. He 
seems to be extraordinarily accommo-
dative these days. Previously, he used 
to be very hard and would not listen 
to views of others, but now he is quite 
accommodative. I do not know what 
change has come about in his life. 
Anyhow, Ministers accommodating or 
accepting good suggestions coming 
even from opposition benches is a 
gOOd thing and it should be our ideal. 
I am quite sure that all the good sug-
gestions made on this subject will be 
readily accepted by Government. 

Quite a few objections have been 
raiSed against this Bill, and it is not 
for mc to answer them because the 
Minister 'will himself deal with ·all 
those objections. But it is surprising 
that Shri Masani should have come 
forward with objections against this 
proposal. There are certain parties 
who ~ wedded to opposition to every 
proposal, whether reasonable or un-
reasonable. I could understand op-
position from such a quarter. But for 
people who believe in Socialism and 
Communism. I thought it would be 
a welcome measure but even they 
seem to be opposed to this proposal. 

What is it that we are doing or creat-
ingT We are not creating any vested 
interest of a very big order. We arc 

110t creating any big monopoly. I{ 
socialism means division or distribu-
t.ion of wealth, giving ~o e wealth to 
everybody, literally speaking, it can 
also be termed as capitalism because 
every one is vested with some wealth. 
however small it may be. But, really 
speaking, it is not capitalism. 

Here what is being sought is just 
to enable even men of small means to 
go into the share market and invest 
his money in industrial shares. The 
idea is not quite a new one. May J 
remind this House that even as early 
as 1931 the Indian Central Banking 
Enquiry Committee went into t i ~ 
problem? May I fii.st read a little 
from the Shroff Committee report of 
1954? It said: 

"Investment trusts are a com-
mon feature of the capital markets 
at Europe and America, and bave 
in l'ecent years emerged as major 
institutional savers and investors. 
However, for successful operation 
of invesment trusts, considerable 
initial capital will be required. 
Otherwise, it would be difftcult to 
secure the benefit of a suftieienUy 
widely spread investment port-
folio." 

They have themselves suggested that 
such type of trusts must be started 
because they have several ad anta ~ 
The Report further says; 

"They are eminently suited for 
catering for the middle and poorer 
classes, whose individual savings 
may not be large enough to !aei-
\itate direct operations on the stock 
exchanges. Also, since each unit 
represents B fraction of B nwnber 
of securities, the risk undertaken 
by an investor in a unit is spread 
over a number of securities IIDc:l is 
thus minimised." 

It is very difficult for lay men of 
smalJ means to invest money in the 
share market. Sometimes they are 
misguided by brokers or even swindl-
ed. Further, they invest money with 
the BIlurment of quiek or inereased 
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[Shri Tyagi) 
return and they lose in the bargain. 
In the case of the Unit Trust, since it 
will not invest all the money only in 
one industry but spread over many 
i!ldustries, even if some of the ventur-
es may fail, as it is more than com-
pensated by the success of several 
other ventures the ultimate loss to the 
unit holder ~  at the most be a 
fraction of a rupee. Because, once the 
units are purchased, there is no dis-
tinction between one unit and another 

. unit and they do not keep a separate 
account as to where the money of a 
particular unit is invested. The total 
benefits or profits will be distributed 
among all unit-holders equally. 
Therefore, the chances of risk are 
very much reduced, if not eliminated. 
This alone is a sufficient guarantee for 
the small investors to invest their 
Money in the share market through 
the Unit Trust. If there is no Unit 
Trust. it is only the shares of big 
business people, who have concentra-
tion of wealth, that will be sold in 
the market because they have credit 
in the market and the shares are sold 

. in their name. Therefore. in the 
absence of an organisation like this. 
the concentration of wealth goes on 
increasing. 

Shrt Sarendranath Dwtndy: How 
do you prevent them? 

Shrt Tyact: By this means quite a 
lot "of spare money would come. We 
. want investments todBY. India needs 
investments, but if the spare money 
goes into the hands of those people 
who have already concentrated a lot 
of weal1!h, they become biggelt". So 
much of wealth has been concentrated 
in their hands and if further invest-
ments also go in their hands and they 
alone command the market because 
their credit is high, they are known 
to be well off and, therefore, people 
would generally like to invest their 
money with them as there is no chance 
of any failure or losses, they become 
bigger every day. This step, I think. 
is another very effective step towards 
the' establishment· of . a 8 0cialist state 

because this capital would be invest-
ed in a way by the public sector. 

Not only this, but there is also ano-
ther report. 

Dr. M. S. Aney (Nagpur): The same 
year. 

Shrl Tyael: In 1931 there was a 
Central Banking Enquiry Committee 
where in Manu Subedar's Minority 
Report. Shri F. E. Dinshaw had re-
marked-my hon. friend knows it 
very well-

"I see no reason why invest-
ment campanies should not be as 
successful in India as in other 
part, of the world. Judging by the 
course of events on the Bombay 
Stock Exchange, I should say that 
would be very succe3sfuJ. Shares 
and stocks are often quoted at 
much higher or lower prices than 
the intrinsic value of the scrip, 
and the prospects of the trade or 
industry justify. There are cons-
tant buH and bear raids and these 
affect not only speculative securi-
ties but others. which do not fall 
in th:!t category. The operations 
of sound investment companies 
will have a steadying and benefi-
cial effect." 

This is what was said as back as 1931. 
This i~ not quite a new idea. It fur-
ther says:-

"An immeasurable benefit to 
India is bound to grow from the 
establishment and proper working 
of investment trusts and the assis-
tance, which they will give to the 
investor in the creation of inter-
mediate securities which do not 
exist now in providing a channel 
for Investment in industrial and 
other fields. where the primary 
investor would be too scared or too 
ignorant. The investment trust 
would also assist in carry-over for 
industrial and other concerns, 
parti(!ularly on issue of. additional 
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capital in the form of preference 
shares or debentures where banks 
cannot, and do not, venture now." 

These were the views expressed then. 
The idea had been hang:ng fire, I 
must say, because the British did not 
want it. The Britishers, the foreign 
investors, were scared of this idea and, 
therefore, it was not encouraged then. 
8ut 'lOW we have got independence 
and have our own government. Why 
should we not support it? 

An objection has been raised as to 
why it should not be allowed in the 
private sector. This Bill does not ban 
the private sector coming out with 
any suc-h organisation. They might 
also put it up if they choose to. There 
is no objection. They are already 
floating there. The share market is 
there and they are receiving them in 
the private 5ector always liberally. 
But then in that case they cannot 
thrive because such organisations 
which will be in private hands will 
not be paying. They will have to pay 
income-tax and everything. They 
cannot be exempt from income-tax and 
therefore this is the best device. Here 
the small depositors wiII not be bur-
dened with income-tax liability etc. 
This wiII be another incentive. 

Seeing the income-tax register one 
would come to the conclusion that out 
of 1,97,807 assessees there are 81,000 
asse.,sees who are getting refunJs. 
Even now smaller people are deposit-
ing in some concern or the other and 
their l,onus goes to them every year. 
Out 'Jf 1,97,000 shareholders, 80,000 are 
such who do not pay income-tax be-
cause they ere small ones. Their in-
comes are too below the level of in-
come-tax. Therefore, refunds are to 
be made to them. Already there are 
80,000 shareholders who are below 
the income-tax limit. Therefore, to 
say that smaH men would not come 
forwal·d is also wrong. They wiII be 
happy. Their dividends wiII be in-
come-tax free. 

Another point is this. Every mid-
dle-class man who has a saving Of five 

,or six o~ ten thousand. ~ is. afraid 
of inflatIOn. Well, mflatl0n IS very 
sure-one sees it. So, his money gets 
without any value; it may be half next 
year and two years after it may be 
one-fourth. I can welI see it. During 
the days of my boyhood, when I was 
a student in a very small boarding 
house, my total expenditure was Rs. 10 
a month and I was getting good food 
in the hostel. Now it is not possible 
on ac"ount of the money losing its 
value. So, this Trust will be a hedie 
against inflation. After all, the vaAle 
is there. He wiII go on receiving his 
incomc. That will be another advan-
tage. Otherwise, in the old days, for 
investment one was either to ~ e 
somc gold or hoard money or bury his 
small treasure for his security and 
needs in future and for his children. 

Shri Sarendanatb DwiyetT: Those 
days are old days. 

ShI"i Tyagl: I am talking of those 
small people who have no other me&IIS 
of investment. Everybody cannot be 
a usurer. One can give money at a 
higher rate cjf interest. But again it 
becomes difficult to realise either the 
interest or his own principal also. 
These difficulties also come in. So, 
this will be a good investment tor a 
man with small means. 

It is not only here. In the United 
Kingdom, both the Conservative and 
the Labour Parties Bre committed to 
-this ideal and in U.S.A. also t ~e is 
such 'I m3chinery where investments 
are gatll.ered. In U.K., they are all In 
favour of it. It is not at all a new 
idea. 

Then, some friends have taken objec-
tion to the reconstitution of this Board. 
This is very natural. After all, if 
there are millions of people investing 
in these Trusts and buying these units. 
They must also get some representa-
tion .ometimes. In the beginning, It 
is not possible bec1use there is no 
owner of these units. So long as there 
are no unit owners, they cannot be 
repres ..... ted. Whole of the money 
comes from the banks, the scheduled 
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[Shri T}"IIgi] 
banks or the Reserve Bank. etc. 
Therefore, after a time when the 
whole money of these banks, etc. had 
been paid back and the whole Trust 
belongs to the unit-holders, then sure-
ly recor.stitutlon has to take place 
and, therefore, reconstitution Ihould 
not at all be feared or scared against. 
My friends attributed motives to Gov-
ernment. Well, by that time God 
alone knowF whether we will be in 
power or other friends will come into 
power. There is democracy. 

The MbUster Of Finance (Shri T, T. 
Krlshn.nnaebari) : You will continue 
to be In power. 

Shrl Tya/d: If you give me your 
~eat  I am prepared to hold it. 

Shri Snrendranath Dlndy: You 
occupy immediately it is vacant. 

Shri Tyq:\: Thank you, Sir. With 
these words I support the Bill. 

Mr. Speaker: That is very tempting! 

Sbri Manlyangadan (Kottayam): 
Mr. Speaker, Sir. I welcome this 
measure. Several criticisms have 
been made against this Bill. But I am 
afraid most of the criticisms have 
i no ~d the object of this Bill or of 
the Corporation that is going to be 
constituted by this measure. In the 
Statement of Objects and Reasons of 
the Bill, it is clearly stated: 

''The question of establishing an 
institution in the public sector for 
carrying on the business which Is 
transl!cted by unit trusts or mutual 
funds in other countrlel! .... " 

That is the main object indeed. In 
countries like America, and United 
Kingdom, there are unit trusts or 
mutual funds. By experience, it has 
been found that it is more attractive 
to the investing pubJlc and so it has 
been decided to Introduce that .ystem 
here also. I do not know why there 
shol1l\i be so much of critlclsm agaln8t 

this. To encourage savings by pro-
viding for various classes of investors 
the facility of investing their money 
in unit trusts is the main object. 
There Is no denying the fact that the 
savings of the people should be mobi-
lised and should be utilised for the 
public benefit and for developmental 
purposes. Investments in unproduc-
tive concerns should be discouraged. 
There Is no denying the fact. So. my 
submission is that this Is a venture 
which Is most appropriate to the 
times. 

Now, the actual question that has 
to be looked into is whether such a 
trust is necessary and if it Is neces-
sary whether it serves the purpose 
that we have in mind. My submission 
IS that it is absolutely necessary in the 
present circumstn.ncc,;. It has been 
said that this is not a public sector 
venture because individuals are going 
to gain. It is not possible to expro-
priate all the profits that are made by 
individuals. If individuals or other 
concerns are to be nrade investment-
conscious, there must be some incentiv-
es for them. Savings must be made 
and they must be invested in profi-
table concerns. Then only people 
will come forward for investment. For 
the purpose of mobilising the savings 
and utilising them for developmental 
activities, it is necessary that the maxi-
mum profit that could be made avail-
able is made available. That is what 
this Bill does by the creation of this 
Trust. It has beeR said that because 
the officials are controlling this Trust, 
it is 1I0t going to be a good concern. 
It has been said that officials should 
not be allOWed to contrOl this Trust 
because they do not know anything. 
Then, as regards other persons who 
have some connection with business or 

sine~s management, if they are al-
lowed to control this, it is said that It 
is a bureaucratic concern. I fan to 
understand who Is to be in manage-
ment of such concerns. Neither offi-
cials who are well-versed with ad-
ministrative affairs nor person who 
Ilave some knowledge in buaineu 
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management should be entrusted with 
the management of these things. 
Then, who else is to run these institu-
tions is a matter which must be eluci-
dated. 

The face value of the units is stated 
to be not less than Rs. 10 and not 
more than Rs. 100. So, middle income 
group people can take advantage of 
this. There is no doubt about that. 
Of course, it was stated that-l also 
to some extent agree with that-with 
regard to lower income group people, 
it may not be possible for them to in-
vest much because there is not much 
left behinJ with them as savings. 
But when they find It is profitable and 
when they find that they could safely 
invest something out of their earnings, 
there is the inducement to save and 
3tvest. There are certain investment 
compa!lies now existing and they have 
been incorporated under the Compa-
nies Act. From experience it has been 
found that those investing companies 
are not serving the purpose which we 
are aiming at through this Bill. Their 
role has not been a significant one in 
mobilising savings or in getting them 
investp.d in a wide and diversified range 
of securities for the benefit of the 
country. 

Experience in other countries has 
amply proved that these unit trusts 
or mutual funds as they are called In 
some countries are more attractive for 
the investing public, and so, this sys-
tem is going to be introduced here 
also. 

A question was raised why competi-
tion was not being allowed by allow-
ing other trusts like this to be created 
in the private sector. If we take into 
consideration the conditions as they 
now prevail in India, my submission 
is that we shaH find that there q no 
necessity for that, and there is no 
scope for that, and it is absolutely 
necessary that Government should by 
themselves run such institutions. 

There were several assumptions 
made in regard to this unit trust. It 
was said that there might be corrup-

tion, there would be autocracy and 10 
on. My submission Is that It 11 a new 
venture, and we are going to experi-
ment on that. As Shrl Tyagi has .ald, 
let there be no criticism before the 
institution which we have in mind Is 
born. Let us see how It will function. 
The speeches made by some of the 
hon. Members here would indleate that 
everything in the publIc sector is 
running lopsided, and there Is only 
corruption and, therefore, by creating 
this unit trust we shall be adding 
another institution where corruption 
will be rampant. My lubmisslon is 
that that is gOing too far. Can an,-
body ~a  that In the private seetor 
there is nothing wrong with the con-
cern, that are run by them? Are they 
running absolutely correctly and on 
the right lines? There are mistakes. 
there is corruption and there are failu-
res in the private sector alllO. Of 
course, J do not claim that everythlnl 
In the publIe sector is going on cent 
per cEOnt correctly; there may be mis-
takes, but there are ample provisiOns 
for correctives allO. 

My submission Is that this tnltltu-
tion which is going to be created un-
der t i~ Bill Is a good venture and It 
is goIng to do a lot of beneftt to the 
people. The Reserve Bank has autho-
rity over the banking and ftnanelal 
lIystems in the country hal full control 
over this Institution. Government 
also have a certain eontrol over it to 
lOme fOrtent. This body will be auto-
nomous. but the Reserve Bank ha. to 
dictate whatever policies are to be fol-
lowed Bnd 110 on. So, there is no need 
for any sense of fear at present. 

With regard to investments by thl. 
unit trust, J would su/tgest that certain 
limits should be ftxed for the invest-
ments to be made by It In any parti-
cular coneern. It must be varied and 
dlverslfted. It should not appear u If 
a partit:Ula:o eoncern hili been favoured 
or has been given special conllderation. 
So, some limit must be ftxed for invest-
ment In individual concerns. 'nle 
funds l,' this trust must be made avall-
ablp. to as many eoncernl as possible 
and must be helpful In a varied way. 
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[Shri Maniyangadan] 
A suggestion has been made that the 

scheme under clause 21, after it is for-
mulated, should be placed before each 
House of Parliament. I am also of the 
view that that should be done. At 
present it is only provided that it will 
be published in the Gazette. I subm:t 
that provision must be made for plac-
ing it on the Table of each House of 

, Parliament. 

As rgeards the motion for circula-
tion of this Bill, I do not find any 
necessity for circulating this Bill. It 
is not . at all controversial. Nobody 
has seriously objected to the principle 
of the Bill. The provisions made in 
the Bill are very clear. So, what is 
the purpose of circulation? If it is a 
'BlIl which takes away the rights of 
certain individuals or certain con-
cerns, then there would be necessity 
for having public opinion. As, regards 
public opinion, it is clear that the 
eo e ~ thought has been directed al-

ready towards the aim of this Bill. 
The only question that remains to be 
considt'red is with regard to the de-
taila of the Bill, whether a provision 
here or a )ttovisioil there should be 
modified to any extent. And that can 
be doRe in this House. So, there is ab-
solutely no necessity for circulation of 
this Biil. 

I wholeheartedly support the Bill. 

Dr. M. S. Aney: I appreciate that 
the hon Finance Minister· is aetuated 
with, the best ()f motives in bringing 
this Bill forward before the House. I 
do not &.gree with those who want to 
attribute some motives to him, either 
party motive or some other motive. I 
think thllt here is a new idea to which 
he has been making an effort to give 
a legislative form so as to make ,it a 
practical at'I:air for the acceptance of 
the cOl!ntry. The fact that it is a new 
idea which ,is being broached for the 
first time is itself a matter which re-
quires to 'be considered not only by 
'the Members of this House bp.fore 
whOm it is b.roached for the ~t time 
but' also by the large number of per-
sons whose interest it is the intention 

not only of the Finance Minister but 
also of this House to safeguard. 

My hon, friend Shri Tyagi has read 
out some extracts from an old report 
of 1931. That report itself had sug-
gested the setting up of an institution 
of this sort. A unit trust of this kind 
was one of the things that was recom-
mended by them. From 1931 up to 
this day the marter has been lying be-
fore the Government of India. There 
were many occasions for them to consi-
der the various ways in which they 
could try to attract the idle capital 
lying with a large number or persons 
in the country and make it more fluid 
and make it available to Government 
and for better purposes. But during 
alJ this period, none of them has thou-
ghat of touching that old idea at all. 
One reason, which has been mentioned 
in that report itself is this, They 
thought that in order to give effect to 
this id~a  a very big fund must be 
available with the person who wants 
to start such a kind of unit trust, and 
they thought that it would not be pos-
sible lor them to have such a big fund 
at all wailable at that time, and, there-
fore, the idea of starting such a unit 
trust has been practically left behind 
and not cared for. That is my impres-
sion about it. 

A few minutes before, my han, 
friend Shri Surendranath Dwivedy 
had made a statement to the effect 
that 30 far as the tendency of the mid-
dle-clas, people to deposit their sav-
ings is' concerned, it was showing a 
decline, and he quoted some figures, 
which lire very material, to show that 
year after year, the amount of the 
deposits has been coming down as 
compared to what it was before. If 
that is correct, then that is a point 
for the hon. Finance Minister to consi-
der, namely whether something more 
is not needed to make the proposal 
which he has embodied here more 
attractive and more acceptable to 
these middle-class people who should 
voluntarily come forward to deposit 
their moneys in a trust of this natura, 
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13 hrs. 

I Know there are only two ways of 
dea.lIlg Whll UlIS. Une is to make 
~ i e ns to unprove the Bill. . In a 
maLler 01 this kmd, it requires ;jome 
time to consider and formUlate con-
creLe Ideas and p.·esent Ulem in a 
manner accep.,able to the Finance Min-
Ister and tne legl.lative body that has 
ultimately to pass It. Theretore, had 
there been a m",tion for reference of 
the Hill to a Selec. Committee, I 
wou.d certainly have voted for it, and 
110t lor the motIOn for circulating it 
fOr elicit.ng public opinion. Even now 
if the hOIl. Mllllster thinks that he can 
take a little time and accept the sug-
ge.itioll made here by SJlIle hon. Mem-
bers to refer the Bill to a Select Com-
mi.tee, giving them some 8 or 10 days 
to consider the Bill and report, I have 
got nothing to say, because then ihe 
suggestions can be very well formu-
lated and discussed by the Select Com... 
miLee. In a big body like the H:)use, 
the way amendments to BiLs are dis-
posed of is very peculiar. We allow 
all amendments to be moved along 
with the motion for consideration and 
after the discussion is over all the 
amendmen t.s are put together and dis-
posed of. Only if the Bill was pre-
viously considered properly by a 
Select Committee-that would be the 
proper thing to do in this case-would 
it be possible for this House to give 
due consideration to it and implement 
it, unless the matter be af a drastic 
nature to be considered and disposed 
of solely by the House. For that rea-
son also, it would have been proper to 
refer the Bill to a Select Committee. 
I f the Finance Minister is not agree-
able to this propos:tion, I shall vote 
for the motion for circulation, because 
I believe that in spite of the fact that 
we are here, so many persons, repre-
sentatives Of the people, people of 
small means, small income outside wiIl 
expect us to take their views into 
account. I think there is more wisdom 
outside than the collective wisdom here 
in this House. So when a new idea Is 
put forward, we shall have to look up 
to them and get their advice before 

Bill 
we make up our minds and say 
that this is the correct thing to do. 
From that point also, I support the 
motion for circulation of the Bill. 

If both these suggestions are thrown 
out as unacceptab:e then I will cer-
t.ainly vote for the idea embJdied in 
th e Bill as it is. 
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Shrl V. B. Gandhi (Bombay Central, 
South): This is a good Bill, and I am 
sure it will receive the support of the 
whole House. What is contemplated 
here is not just some programme of 
prom:rting savings. It is something 
more than that It is something tre-
mendously o ~ important. It is going 
to bring into existence a new class of 
investors, the class of the small inves-
tor Including the wage-earner. 'Nhat 
we are doing here today is going t() 
have WlQe social implications. It is 
goil'lg to lead towards a larger disper-
sal of the ownership and control of 
industries, which in Its tum, will mean 
some step towards econamic and Indus. 
trial democracy. 

In India, the Unit Trust Is somewhat 
of a new idea. We all know that our 
Finance Minister is a man of ideas. 
and some of us look to him to give 
new ideas and new directions in rela-
tion to the ftnancial problems of the 
country. This Is IndiB's ftrst Unit Trust 
and I hope that It will receive support 
irrespective of my amendment. 

In fact, I have some misgivinp 
about my amendment. I am not quite 
happy over its wording. Of course, !t 
will be far you. Sir, to decide its 
admissibility. 

I shall briefly state some of the eon-
sideratbns behind my amendmf!11t. 
There is room far other such trusts In 
this country. Room for such other 
trusts should -be provided either under 
this or some future legislation. 

In other countries. on this subject 
there Is some kind of an enabling 
legislation that has a wider applicabi-
lity. The idea of the present Bill is 
to set up a singl" institution In the 
public sector. Perhaps it requires some 
modiftcallon. This idea of a sing'e 
institution naturally means same kind 
of a m'mopoly. and monopoly. after all. 
as we know, should be resorted to only 
where it Is unavoidable. Some of us 
still have some belief In. and I think 
th;s ('()untry too Is still wedded to, a 
mixed economy wherever It Is appro· 
prlate. 

Then there Is something said abGut 
the Investments that would be requlr· 
"d bein·g too largc. I do not think on 
that ground there wi'l be much !lgalnst 
the id"a at having more than one cor-
poration. 

Finally. mv nlea. In short, would be 
that we should lPllve the door open 
to other o o at on~ to be gtarted 
now or later. 

Deal;n!! in a little more detail with 
~ e of these points. I would say that 
in other countries where this Idea of 
Unit 'rrw;ts has proved Very SUCCH!l· 
fuT. therp ~ a BnP<'lallelrlsla1lon on the 
5ublf'<"t with a wider and more /!teneraT 
a.nTlHC''Ibnitv. FOl" In!ltance. In the 
United State<! thPt"f' Is the Investment 
~n n  AC":I of 1940. In t ~ United 
Kln!!'do," thl!T'e Is a !IT1e!'iallsed ~ 
call"'" Prevention at ]!'raud (Inve9t· 
m!'TIt) Act of 1I1!i8. The!ll' are enact-
menh of generAl atmTlcabl1ltv. They 
are govprned bv rules and fnstruc· 
ti"TlS of thMr national a!!llol'fationl cnn-
!lIsting of the mutual fund!! and the 
Imlt trustl'I themselve!: 
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lShri V. B. Gandhi] 
1 still feel that it is possible to have 

a very useful instrument in the shape 
of future unit trusts by a slight modi-
fication of the position taken by Gov-
ernmen t. There is certainly some lleed 
for the basic preomise of o e n ent ~ 

thinking to be changed on this subject. 

C:lIlling to monopoly, we know that 
competition is not all bad where com-
petition can be had and can be chan· 
nelled along healthy lines. Monopoly, 
as we all know, is a kind of aPpetite 
that grows on what it feeds. I need 
nGt elaborate on the subject of mixed 
economy. 

We in this country have some kind 
C1! a theory or idea ~ to what the res-
pectiVe spheres of the public and pri-
vate sectors should be. There are defi-
nite guide lines laid down through 
varbus pronouncements and through 
the Ind·ustrial Policy Resolution. 

13.10 brs. 

[MR. DEPUTy-SPEAKER in the Chair.] 

On the ground of the unit trust reo 
quiring too large an investment, I do 
not think I need say much more. 
After al1. what is required? Here is 
a proposition of having an initial capi-
tal of Rs. 5 crores, out of wbich Rs. 4 
crores will corne from what we can 
consider as public sector institutions. 
One crore will be contributed by the 
private sector scheduled banks. I am 
quite sure that all that we have l.o do 
is to leave the dGOr ~n to make it 
possible for other corporations to come 
into existence and let them take their 
own chance. 

I have ss'id somethin( about enabl-
ing legislation already and I need not 
repeat it, When I say that we should 
leave the door open, it should be 
understood that the two sectors should 
receive eqUBI treatment or nearly equal 
treatment. For instance, there is this 
qUPlltion of income-tax c"I/lcession and 
other matters. We shall thereby be 

pr.:>moting healthy competition and I 
aIll sure H Will do our country's eco-
no-my some good. It will alS) give us 
all o-»pJnumty to test whether tne pll-
\" a le sec tor has any special skills In tne 
WO-l'.d ot investment which they c1aun. 
Leaving aside this matter or compe-
tition or rivalry or putting to test Ule 
respec.ive merits Qf one sector or the 
other, we have to look at it from the 
larger interests of the community. I 
think we should take this as an oppor-
tunity for us and as an invitation. I 
am glad that my han. friend, Mr. 
Masani has expressed his SUppol'! to 
my amendment. Shri Masani and I 
hail from B:;mbay and are old friendS 
Of course, I must say that he has dopa 
a good turn to me. However, I 8JIO 
not quite sure if I shall be able to. 
reciprocate and do a good turn to him 
in return by supporting his motion for 
eliciting public opinion what I .I.m 
pleading here is for the limited objec-
tive of keeping the door open, making 
it possible for other corporations b be 
brought into existence in either sec-
tor, public or private sector. There 
should of CDurSe be proper safeguards 
and strict regulations b be enforced by 
Government under special legislation. 
That .is alI I have to say. Thank you. 

Shrl p. C. Borooab (Sibsagar): Sir, 
wholeheartedly support this Bill. It 

is a simple Bill but it has far-reaching 
effects. It provides scope br invest-
ment by small investors and airo pro-
vides money for major plan projects. 
I thought that it would receive the 
support of all corners of this House. 
My h:Jpe was belied and the Opposi-
tion parties put up some opposition 
for opposition S'llke. That is why they 
take shelter under sending this Bill to 
the Select Committee or for eliciting 
public opinion. However, our Finanee 
Minister told the House that the unit 
trust had made progress In advanced 
countries like U.K., U.S.A. and Japan 
and that in America such trusts are 
managing 600 million accounts involv· 
ing an investment of 21 billion do11al'S 
which Is equal to Rs. 10,1100 crores, 
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almost our entire Third Plan outlay. 
These trusts have got enormous poten-
tial to help build the economy of our 
country. Our Finance Minister hopes 
that by this trust it will .be possfble 
to raise :as. 100 crores annually and 
during the remaining two years of the 
Third Plan We could have at least 
lis. 200 crores. It is not a small sum 
compared to our resources. 

Investment habit is confined to 
moneyed classes in India and the 
sma:ler investors go only to L.I.C. or 
small savings. The investment CJm-
panies do not play 8II1y significant role 
in mobilising savings or investing that 
in diverse range of securities for the 
heneflt of the country. This trust will 
enable ordinary people to invest their 
spare money in units and will give 
them a sense of partnershi.p in build-
ing the economy at OUr country. ')ince 
it will be in the public sector, there is 
no fear or scare about the operation 
of the but's and bears in the ~to  

exchange. In our country capital is 
getting shy and private investments are 
not coming forward. The public sector 
Is feeling the dearth of adequate finan_ 
cial assi~ an e and our industrial pro· 
gress and productivity are hampered 
thereby. If we do not take adequate 
steps to go a.ltead with our Industrial 
progress and raise productivity the 
es'ablishment of democratic socialism 
will remain a far cry. 

Having said so, I would support some 
of the suggestions made by some of 
mv hon. friends who preceded me. 
There should be a limit to the number 
of units that can be held by an indivi-
dual. Secondly. the unit holders should 
be !riven representation on thlO board 
of dirl'Ctors. This was emphasised by 
SlIri Morarka and I hope the hon. !.i'in-
ance Mi"ister will agree to it. TIlird-
Iy, as far as possible the Unit Trust 
~ o d transact business through ~ e 

stock lOxchange. Lastly the Unit Trust 
ghould al!!O be allowed to be set up 
in the private sector with similar tax 

e ~on  There are many who say 
that this should be C01Iflned onlv to 
the public sector. But then the charge 

will come that the Government is 
going to take a monopoly. The in.-
pi ration for forming these Trusts has 
blOen drawn, or has c:.ane from whom? 
It has come from the achievements of 
the private seetor of the coun t ie~ like 
the United States, the United Kin&' 
dom, Japan, etc. In all these countries 
such Trusts are being formed and 
managed in the private sector. While 
we are profiting at the results of the 
success of the Private sector of these 
(":mntries and are going to have these 
Trusts in the 5anle as theirs, what is 
the harm in our extending the same 
to the private sector also? After ali, 
we are a country where we haVE 
mixed economy, with both the public 
and the private sectors. I request the 
hon. Finance Minister to consider this 
aspecl Yesterday, in his speech thL 
hon. Finance Minister had turned down 
this proposal, but I h:JPe that on 8 
second consideration, he will he able 
to see sense in it. If not immedia\ely. 
at least in a not-too-distant date, he 
should see that the private sector also 
is allowed to form such Trusts. If in 
the United States and the United 
Kingd:>m and other countries these 
Trusts have proved a great and re-
markable success, and are making 
great progress, I do not see any rea-
son why in our own country also these 
Trusts will not achieve the same 
results. 

Some hon. friends were saying.-and 
this has always bren said-that since 
~ e e has been some mismanagement'in 
the public sector, we must see that 
these Trusts are managed by the Gov· 
ernment cautiously and efficiently, 
bearing I·n mind that If the public sec-
t..,r does not fulfil the needs and does 
not satisfy the Interests of the public 
in this measure, it will have a very 
bad plfect upon the public re<-tor. and 
it will go to the grE'at dlOtriment of the 
country and the people. 

ViewlOd in this context I support 
the Bill, and I thank the hon. Finance 
Minister that he has been able ~ 
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[Shri P. C. Borooah] 
bnng Lhis g;AOd measure, lor in in~ 

ill iJH' resuw'ces or We illvt:Stors, b'g 
an" sma!!, LOr U\Jllsat,on III me bWld-
illg We economy of our country. WiWl 
Wese wor<lB I support this Hi,L 

Shei Gaurl Shankar Kakkar (Fateh-
pur): Mr. Deputy-Speaker, Sir, this 
atwmpt tobrwg tJtis Bill ill ordel' to 
,reate Unit Trus.s like this is laud· 
able, but my apprehension IS whether 
thIS will gJ to an extent to let the 
common man and the SInall investor 
par,H:lpate Jfl actual bUSIness ill the 
"UDuc s,-,ctor. Tne reasons are, there 
are ce.n.am basic tiling,; WAlen calUlot 
De Ignored. beIOre creating such sort 
of lJmt Trusts. In thlS country, in 
the presence of the huge problem 01 
rural e ~d ness  and agaul the huge 
problem of inrugenJUS bankillg side Oy 
,;lCle, on a.coount also of the fluctuation 
m prices, there are other a.Jurem<!Ilts 
for the small lllvestors to invest the!1 
money and earn the maximum profit 
and u,terest or dividend out of it. 
Unless th.>se things are controlled and 
rooted out, I apprehend how the han. 
Finance MinISter will be able to attract 
such small investors or to caU the 
common men to make an investment 
in these units. 

As has been said, these Trusts have 
been created on the pattern of such 
trusts in the United Kingdom and 
other ~ nt ies  My submission IS that 
the circumstances and conditions of 
economy in thOse countries stand on a 
different footing Or level from those 
prevailing in our own country. Simply 
to follow blindly those patterns with-
out actually studying the basic things 
which are to be rooted out in order to 
create such healthy institutions called 
the Unit Trusts, in the right sense, will 
not be i0od. 

My apprehensions are, with the tar-
gets given by the Finance Minister, 
whether it will be possible at all, under 
the conditions which I have just now 
referred to, for the actual small inves-
tor, for the actual common man, or 

llw .actual m.a.sses, to j UlII contnuutt: 
and pJOl tne.Lr resources In these puD-
ue UlUl$. .It IlUght be that ill clLSe ~ 

an at..empt IS not succesatul iL:i has 
been SuOIlUt1ed. ·by cerLalll o~ Mem.-
bel'S, tht: resources Ulal are pooled. In 
these uruts mlg-ht ... erve only to tin-
anCt! some ether sources, or ftnancin& 
some lllueres,ec1 persoHs In the pnvate 
~t to  or tile pUOuc sector. Anll that 
iilID will never .be lUlILlled, nameiY, 
the aun ad' enecking the accumwauoll 
01 muney in the hlUlc1S of a lew per-
,ons IUICl seemg that the cOInIIlon man 
aLw lSbem;n,ed out of the usutruct 
or wv,c1end or pront in the PUDJ.1C sec-
tor. Unce ali these things are .kept in 
mmd, there ansesthe questioli oI the 
actual management of tnese public 
unll trusts. 11 11 J.S the mtentiun ot 
,lie Government to create a SOCIalist 
economy, the attempt should not be 
half-hearted. It should be whole' 
hearted and with all smcerity. Really, 
if you are going to create these units, 
then there should bE: sufficient scope 
for the non-Qfficials who contribute 
to the units to have a say in the 
administration. That is possible only 
when you can make a jtenuine and 
real appeal to those persons to be 
attracted to invest their money and 
let them think that the terms are 
more alluring than what they are 
actually having in other places. 

So, I submit that when the whale 
House is unanimous that this purpose 
and the aim of the Finance Minister 
to create such sort of public unit trus1a 
IS laudable, and when everybody is 
welcoming this measure, the whole 
question is about the attempts to be 
made for the implementatiOill of the 
measure and for really creating such 
public units. For that, I would sub-
mit that this Bill should be cirelliated 
for eliciting public opinion since it 
goes to a great extent in aU;acting the 
small investor, as is ment:oned, in the 
aims and objects of this measure. Or, 
even if it is referred to a Select Com-
mittee, I do not think there will be 

any harm. We must mobilise public 
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opinion and. find out ways and means 
III order t.o give j,t a real and genuine 
shape and in order t.o attract the com-
mon person, as is aimed at, and enable 
him to come forward and contribute 
towards these public units. That 
object would be posible only when 
the common man actually feels that 
you are going to 'benefit him with his 
small investment in these units and 
convince him that ~t would be a better 
investment than any other investment 
which he is having at present. 

So, in the end, I would simply say 
that I welcome ·this measure and it is 
a most laudable measure for the Fin-
ance Minister t.o introduce such Bills. 
But it is necessary that this Bill should 
be circulated for eliciting public opin-
ion or at least a Select Committee may 
be appoin ted to fgo in to this Bill, in 
order to find out, as I have submitted, 
the real ways and means to make it 
popular and allow the common man 
to c:me forward and invest his small 
savings in these units, and have the 
opportunity to be actual a tne ~ in 
the big business and in the private ,;ec-
tor and in the public sector. 

With these words, I welcome this 
Bill. 

Shri Sham Lal Saral (Jammu and 
Kashmir): Sir, while wclcomin&" this 
Bill, I would like to make a few obser. 
vations on some of the salient P(}i;}ts 
about it whicl!. strike my mind. 
Firstly, the initial capital is to conle 
from a few leading financial institu-
tions in the public sector. Also, 
allowance is being made to get capital 
raised from scheduled banks also. So, 
in Oil"der to fioat this Unit Trust, it 
will not be difficult because the initial 
capital will be forthcomine. 

But the actual point is to attract the 
money of the small investor. No 
doubt the attempt is to attract as mucl!. 
money as possible from small Inves-
tors, from the small pe:)J)le and lower 
middle-class people, more particularly 
those living in the rural areas, because 
compared. to those who live in urban 

al·eas, people living in rural areas 
have very little opportWl:ity t.o invest 
!.heir savings in trusts like the one 
that is beine fioated now. 

1 understand that no further liabi-
lity beyond the value of the units 
paid for. will fall ~ those wilo 
might save and invest in these units. 
Will there be any further liability on 
the persons who purcl!.ase the units 
in case this Trust is a failure tonl0rrow 
or it runs at a heavy loss? What will 
happen then? One thing would be 
very important. I abs:ll.utely agree 
with the Fmance Minister when he 
suggested that his attempt is to draw 
as mueh mOney as possible by lIIIay of 
savings. 

But to my mind, the main purpose 
from the social point of view is tha·t 
people with small earnings who are 
not educated and who cannot unCleI'· 
stand the benefits at saving Bnd in-
vestment, should be goaded and per-
suaded to make savings and purchase 
these unirt.<. For them, certain incen-
tives are needed. 

This very Parliament has passed laws 
about finance corporations. In the 
finance corporations, you have given 
this guarantee to the subscribers of 
share capital that their capital plus a 
minimum of 4 per cent interest per 
year, is gwaranteed, in case anything 
untoward happens. Keeping that in 
view, it is natural that they should 
have attracted a good amount of invest-
ment on the part of investors. But my 
humble experience is, in some ot the 
States, I do not know perhaps even 
now whether money has been fully 
subscribed. Even if it has been, it took 
years to be subscribed, in spite of the 
fact that there were alternative incen-
tives. Even the monied class or in-
vesting financial institutions could 
,su.bscribe to the share capital, but 
from such concerns also, money was 
not lothcoming in the way it was ex-
pected. So, keeping that in view, 
some such attraction should be there. 
I would like to know from the 
hon. Finance Minister in his reply how 
'this is going to be done. 
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There is another thing, What will 

be the scope of investment of its 
funds? As my hon. friend from this 
side said this morning, the funds of this 
Trust will be invested under a policy 
that will be framed by the Board of 
Directors who will comes mostly from 
the Reserve Bank, the LIC and so on. 
Keeping that in view, I want to ask 
whether this may not afford more and 
more opportunity-I do not say they 
shOUld not be g:ven opportunity-to 
tho,se who are already in the field, 
who are aiready big or small capita-
lists spreoad all over the country. 
Keeping in view the benefits that will 
accrUe to the small man, the small 
industrialists and the investor himself 
what i5 going to be the SCOPe of t ~ 
Investment? 

This certainly is an opportunity pro-
vided to the small class of people. But 
one thin8 has to be kept in mind. I 
would personally like that people liv-
ing in far-off areas cut off from the 
sophisticated city i ~  take this oppor-
tunity to invest in this Trust. I want 
to know what attempts will be made 
to sce thai even people in the farthest 
areas who can oflord to save money 
and invest in these units? In spite of 
the ~ t that our land policy is not an 
ideal policy and it has not yet reached 
the stage when we can say that we have 
done the last thing on the subject, aU 
the same the steps that we have been 
taken SO far have certainly helped the 
farmers, peasants and peasant-proprie-
tors to make some savings. But, for 
them today, there is no opportunity to 
invest their savings just near their 
home. They can be educated as to how 
they can keep their money safe and 
invest it in a manner that would firstly 
help them save and also give them 
some income. For that also, you have 
to create agency or agencies spread out 
in the country, so that those persons 
are benefited. It is also absolutely 
necessary that Government should .at-
tract money from small labourers, skil-
led, semi-skilled and even unskilled, 
labourers working in the fields, fac-
tories and mines. That is the section 
of the communit>: that. needs to be help-

ed to save in a better manner and 
brought into these trusts. It has to be 
5een how money is going to be attrac-
ted from them. 

I read from the spe·ech of Mr. Masani 
that he would have welcomed this trust 
if it would have been in the private 
sector. I do not agree with him. I 
agree with Mr. Morarka and Mr. Heda, 
who welcomed its l:7eing kept in the 
public spctor. Equally I do not agree 
to these units being set up tomorrow 
in the private sector. After all, as we 
understand it, these unit funds will 
not he subscribed or rather should 
not bt· subscribed in a manner that 
very rich people can buy many many 
units. At the moment, the Bill is 
silent on the point whether there 
s'1ould be a restriction on the numoer 
of units sold to a person Or to a single 
concern. There is no limit. What 
might happen here-dfter, I cannot say. 

Shri Gauri Shankar Kakkar: That is 
our apprehension. 

Shri Sham Lal Saraf: I would very 
strongly urge that units like this are 
set up in the publ'c sector which alone 
can certainly attract the attention of 
the people and create confidence 8'lllong 
them. Naturally this co-operation will 
be forthcoming from them provided 
one or two things arc there. Firstly, 
the people should feel confident about 
the safety of the investment and about 
a minimum return that will be possible. 
I would like to know how the Finance 
Minister will explain it in his reply. 

Another facility that would be help-
ful to my mind is that in the case of 
people who subscribe single units, the 
certificates issued to them should be 
negotiable in this sense that they are 
able to pledge them to banks or other 
financial institutions and borrow money 
against those share certificates that they 
may purchase. As I have just now 
mentioned, the shareholders in finan-
cial corporations are given this con-
cession. The shareholder of a Finan-
ciai Corporation can pledge bis share 
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certificates with any bank or other 
,'financial institution and draw money 
'against fhl!m. In regard to this, though 
there is something mentioned in this 
Bill about negotiating the shares, rules 
may be made hereafter aad it may be 
made clear as a matter of principle 
that pl!ople who purchase these units 
can, and it will be open to them to do 
50, pledge them with any financial ins-
titution and borrow money from such 
institutions. This will be a very help-
ful provision and it will prove very 
'very popular. 

It is certaInly an additional attraction 
that interest or dividend earned by any 
-person on these units will be free from 
income-tax up to a limit of Rs. lOOn. 
I very much welcome that step and it 
will certainly create a very good feel-
ing among the people to come forward 
to invest. 

Now, in case of liquidation what will 
happen? Supposing something hap-
pens to these Unit Trusts that are set 
liP and they go into Iiqu·idation. What 
wHl happen at that time? Are the 
subscribers to suffer equally with the 
initial capital subscriber, or is it expec-
ted that by that time the initial capital 
subscribers will have drawn their share 
money? I want to know whether the 
1;ubscrfbers Will suffer proportionately 
or some other arangement is contemp-
lated. I would like the Finance Minis-
ter to explain that point also. 

"On the whole, Sir, it is aver)" wel-
'Come step and I wholeheartedly weI': 
come it. Not even in the foreseea:ble 
future can flIese units be entrusted to 
'the private s'ector, because the private 
~e to  has not got the confidence of the 
people and,it will not serve the purpose 
behind this Bill with which the hon. 
Finance Minister has brought this be-
fore thl! House. 

With these few remarks, Sir, I sup-
port the Bill and I would like to hear 
Finance Minister when he replies baCK 
10 the Debate. 

Sbri Warlor ITrichur): Sir, there 
:are a fl!w things which, I hope, the hon. 

1642 (Ai) LSD-5. 

Finance MlnIster will be pleased to 
clarify. First of all, I want to know 
how he is going to have these Rs. 100 
crores. 

Shri T. T. Krishnamacharl: I said 
that is my ambition. 

Shri Warior: That is the ambition, 
that is t~ perspective you have. The 
Finance Minis1l!r, when he puts it at 
Rs. 100 crores, must have some idea as 
to wherefrom these Rs. 100 crores will 
be mopped up. Is it from the small 
holders small income and middle in-
come ~  that he is going to get it. 
It is worthwhill! examining as to from 
where th'ese Rs. 100 crores will be 
taken. Is it from the reserves of these 
firms or is it from the other funds 
which these companies are keeping? 
Will the Finance Minister teU us whe-
ther he will not be bringing a new le-
gislation in order to get these invest-
ments? 

Secondly, why not place a ceiling 
on the holding of these units? If it is 
the idea to have these small income 
'-'nd middle income group people, why 
not restrict, just as in the case of co-
op'erative societies and other institu-
tions. the number of units? What we 
fear is that the small income and mid-
dle income group are not at all in the 
picture. They are only just put there. I 
do not say it is to camouflage the whole 
thing, but th"e thing is not clear and 
some explanation should be given by 
the Finance Minister to this point alsO. 

I shall illustrate my point. As a 
small income man, supposing I have Rs. 
1000, do you think I will invest it in 
this Trust? I will better invest that 
amount and purchase some land some-
where n"ear Kutub Minar at Rs. 5 per 
square yard. Sir, in Bombay, Madras 
or Delhi, if anybody invests Rs. 1000 
in land today, he is assured of Rs. 
10,000 within five years. A friend of 
mine" who invested Rs. 7000 in Bombay 
some years back sold his land for Rs. 
56,000. What is the rate of profit that 
he got? Therefore, why should I in-
vest my money in this Trust? There 
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are many other arguments, but I do 
not mention all of them here. The 
Finance Minister is a better business-
man than myself, and I leave it to him 
to decide. 

Then, Sir, I would request the han. 
Minister to clarify what are the opera-
tions of this Trust. The Statement of 
Objects and Reasons and the notes on 
clauses conceal rath"r than reveal the 
objects. Is it the object of this to go 
into the stock market? We must get 
an assurance from the Finance Minis-
ter in this respect. Supposing some 
stocks are falling in the stock market 
and it is necessary in the interest of 
certain sections of the so~i t  to boost 
up those shares, and the ~ e n ent 
goes into the market and announces 
the purchase of those shares it will 
create an appreciation in respect of 
those shares. But what will be the 
effect of that on the other people who 
are in the market? All these things 
have to be made clear. It it is only 
"profits and gains accruing to the Cor-
poration from the acquisition, holding 
and management and disposal of secu-
rities .... " the profits are limited. I 
do not know by how much the securi-
ties will appreciate in the market, how 
much profit will accrue from specula-
tion in the market or by doing some 
other business which gives a higher 
margin of profit. I should like to know, 
in this respect, what is the current 
rate of profit which the investors are 
anticipating at present in the Indian 
market? Is it 10 per cent, 20 per cent, 
30 per cent, or what is it? Has the 
Government made any assessment of 
that? If the Government has made 
any assessment of that, what is the rate 
of profit that is anticipated by this Unit 
Trust. When the Finance Minister says 
that he anticipates an investment of 
Rs. 100 crores, I should like to know 
what is the profit that is anticipated, 
because in the case of every other pro-
ject we are told that a return of 12 per 
cent or 15 per cent is expected. Also, 
I would like to know, how does this 
profit compare with the profit that the 

ordinary investors in the market expect 
today? 

Again, I should like to know whether, 
apart from the amount that is taken 
from the governmental financial ins-
titutions, the Government will take 
finances or credits from the scheduled 
banks and also from private companies 
or private investors? If such credits 
will be taken from them I would like 
to know whether st;ch amounts will be 
taken from them either voluntarily or 
through a legislation? 

ThesE' are the main poin!s on which 
I would like to have some explanation 
from the hon. Finance Minister. I do-
not Say that I do not welcoTTle this ins-
titutio"n. But it all depends upon a 
clear, definite and pret"i:<c objective that 
is placed before the House. If that is 
not forthcoming, then I can support 
this Bill only with lukewarm interest 
and not wholeheartedly. 

Anyway, there are many things to be 
cleared in regard to this and, therefore, 
in the end, I will support the amend-
ment that this be circulated for elicit-
ing public opinion or at least sent to 
a Select Committee 50 that these points. 
may be clarified and a solid foundation 
placed for an institution like this. 

14 hn. 

Finally, the argument that either UK 
or USA have got these institutions does 
nat hold good always. I do not say 
they will not hold good in certain cir-
cuanstances or situations, but they do-
not hold good because the expectation 
of return varies from country to coun-
try. For instance, what is the profit 
anticipated by the American investors. 
today? It is not less than 20 per cent 
inside America. If it is outside, per-
haps, they expect a return of not less 
ihan 30 per C"ent. They are expecting 
a return of not less than 30 per cent ill 
their investments in the Far East. India 
may be a very secure country for in-
vestment frOm their point of view, at 
least for the present,. but what is the 
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profit or return they expect? Not less 
than 30 per cent, I am told, by people 
who know the market conditions. What 
will be the condition of our in e~to s  
What will be t ~ prafit they expect? 
Now, in the case of some shares, the 
profits go to about 100 or even 200 per 
cent. How the profit can swell up like 
that is the crux of the problem. There-
fore, it will not be enough to quote 
USA or UK in every· case. Perhaps, 
the Finance Minister has something 
more in his mind. I hope he will be 

eas~d to t:J.ke us in to confidence in 
this matter. 

Shri S. N. Chaturvedi (Firozabad): 
Mr. Deputy-Speaker, Sir, I welcome 
this Bill. It j,; intended to mobilille the 
savings of the people to the maximum 
possible extent and to enable the small 
investor to share in the profits of indus_ 
try and get the benefits of capital gains 
that are accruing as a result of rise in 
i ~s  Even for capital investment of 

the Five Ycar Plans we need much 
more than what the country is at pre-
sent able to save. 

Some suspicions have been aroused 
about the constitution and formation of 
this Unit Trust. I am surprised that 
the Communist Party should have 
taken the stand that it is not in the 
public seclor and t ~t it is likely to be 
used for showing favour to one parti-
cular party or industry by diverting 
the investments to that company or 
industry. I do not know how it fits in 
with the cry of nationalisation that is 
being raised here time and again. The 
Board that is going to manage this is 
constituted by the representives of the 
Reserve Bank of India and the State 
Bank of India and only two represen-
tatives of the scheduled banks will be 
in the Board. So, I wonder how any-
body could take exception to a Board 
of this nature. The Reserve Bank of 
India is managing the finances of the 
entire country and neither the private 
sector, nor those who advocate natio-
nalisation, should have any cause for 
grievance or complaint about it. Until 
the composition of the Board is chang-
ed, and that can happen only when the 

entire amount that is invested by these 
institutions is repaid, this objection will 
remain absolutely groundless. 

As regards the question that prob-
ably big investors would come and take 
advantage of the income-tax remission 
that is given here, I would only sub-
mit that although probably a ceiling 
might have been desirable on the total 
amount invested there is a disincen-
tive, and that i; this that howsoever 
heavy an investment any purty makes 
in this Trust, apart from deriving the 
dividend from that share, it will have 
no control over the management. I 
tD.ink thp bigger parties are more in-
terested in power and control over the 
management than in a mere return for 
which they have the avenues. So, that 
will serve as a sort of disincentive for 
bigger people to come in. Even then, 
the limit of income-tax remission 
would apply only up to an income of 
Rs. 1,000 and beyond that everything 
would be taxable. Even in regard to 
that Rs. 1,000, it will be reckoned for 
purposes of super-tax. 

So far as the small investors are con-
cerned, so far opportunity has been 
afforded to them to make deposits 
which will carry a fixed interest. But 
a small investor has neither the know-
ledge, nor the opportunity, for invest-
ing in the industrial development of 
the country. This Trust will afford 
him this opportunity and wil! enable 
him to participate in the development 
that is going on and enjoy the benefits 
that accrue therefrom. 

After we have gained sufficient ex-
perience of the working of this Trust, it 
may be considered whether it is desir-
able or not to establish a similar trust 
in the private sector. This is a non-
controversial Bill and I think it should 
be passed without any reference either 
to the Select Committe or to the general 
public for eliciting public opinion. 

Shri T. T. Krishnamacharl: Mr. 
Deputy-Speaker, Sir, I am very glad 
that circumstances have alforded me an 
opportunity of hearing a large number 
of Members express their opinion on 
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this Bill, whic would have been de-
nied if the time limit had been strictly 
enforced. I am most grateful to the 
han. Members on my side for the intel-
ligent support they gave to this meoa-
sure. I am particularly grateful to my 
friend, Shri Tyagi, who is not here, for 
his having delved into the past and got 
the information that this idea was 
mooted as early as 1931 by the Bank-
ing Enquiry Committec. 

The criticisms that have been made 
about this Bill have not touched very 
much the body of the Bill. May be, a 
few han. Members might suggest C"er-
tain variations in order to provide some 
refinement in the clauses of the Bill 
but, basically, excepting one hon. Mem-
ber, nobody has gone into the clauses 
of the Bill and said: these were wrong, 
wrongly framed, the wording was 
wrong, the purposes are not indicated 
or are not clear. To that extent, lowe 
my thanks to the hon. Members. At 
any rate, I c'g,n lay the flattering unction 
to mv soul that the people who are res_ 
pon,lble for framing the Bill have used 
all diligence and care in enabling me 
to put a measure before this House 
which has practically no flaws of draft-
ing. I may tell the House what I 
should have s3.id before, that a con-
siderable amount of care was taken in 
regard to the framing of the Bill, every 
provision of the Bill, the initial funds 
to be provided, the type of manage-
ment to be provided and also the flexi-
bility that is necessary for the changes 
in the management once there is a 
broadbased popular support for this 
institution that is to be cre3ted and 
when the initial capital will be retired. 
Han. Members who have any doubt in 
r(>g'ard to the representation on the 
Board of. Trustees of the unit holders 
would please read clauS{! 41 again 
where they will find that sub-clause (2) 
gives power for rules to be framed 
with the permission of the Central Gov-
ernment in order to provide represen-
tatIon of the dift'erent interests who 
have and who would be contributing 
towards the corpus of this institution, 

Therefore I fail to see how an exami-
nation by a select Committee even 
with a microscope would reveal d'Cfects 
in the Bill or would be able to provide 
refinements of such a nature as could 
not be remedied by the operation of 
clause 41 of the Bill at the appropriate 
time. 

I have no doubt that my han, 
friend opposite, if he had thought that 
the Select Committee would be a better 
measure, would haVe adopted that as 
a motion rather than a dilatory motion 
of the nature that he has placed be-
fore the House. I must say, I have the 
good fortune of enjoying his friend-
ship and he has said a few good words 
about me. I would also like to tel! the 
House that a very shrewd person and 
able parliamentarian and an industrial 
consultant of the statl1re of my han. 
friend opposite, Shri Masani, surely 
would have snatched at an opportunity 
of modify,ing the Bill considerably if 
such opportunities were provided. 
Thercfore, since I have not provided 
him any loophole to catch hold of me 
by the scruff of my neck, he has started 
with the club with which he can des-
troy me altogether, namely, by making 
a dij>..ltory ',notion for having it circu-
lated for eliciting public op:nion. 

Sir, the game of politics is some-
thing which nobody could clearly com-
prehend. Many 9f us, including you, 
have been in it. It has taken various 
shapes. Tactics that are adopted from 
time to time are different. I remem-
ber, about 20 years back in the very 
same premises, hoW much I had en-
deavoured almost as a single mao to 
stop the Juggernaut of the British Gov-
ernment from moving. My hon. friend 
here, in his new incarnation, has come 
tofil! the role that we, and he too, filled 
at that time, but as against the British 
Government against this monolithic 
organisation called the Congress Party 
which wields power and has wielded 
power since 1946. He says that no good 
can come out of this Bill. He has tD 
say that even though he does not 
speak out. I am sure, he would not 
say thBlt to me in private, but he has 
to say that because his intentions are 
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that he should drive out this Party and 
sit in my chair assllredly if that chance 
happens. It may happen in 1972 ver-
haps. 

Shri M. R. Masani (Rajkot): Nothing 
wrong with 1967! 

Shri T. T. Krishnama"hllri: Nothing 
wrong with it. He mig:1t occupy this 
position that I am occupying and, if I 
were alive, I would be most happy. 
Probably, I might come and sit on the 
opposite side and give him a few les-
sons. 

Shri M. R. Masani: The country 
needs, sometimes, a change. 

Shri T. T.· Krishnamachari: Apart 
from the frivolities of the situation, 
does it not strike hon. Members here 
that this strange combination of the 
Communist Party with their ideologies, 
though somewhat confused at the mo-
ment. ... 

Shri Vasudevan Nair (Ambala-
pushoa): At least yOU have no confu-
sion. 

Shrj T. T. Krishnamachari: 
thing which the Communist 
never lacks .... 

One 
Party 

·Shri Warior: . . is confusion. 

Sltri :;". T. Krishnamachari: No; .... 
is trying to be not pertinent. That 
party has joined hands with another 
party here which stands solely for the 
inauguration of a regime in this coun-
try which would be completely con-
trolled by a section of people to whom 
the profit motive is the main thing but, 
I would say, perhaps who would like 
to rule this country in a paternalistic 
way determining what is good for the 
people of thl! country and give them 
that. A very respected leader of mine 
in the past and a very good and res-
pected friend of mine often accuses us 
of being wry near the Communists. 
I do not know if we can ever get near 
them. The nearer we go, probably the 
:farther they will go. 

Shri M. R. MasaDi: No, no. 

Shri T. T. Krishnamachari: But it 
seems that there is a polarisation of 
forces today. 

Shri M. R. Masani: They back you 
in every by-election. 

Shri T. T. Krishnamachari: That 
happens in every by-election. Every 
by-election is fought on principlCll 
which have no principles at all. If a 
Communist could support my hon. 
friend, Shri Masani .... 

Shri M. R. Masani: He never would. 

Shri T. T. Krishnamachari: You 
never know; it may happen. 

Shri M. R. Masani: It is yet to 
happen. 

Shri T. T. Krishnamachari: At any 
rate, it is happening today. My hon. 
friends On his right think that they 
should support the motion for circu-
lation not because they think the Bill 
is bad, not because they even feel that 
the capitalists will control this parti-
cular institution but because they are 
in a slightly petulant frame of mind. 
They are angry with Government and, 
therefore, they will support Shri 
Masani. We will find another measure 
coming before the House very soon 
in which these two opposite forces 
will join again. That is the basis of 
the opposition of hon. Members oppo-
site to this Bill, a pretty innocuous 
measure, certainly not trying to de-
prive anybody of his rights, certainly 
not putting into the hands of the Gov-
ernment more power than what they 
have and certainly not intending to 
help Us for our party funds in the 
next elections. 

Sir, let· us examine the Bil! de 
novo. This measure seeks to persu-
ade people to invest money in per-
haps units of Rs. 1001- and the Board 
of Trustees will again invest that 
money, maybe, in existing industries 
if the securities are available at prices 
which are considered to be economiC, 
in preference shares of new companies, 
in preference ahIfts of DeW' compan:, 
perhaps even in new companies 
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where the trustees feel that it has a 
potential for increasing its yield 
which would be substantial so that 
the aggregate income of the Trust 
which is divided among the unit 
holders would be something atrroc-
tive. The fact is that the Board 
of Trustee, will be appointed by 
the Reserve Bank, by the LIC, 
by the IFC and some scheduled 
banks for the time being but 
when the Unit Trust gathers momen-
tum and there is a substantial amount 
of investment by the public, the funds 
of these institutions will be retired 
and a new set of trustees will come 
into being undoubtedly with very 
large nomination from the Reserve 
Bank. What will they do if they in-
vest the monies in the manner that 
I had suggested? They are not in-
terested in controlling any company. 
They would not be interested in con-
trolling economic power. Assuming 
that we do not put a limit on the 
amount of investment in the trust 
funds, even then what happens? I 
have certainly a higher opinion than 
some of my hon. friends here seem 
to have of the friends of Shri Masani. 
They will not invest any money over 
the utilisation of whiCh Or over the 
investment of whiCh they have no 
control. I can assure hon. Members 
that it is not only not unlikely that it 
will not happen that the interest in this 
country which have money power 
will ever be able to control this insti-
tution. Of that I have no doubt what-
ever. While I cannot give an assur-
ance-in regard to many things I can 
only set my ambition but not give an 
assurance--even in regard to the 
Quantum of funds that will be coming 
into this institution, I can give the as-
surance here and now that it. is impos-
sible for any group or vested interests 
to contn' .his institution. 

Shri M. R. Masani: Except the rul-
ing party. 

Shri T. T. Krishnamachari: They 
might benefit by it. They can take 
shares and benefit by it. They can-
not control it. I do not mind if they 

benefit by it. At the present moment, 
I do not think there is any need for 
a ceiling because SO long as the unit 
does not give them money power, I 
am sure vested interests are not in-
terested in merely the return-the 
return may be 7 Or 8 or 9 percent., 
may be 10 per cent but may not be 
very much'more. But they are not 
interested. Their money rolls quick-
ly, much morc quickly. If it is in 
the bank, it rolls slightly solwly. If 
it is not in the bank, it rolls much 
more quickly. Therefore, I am per-
fectly certain and I can give the hon. 
Members of this House an assurance 
that vested interests in this country 
will not be interested in this institu-
tion, not that they will be pn"vcnted 
but they will not be interested in this 
institution. I have no doubt about 
that. 

Then, what is the reason behind my 
friC'nrl's wanting the circulation of 
the Bill? Does he want me to collect 
signatures and enlist the support of 
his friends on the right to collect sig-
natures that they would support this 
Unit Trust? Supposing. I do -olleet 
all the signatures, will I be able to 
trace the persons who put down the 
signatures? Oftentimes, we are not 
able to trace the persons who put 
down signatures in petitions because 
they are not attested before somebody 
responsible. What do they expect me 
to do by circulating this motion? 

Shri M. R. Masani: I asked you for 
an assurance to bring in enabling 
legislatIOn which you refused to give 
yesterday. You S'aid. 'No'. 

Shri T. T. Krishnamachari: will 
come to it. My hon. friend is giving 
away his case. I do not lmow if he 
was a barrister. Perhaps, he was; but 
then probably he never praotised; he 
had no need to prnctise probably be-
cause he never had the need to earn 
money. So, he is giving away his 
case. His whole anger against this 
motion is now very clear. 
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Shri M. R. Masani: Monopoly. 

Snri T. T. Krishnamachari: Hi. 
anger is that it does not lead to mono-
polistic control. 

Shri M. R. Masani: It is a monopoly. 

Shri T. T. Krishnamacha1'i: H!4 
anger i~ that we are not allowing pri-
vate sector to float such institutions 
with advantages similar to what are 
being given to investors in this insti-
tution So that they can exercise a 
monopoly control over investments 
in this country. 

Shri M. R. Masani: Cumpetitio:l is 
monopoly? Wonderful logic! 

Shri T. T. Krishnamachari: My holl.. 
friend says it is monopoly. 

Shri M. R. Masani: You want mono-
poly. . 

Shri T. T. Krishnamachari: ~no­
poly apparently is defined differently 
by different people. I am afraid it is 
a question of an error of the hon. 
Member's vision. I would suggest 
that he should go to an oculist and 
Clorrect it. 

Shri M. R. Masani: Very runny! 

Shri T. T. Krlshnamachari: I want 
t ~ hon. Member to understand the 
point. The motion has been initiated 
for circulation of this Bill merely for 
the purpose of stalling it for the main 
reason that this Bill does provide pri-
vate sector an opportunity for float-
ing similar institutions lind for getting 
the same advantages that We seek to 
give them. I may lay the flattering 
function once again to my soul that at 
the age at which I '<lm in now, there is 
no room for anger. There is no attem-
pt to destroy anybody. But all the 
same, we cannot deny the fact, a fact 
that has been mentioned times. with-
out number in this House, the conclu-
sions of which fact I have denied as 
being valid, that anything that we do 
here puts more money, more power 

into. the hands of people who have 
money. Han. Members do remember 
that some time back a Congress Mem-
ber moved a resolution for the na-
tionalisation of banks. I do not say she 
was right. The nationalisation of 
banks will not achieve what she 
wants to achieve. This has got 
to be done by other means. But 
a suspicion of money power is 
unfortunate,ly ingrained in the mind, 
of people who really represent 
the people Of this country. I do 
not think an:9"body can deny it, and 
that con.es up times without number, 
and if I pander to the desire of the 
vested interests without exallUmng 
whether those desires are legitimate, 
whether they would be approved by 
masses of the people of this country, 
take it from me-I will say in all 
humility-that I am doing the vested 
interests the most serious harm that 
I can possibly do. I may be here, 
I may be gone tomorrow but the 
e~ted interests will be doomed for 

ever. In a society in which we want the 
maximum amount of benefit for the 
community as a whole, we do want 
the people who are incharge of these 
institutions to' play ball, to produce 
more, to distribute more evenly, to 
treat their workers better, to contri-
bute to the public exchequer and pro-
bably some time later even to contri-
bute to social security measures that 
we might bring forward. So, they 
have a place to fulfil So long as they 
play ball. They are recognised. The 
poor in this country will not remain 
poor for all time. They are not pre-
pared to hand over their destinies to 
a Party which is determined to keep 
power in the hands of vested i!l 
terests. 

Shri Vasudevall Nair: This is Jal-
pur socialism or what? 

Shri T. T Krisbnamacbari: I would, 
therefore, a~  this House to reject this 
motion because it i~ based primarily 
on a very negative attitude but in rea-
lity based on anger because 'Govern-
ment have not given these facilities 
to other in terests which in all consci-
ence .r will not be able to do. There 
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must be some other Finance Minister 
to pilot a Bill, to make a provision of 
the nature desired by the hon. Mem-
bers opposite. 

My friend Dr. Lobta-he is not 
here-had something to say. I accept 
whatever he said in the spirit in 
which he had said it. There is abso-
lutely no question of his having any 
personal rancour against me. He had 
to say what he had to say and he says 
it so often. I could assure him-if he 
had been here-that the intention of 
the framers of the Bill, the manner 
in which it has been framed. the ~o­
visions of this Bil1 will certainly not 
enable me Or him, if he is in power, 
to utilise this as. an instrument for 
collecting funds for any purpose, good 
or bad. The hon. Members will also 
!lee that the Government will not in-
tertere w:th the investment. We will 
not give any direotions to this insti-
tution. It will be watched and super-
vised by the Reserve Bank ond. 
therefore, there is absolutely no chance 
of its being utilised by any Party in 
power for an end which is not proper 
and which is not for the benefit of the 
community. 

I would like to dwell very briefly 
on my expectations. Where we are, 
we expect this year to get roundabout 
Rs. 100 C'rores net by way of small 
savings-perhaps a little more--be-
cause as I said the other day, we will 
touch the 53 crore mark which is 
roughly about 75 per cent mare than 
what we got last year. The present 
indications are that we may probably 
go beyond the hundred crore mark 
and I do not see why, if we can do 
that in the caSe of national savings 
where the base is really the value 
of the rupee, we should not get a 
better response fOr this Unit Trust 
where the base will·be the assets 
which will be covered by the securi-
ties that they hold. It would want a 
lot of work. I do not say that having 
passed the Bill, if I go and sit with 
folded hands, people will come and 

invest money. We will have to popu-
larise it. It may I7e that it will not 
be possible to popularise it out of it.-
own funds, because the expense ratio 
will go up, lbut this is a thing in· 
which we are interested. The Gov-
ernment is interested in making peo-
ple to save and invest So that we will 
have more money for the needs or' 
the e~ono i  development of the 
country. Therefore, I think, we wilt 
have to make it a parr of our sa in ~ 
drive to encourage people to put 
money into this institution. That, r 
think. we would do. To the extent 
We can, the Government can help-
this institution for gathering momen-
tum and for doing propaganda 
amongst our people. The national' 
savings movement will take a part of' 
the burden on itsel£. Because, the ob-
jedives are more or less the lame;. 
And unless we go on mopping up the 
mOnE'y in 'he harnis 01 the people an~ 
not allow them to sp0nd it on shop-
ke('pcr.'. capital formation is a thing' 
which is not going to happen. 

I am sure that while there are no< 
unit trusts or this nature in the east: 
European countries, still the sa in ~  

drive is always theeI'. I thought there-
fore that my hon. friends opposite, 
the Communist Party, would perhaps 
support this meai'ure. For some rea-
son or other they have not chosen to 
do so. But basically it is something 
which normally everybody would sup-
port, provided we carry the message, 
the purport, the intention and the 
ultimate benefit to the community of 
this measure being successful, to the' 
people and the country, to the wor-
kers, to the white-collared workers, 
to the shop-keepeIll, to people who-
have a little money to spare, so that. 
they can put it in this trust. 

Sir, hon. Members made sugges-
tions in regard to the free converti-· 
bility of this Trust bond. We shall' 
endeavour to the extent it is possible· 
that government institutions at any' 
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. TIIte, namely institutions like the State 
Bank, would be able, it necessary, to 
buy tht:se on behalf of the Unit Trust 
if somebody wants to surrender them. 
Of course, the rate at which it will 
have to be bought may after a period 
of time vary because as the base in-
creases and the return is appreciating 
the value might go up, Therefore, 
the new issues will have to be on that 
value. But the di1ference between 
the unit and the amount ~ at is ('01-
lected will go to the ,benefit of all 
people concerned. 

These s ~es ions that have been 
made here for purposes 01 popularis-
ing this measure, I accept in good 
faith, and I would certainly bear 
them in' mind and transmit them to 
the Reserve Bank a t o~ities when 
they frame their bylaws. 

Sir, as I said, one paint that was 
made by my han. friend Shri Morarka, 
Shrimati Sharda Mukcrjce and many 
.other Members was about t i~ ques-
tion of the n'pl'csentalion of the unit 

de ~  As I said, the position is 
covc':ed by a ~  41. But I do not 
know if We can carry a large number. 
Suppose the Unit Trust ~ o es as 
successful a ~ I hope it WOUld, it may 
be carrying a large list of people. 
Sending them the voting papers and 
all that might probably commit the 
Unit Trust to an expenditure far be-
yond the 5 per cent we have in mind. 
But we will endeavour to see that 
these people have a representation. 
We would like to see the common 
people to be represented, the labour 
unions to be represented. In fact the 
sets of people whom we want to have 
interests in it will be labour unions; 
they must be represented, the labour 
movement has to be represented here, 
So all that would be done once we 
repair the basic fund ilhat is being 
provided by this institution, 

As regards the amendments, the 
main amendment I oppose, As I have 
said before, nobody had made any 
suggestion pointing to defective drafts 

or defective thinking which makes it 
necessary for it to go to a Select Com-
mittee, It is not a controversial mea-
sure, excepting politically. From the 
economic point of view I do not think 
it lends any room for controversy. 
The amendments are there, I might 
forestall some of the amendments. My 
hon, friend Shri Morarka has suggest-
ed ! hat ('\iLl! Super-tax must be 
exempted. But I 'think that will be 
exactly walking into the parlour of 
my hon, !friends who say, "You are 
benefiting the capitalists." I propose 
to stick to the Income-tax benefit. He 
has pointed out in his speech about a 
marginal consideration, Well, a 
marginal consideration might mean 
Rs. 80. If that would satisfy him I 
have no objection. But again there 
will be another marginal considera-
tion. Reople who get Rs. 21.000 will 
have to be saved from the operation 
of the Super-tax. The person who 
gets Rs. 22,000 will, again, be asked 
to pay on the one thousand rupees 
below that figure. So the marginal 
onsido~ations will always· remain, 

and in a matter like this it is not pos-
sible to provide for every contin-
gency. But if that would satisfy my 
hon. !friend, the immediate slab of' 
thousand rupees above the Super-tax 
rate can be exempted; there is no' 
diffkulty. 

Som!> han, Members have thought 
fit to refine it by saying that this must 
be placed on the Table of the House 
and all that. Ultimately the Parlia-
ment owns the country and they can 
ask for any information they want 
and we will have to place that infor-
mation before them, But we are fol-
lowing a pattern, the pattern of the 
Reserve Bank Act and the State Bank 
Act in which we have not been asked 
to place the accounts on the Table. 
Here there is no sha.re contribution 
by Government, no risk by Govern-
ment no expenditure excepting the· 
tax ~on essions that are being given. 
Therefore, while a1] information will 
be vouchsafed to the hon. Members; 



Unit DECEMBER 5, 1963 . Trust of India Bill 

[Shri T. T. Krishnamachari] 
of this House through the Reserve 
Bank from time to time, I think we 
might follow the pattern of the exist-
ing Acts and leave it as it is. 

The question is: 

"That the Bill be circulated for 
the purpose of eliciting opmlon 
thereon by the 29th February, 1964." 

ISir, there might be many points 
which I have missed, but I have got 
the proC"cedings before me, of yester-
day and I shall get the proccedings 
of today's discussions and shall send 
it to the Reserve Bank for taking 
note of the suggestions that have been 
made by hon. Members. 

The Lok Sabha divided. 
Shri Y. S. Chaudhury (Mahendra-

garh): I want to vote for 'Ayes'. My 
vote has not been recorded. 

Shri Krishnapal Singl1 (Jalesar): I 
want to vote for 'Ayes.' My vote has 
110t been :recorded. 

Thank you, Sir. 
Shri Kesar Lal (Sawai Madhopur).: 

Mr. Deputy.Speaker: I will now 
put Shri Masani's amendment to the 
vote of the House. 

My vote also has not been recorded. 
I want to vote for 'Ayes'. 

Shri S. N. Chaturvedi: I want to 
vote for 'Noes'. 

Division No.9] 

Aney. Dr. M. S. 
'Badc, Shri 
Banerjee, Shri S. M. 
Berwa, Shri Onkar Lal 
ChakravarUy. Shrimati Rcnu 
Chaudhary, Shri Y. S. 
Gupta, Sbri Indraiit 
Himmatsinhji, Sbri 
Kakkar, Shri Gauri Shankar 
Kapur Singh, Sbri 

. ltcIu Lu, Shri 

Acbuthan, Shri 
Atclclan, Shri 
Alva, 5hri A. S. 
Azad, Shri Bhagwat Jb. 
B.kliwal, Shri 
Ba1 Krishna SioSh, Shri 
BaaaPPa, Shri 
Buwant, Shri 

.1Ibagat, Sbri B. R. 
Bhan;a OeD, shri L. N. 
Bhattacharyya, Shri C. K. 
Bi,t, ShriJ.D.S. 
Borooah, Shri P. C. 
Bra;eshwar pruad, Shri 
Brij Basi Lal. Shci 
Chandrasckhar. Shrirnlli 
Chaturvcdi, Shri S. N. 
Chavan, Shri O. R. 
Cbavda, Sbrimati 
·Cbuni Lal, Sbri 
Du, Sbri B. K. J 

AYES 

Kri'lhnaJ)al Singh, Shri 
MaSIni. Shri M. R. 
Misra,Dr. U. 
Mukerjee, Shri H. N. 
Nair, Shri Vasudevan 
Omkar Singh. Shri 
Rang., Shri 
Reddy. Shri Narasimha 
Shuhank Manjari, Shrimati 
Singh, Dr. B. N. 
Singh, Shri Y. O • 

DasIPP., Shri 
OilS, shri c. 

NOES 

OeD Bhan;, Shri P. C. 
Oe.hmukh, Shri Shivaji Rao S. 
Dhuleshwar Meen., sbri 
i ~  Shri 
~ e  Sbri R. G. 

BlayaI>Crumal, Sbri 
Gahmari, Shri 
GaoaPati Ram, Shri 
Gandhi, Shri V. B. 
Guha• Shri A. C. 
Gupta, 81lri Shiv Charan 
HaJ:lrn:J.'Vi!l, Shri. 
Haq, Shri M. M. 
Harvani I shri An,at 
Hem Raj, Shri 
JaJhav, Slld M. L. 
Jaahav, Shri TuI.hida. 
Jedhc, Shri 
Jena, Shti 

£14'40 hra. 

Singha, Shd Y. N. 
Swarny. Shri SiYBmurthi 
Trivedi. Shri U. M. 

an t~  Shri 
Utiya, Shri 
Vijaya Raje, Shrimati 
Vishraru Praaad, Shri 
Warior, shri 
y •• hpa! Sinllh, Sbri 

Jyoti,hi, Shri J. P. 
Kanungo, Shri 
Koppen, Shri 
Kcishing, Shri Ri.hlnl 
Khadilkar, Shri 
Kinda.r Lal, Shri 
Koujalgi. Shri M. V. 
Krishnamachari, Shri T. T. 
Xur.el, Shri iI. N. 
Lalit Sen, Sbri 
MahanolR do., Shri 
Mondai, Shri J. 
MaaJal, Shrt YamuDa pruad 
Maniyangadan, Sbri 
Marandi, S hri 
Maruthiah. Shri 
Maillriya Din, Sbri 
Matchara;u, Sbri 
Mchrotra. Shri Bra; Dibari 
Mehta, Sbri J. R. 
Melkotc. Dr. 
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Menon, Shri Kri.hna 
Mirza, Shri Dakar Ali 
Milra, Shri'Mahcsb Dlltla 
Mohsin, Shri 
Morarka. Shri 
MU.afir, Shri G. S. 
Noik, Shri D. J. 
Nauda, Shri 
Na.kar, Shri P. S. 
Nayar, Dr. Suahila 
Pando, Shri K. N. 
Panna Lal, Shri 
Pant, Shri K. C. 
Patel, Shri Cilhotubhoi 
Patel, Shri Man Sinh P. 
Patel, Shri P. R. 
Patil, Shri J. S. 
Patil, Shri T. A. 
Pattabbi Rama.n, Shri C. R. 
PilI.i, Shri Nata raj. 
PrabhokAr, Shri Naval 
Pratap Singh, Shri 
PUri, Sbri D. D. 
Raghunath Singh. Shri 
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Raglluramaiah, Shrl 
Raju, Dr. D. S. 
Raju, Shri D. D. 
Ram Sewak, Shri 
Ram Subhag Singh, Dr. 
Ramaswamy. Sbri S. V. 
Rane, Shri 
RIO, Shri Muthyal 
RBO, Shri Ramat'alhi 
Raut, Silri Dhol. 
Rawandale, Shri 
Ray. Shrimati Renuka 
Roddi, Dr. D. GoPal. 
Roddy, Shri K. C. 
Roy I Shri Bishwanath 
Sadhu R.m, Shri 
Saigal, Shri A. S. 
Samanls. Shri S. C. 
Samnani. Shri 
Sara{, Shri Sham Lal 
Scindi., Shrimati Vijaya Raie 
Sharma, Shri A. P. 
Sharma, Shri K. C. 
Shashi Ranjan, Shri 

Shastri, Shri Ramanand 
Shivananjapp., Shri 
~ a a i Devi, Shrlmlti 
Siddanan;apPa, Shri 
Siddiah, Shri 
Sidheshwar Prasad, Shri 
Singha, Shri G. K. 
Sinha, Silri B. P. 
Soy, Shri H. C. 
Subramaniam, Shri C. 
SumBt Prasad, Shri 
Surendra Pal Singh, 'ihri 
Swaran Singh, Shri 
Thomas, Shri A. M. 
Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tiwary. Shri R. S. 
Tyagi, Shri 
Vlaka. Shri Ramachandra 
Upadhy.ya, Shri Shi .. Dut! 
Valvi, Shri 
Venkatasubbaiah, Shri P. 
VidyallLllkar, Shri A. N. 
Vyu, Shri Radhclal 

Mr. Deputy-Speaker: The res11.lt at 
:the division is as follows: 

Mr. Deputy-Speaker: There are no 
amendments to clause 2. So, I shall 
put it to vote now. 

Ayes·· 34. Noes 135. 

So, the amendment is lost. 

The motion was negatived. 
Mr. Deputy-Speaker: The question 

is: 

"That the Bill to provide for the 
establishment ot a Corporation 
with a view to encouraging sav-
ing and investment and participa-
tion in the income, profits and 
gains accruing to the Corporation 
from the acquisition, holding, 
management and disposal of secu-
rities be taken into considera-
tion.". 

The motion was adopted. 

Mr. Deputy-Speaker: We shall now 
take up the clause-by-clause conside-
ration of the Bill. 

Clause Z- (Definitions) 

The question is: 

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 
Clause 2 was added to the Bill. 

Mr. Deputy-Speaker: There is an 
amendment to clause 3, which has 
been tabled by Shri V. B. Gandhi. Is 
he moving it? 

Shri V. B. Gandhi: I am not mov-
ing it. 

Mr. Deputy-Speaker: There areno 
amendments to clauses 4 to 9. So, I 
shall put clauses 3 to 9 together to 
vote. 

The question is: 

"That clauses 3 to 9 stand part 
of the Bill". 

The motion was adopted. 
Clauses 3 to 9 were added to the Bill. 

•• Ayes: Names of three Members could not be recorded. 
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Mr. Deputy-Speaker: There is an 
amendment to clause 10, standing in 
the names of Shri Morarka and 
Shrimati Shard .. Mukerjee. Axe they 
moving it? 

Shri Monrka: No. 

Shrimati Sharda MukerJee (Hatna-
girl): No. 

Mr. Deputy-Speaker: There are no 
amendments to clauses 11 to 18. So, I 
shalI put clauses 10 to 18 to vote. 

The question is: 

''That clauses 10 to 18 stand part 
of the Bill". 

The motion was adopted. 

Clauses 10 to 18 weTe added to the 
Bill. 

ClaUSe l!1--. (Business of TTust) 

Shri yashpal Singh: I beg to move: 

Page 9, afteT line 13, insert-

"Provided that not more than 
twenty-five per cent of the capital 
of a company shall be subscribed 
by the TrWlt.". (4). 

lI1?: ~ t >.Rift ~ n ~ flf; ~~ 
~ q<: i~ n;'fi <f,l'T;ft 9:<:1 ~ ~ 

t ~ <f l0 ~ I ~ fc'R":CT;w 
q<; t'5l {I "I Iii ;; ~ ~  if, ~ ~ ~ f'fi 
~ ~ if.P:I'ft ~ -~ ir'l ~ f'Pft it OJ ~  
'flJ1f.f; ~ ~ y. i~  it ~ m 
~ 1fT ~ <f.T ~ lf1l' ~ ~ f'fi fmCf<i . 
~~ .,@ ~~  I ¢;;rn; I'MT emf 

;; ~ ~ t m'l if, ~  fFiii if ~  lfliTf'fi 
miT i » ~ ~~it ~ 
~  ¢~ it 'WHt ~ ~ 

~ ;r,;:m ~ I 

Mr. Deputy-Speaker: Is the han. 
Minister acceptinlr this amendment! 
The amendment is now before the 
House. 

Sbri T. T. KrisbD.machari: No. 

Mr. Deputy-Speaker: So, I shall 
put the amendment to vote. 

Amendment No.4 was put and negm.-
tived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 19 stand part of the 
Bill". 

The motion was adopted. 

Clause 19 was added to the Bill. 

Cl.ause 20 was added to the Bill. 

Clause 21- (Unit Scheme) 

Shri Yashpal Singh: I beg to move: 

Page 10, afteT line 35, insert-

"(5) The Central Government 
shall cause to be laid before each 
House of Parliament the scheme 
made under sub-section (1) and 
every amendment thereof under 
sub-section (3) .". (5). 

~ ('I) t ~~  
<R m<: ~ if ;;rr 'ITT ;f!If'rfl'l ~ ;;rm 
<f ~ ~ if, >n+f.t !t11T ~  'nf"f,ri I 
rnfiorWic <f.t 'ZJf emf >f,'r';m;r . ~ 

~ ~  'qJfm f'fi <nIT ~  lfiTlT 
i'!T ;:-rrr ~ liT <ii';T I ~ ~ ~ 
it ~ 'ffili'1'1W <f mit <fT ~ ;f6T 

~ ~ ~  I ~ o  ~ i~ 
'Il1 ~ ~it it f;;ro; m< qlf<1111?ii! ,.". 
wsritm ~  'TfCn:f 'Il1 ~ rn it ~ 
ii;it ~ ~ t 'qJfm; ;qR ~ ~ 
ij- it wr;;r ~ i ~ 1J:" ;r,;:m ~ I 

i ~~ i~~~~~ 
~ f'fi fern li;;{\- 'fiT ~ ~~ rn if ~ 
~ ;; ~  I 

Sbri T. T. Krlsbnamacbarl: I am 
not accepting this amendment. 

Mr. Depub'-Speaker: Shall I put. 
the amendment to vote? 

Sbri Yasbpa). SiDcb: Yes. 
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Sbri T. T. Krisbnamacbari: I have 
already dealt with that in my speech. 

Mr. Deputy-Speaker: I shall now 
put the amendment to vote. 

Amendment No.5 was put and nega-
tived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 21 stand part of the 
Bill". 

The motion was adopted. 

Clause 21 was added to the Bil!. 

Clauses 22 to 31 were added to the Bi!!. 

ClaUSe 32-- (Income-tax and other 
taxes) 

Mr. Deputy-Speaker: There are 
two amendments to this clause, tabled 
by Shri Morarka, namely amendment 
No.6 and amendment No.8. Is the 
hon. Minister likely to accept them? 

Shri T. T. Krishnamachari: Yes, I 
would like to accept the amendment 

. which seeks to substitute, namely 
amendment No.8. 

Shri Morarka: I beg to move only 
amendment No.8, and I do not move 
my amendment No.6. 

I beg to move: 

Page 13, lines 29 and 30, tOT "pur-
poses of income-tax but not of super-
tax; and", substitute-

"for purposes of income-tax and 
in the case of any such unit 
holder who would not be liable to 
super-tax but for the inclusion of 
such income in his total income, 
a~so for purposes of super-tax; 
and". (8). 

The purpose of my amendment" is that 
if up to an amount of Rs. 1000 the 
income received by a unit-holder is 
'added to his ot'her income, and it 
makes him liab'e to super-tax because 

ot such inclusion, that person should 
not be made liable to pay super-tax 
~i  because of the inclusion of that 
.um of Rs. 1000. As the hon. Finance 
Minister has said in his reply, this i • 
• mar&inal reHef, but I think that this 
is an important relief for the class of 
people who come in this category. I 
am grateful to him for accepting this 
amendment. 

Shri T. T. Krishnamachari: 
accepting this amendment. 

am 

Mr. Deputy-Speaker: The question 
is: 

Page 13, lines 29 and 30, for "for 
purposes of income-tax but not of 
super-tax; and", substitute-

"for purposes of income-tax and 
in the case of any such unit holder 
who would not be liable to super-
tax but for the inclusion of such 
income in his total income, also for 
purposes of super-tax; and". (8) 

The motion was adopted. 
Mr. Deputy-Speaker: The question 

is: 

"That clause 32, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 32, as amended, was added to 
the Bil!. 

Clauses 33 to 41 weTe added to the 
Bil!. 

New Clause 41,A 

Shri Yashpal Singh: I beg to move: 

Page 16, after line 6, insert-

"41A. After one year of the 
establishment of the Trust and 
thereafter every year, an annual 
report on the working of the 
Trust shaH be presented to each 
House of Parliament.... (7) 

it ~  ~ f", ;wr.m fem ~~  
~ irt . .m ~  'fir l'OI''f.r.T;: ~ if 
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~ ~  -i '1[t tAT ~ t I 'if<r. lj-<! 
\3'll:T it tPf if ~ ..:m"fr; ~~ iii" ~ 
i[<R1tG 'V{ ~  ~ I 

Mr. Deputy-Speaker: The amend-
stand part of the Bill". 

Shri T. T. Krishnamacbari: I have 
already stated that the pattern of the 
Reserve Bank of India Act and the 
State Bank of India Act docs not 
contemplate a measure like this. In 
both cases, the capital has been sub-
scribed for by Government. But in 
this particular institution, the capital 
is not subscribed by Government at 
all. But, as I said. Parliament can 
always call for information and can 
get it. 

Mr. Deputy-Speaker: Is the han. 
Member pressing his amendment? 

Shri Yashpal Singh: Yes. 
Mr. e t ~ ea e  I shall now 

put the amendment to vote. 

Amendment No.7 W(l$ put and nega-
tived. 

Mr. Deputy-Speaker: I shall now 
put clauses 42 to 44, the First Schedule 
and the Second Schedule together to 
vote. There are no amendments to' 
these clauses and schedules. 

The question is: 

''That clauses 42 to 44, the First 
Schedule and the Second Schedule 
stand part of the Bill". 

The motion was adopted. 
Clauses 42 to 44, the First Schedule 

and the Second Schedule were added 
to the Bill. 

Clause I, the Enacting Formula and 
the Title were added to the Bill. 

Shri T. T. KrIsImamaeharl: I beg 
to move: 

''That the Bill, as amended, be 
passed". 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill, as amended, be 
passed". 

The motion was adopted. 

14.51 hrs. 
CENTRAL BOARDS OF REVENUE 

BILL 

The Minister of Finance (Sliri T. 
T. Krishnamachari): I beg to move:-

"That the Bill to provide for 
the constitution of separate Boards 
of Revenue for Direct Taxes and 
for Excise and Customs and to 
amend certain enactments for the 
purpose of con!erring powers and 
imposing duties on the said Boards, 
be taken into consideration". 

We often say to the House that a 
measure which we have brought 
before it is innocuous. Sometimes it 
is not wholly true. But in this case, 
it is a completely innocuous Bill. At 
present, there is one Central Board of 
Revenue dealing with direct taxes and 
indirect taxes, that is, income-tax, 
customs and excise. The Bill seeks to 
divide the Board into two and confer 
the powers that have been conferred 
on the single Board on two Boards. 

Clause 3 of the Bill proposes to set 
up separate Boards as I said just now. 
Clause 4 empower. the Central Gov-
ernment to make rules for regulating 
the transaction of business by each 
Board. As is usual, the rules made 
under this clause shall be laid before 
each House of Parliament. Clauses 5 
and 6 are really consequential amend-
ments in certain enactments where the 
words used are 'Central Board of 
Revenue constituted under the Central 
Board of Revenue Act'. Clause 6 pro-
vides for the transfer of certain pro-
ceedings pending at the time of the en-
foreement of the Act bpfore the Central' 

·Moved with the recommendation Of. the President. 
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Board of Revenue to either of the two 
proposed Boards which may be con-
cerned therewith. If there are any 
legal proceedings to which the Central 
Board of Revenue is at present a 
party, the clause further provides that 
the Central Board of Direct Taxes or 
the Central Board of Excise and Cus-
toms, as the case may be, shall be 
substituted as a party in such pending 
proceedings. 

This is nol an arbitrary decision 
that has been taken to divide the 
existing Board into two Boards, even 
though thc very fact of division of an 
administrative Board is not of a seri-
ous consequence. Hon. Members will 
rca;ise that the income of the Central 
Government which the Central Board 
of Revenue ta~ ed  the total tax reve-
nUe in 1930-31, was about Rs. 72 

on~s  It increased to about Rs. 404 
crores in 1950-51 and to Rs. 1,001 
crores in 1961-62. and now will appro-
ximate somewhere about Rs. 1,460 
crores. The division would practically 
be roughly one-third for the direct 
taxes and two-thirds for indirect taxes. 
This itself reveals the magnitude of 
the task the Board has to undertake. 
ThQ staff it has under its cant 1'01 is 
now about 57,000. But I am armed by 
the recommendations 01' two bodies 
that had been constituted, one to go 
into the direct taxes administration, 
pre.ided over by my esteemed friend, 
Shri Tyagi, and the other to go into 
the indirect taxes administration pre-
sided over by a former Auditor-
General. The Tyagi Committee did 
take up for con.ideration whether the 
CBR could effectively administer this 
tax structure as it then was, and it 
recommended in 1959 that the Board 
should be split up, but that in the 
meantime the Board might operate as 
two wings under a common Chairman. 
'!'he Indirect Taxes Inquiry Committee 
which came three years later had 
tound that the continuation ot the 
Board as a single entity even with 
two wings was of no use and there 
should be two Boards. 

At the present moment-in the last 
three months-the Board has been 

fUllctioning as two wings, but merely 
because of statutory requirements, we 
have a common Chairman who has got 
nothing to do with either of the two 
sections. The anomaly cannot conti-
nue long and that is why I am troubl-
;"g the House to pass this Bill which 
will enable us to set right an admi-
nistrative anomaly. 

One [act I would mention. The 
Eual'ds are supposed to have not more 
than five members. At the present 
moment, one has 3 and the other 2. 
Maybe they wiJl have to have more 
members. Maybe we might provide 
some kind of co-ordination between 
the two Boards by making the Chair-
man of one Board an ex-fficio Mem-
ber of the other. These are ad!ninis-
trative matters. Until such time as 
we have all the five members on each 
Bnard, we do not think it is ne es~a  

for us to come before Parliament to 
raise the number of members of the 
Boards. 

The expenditure that would be in-
curred under this head is infinitesimal 
in comparison with tne magnitude of 
the tasks that the Boards have to 
undertake. I therefore hope that t~e 
House would approve of the measure. 
r move. 

1<1.57 brs. 

[MR. SPEAKER in the Chair] 

Mr. Speaker: Motion moved: 

"That the Bill to provide for the 
constitution of separate Boards of 
Revenue for Direct Taxes and for 
Excise and Customs and to amend 
certain enactments for the purpose 
of conferring powers and impos-
ing duties on the said Boards, be 
taken into consideration". 

Shri Vasudevan Nair (Ambala-
puzha): The hOll' Minister claims that 
he wants to strengthen the tax admi-
nistration machinery in our country. 
In the normal course, nobody should 
disagree with that desire. r have no 
')bjection, if he really can assure WI 
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that steps like this will streamline the 
tax administration machinery, the 
taxes will be really collected, they 
will be properly assessed, arrears will 
be mopped up and tax aVQidance and 
tax evasion prevented. 

'fhe Minister himself has referred 
to certain inquiries made into the 
whole matter. He referred particular-
ly to the Direct 'faxes Administration 
·Committee presided over by our 

. esteemed friend, Shri Tyagi. In the 
Bill itself, it is mentioned that they 
are: accepting the recommendahon of 
that particular Committee for the 
bifurcation of the Central Board of 
Revenue which is administering the 
whole tax machinery at present. But 
I think this is only one of the severa' 
proposa:s and suggestions made by 
that Committee and perhaps by some 
other committees which went into 
this matter. If the Government are 
prepared to accept all the substantial 
recommendations-they have accept-
ed many of them-they should also 
rcally implement them with all earn-
c,Iness. Then perhaps they will be 
able to clear up the arrears. and pre-
vent tax avoidance and tax evasion. 

15 hrs. 

We all know that this administration 
has not succeeded. I would go to the 
extent of saying that they have failed 
in preventing tax evasion, tax avoid-
ance. in mopping up tax arrears. Every 
year we are told by the Finance Min-
is'er in his Budget speech that a large 
Hmo:.!nt remains as arrears. The 
Tyngi Committee which went into this 
problem in some detail have given us 
the figures for the period 1954-55 to 
1958-59. Every year the income-tax 
arrears were to the tune of Rs. 200 to 
R.. 300 crores. In 1954-55 it was 
Rs. 205 crores; in 1958-59 it was Rs. 271 
crores. 

Of ("ourse Government may argue 
that this j'g 'not effective arrears, that 
" pqrt of it has to be written off, that 
a par! accrues from the records per-

tammi to the period of the war. Even 
so, the etIective arrear is a staggerm& 
figure, being somewhere between 
Rs. 150 and Rs. 200 crores. I would 
like to know what the Central Board 
of Revenue was doing all these years, 
what effective steps they were taking 
to really mop up these arrears. What 
is the meaning o~ telling Parliament 
every year that Rs. 150 to Rs. 300 
cror",s in income-tax alone remains as 
arrears, and then calling upon the 
people to give more by way of taxes? 
It is common knowledge that our peo-
ple today have reached the saturation 
point. Especially in the case of in-
rlirf'ct taxation, you have put so much 
strain on them, you are fleecing them 
like anything, while hundreds of croreS 
of rupees are left as arrears. 

Mr. Speaker: The han. Member 
might accuse the Government, not me. 

Shri Vasudevan Nair: I am sorry. 
Through you, I am accusing the Gov-
ernment. 

So. this is a very serious problem, 
for the solution of which Government 
has to take energetic, effectivE' steps. 
I have no illusions that by merely 
bifurcating th{' present Central Board 
of Revenue they can achieve it. 

They are incurring new expendi-
ture When a new department is 
created the eXDenditure always goes 
uP. The annual recurring expendi-
ture will be Rs. 2 lakhs. and perhaps, 
as the Minister has said, We may not 
j!'rudge it if the creation of a separate 
Board for Direct Taxes really helps 
in achieving the objectives that are 
before us. But I am not optimistic in 
that. We have to be convinCed by 
practical experience in the coming 
yeaTs that all the taxes are really 
asses5ed and collected. that peOPle are 
not allowed to get away from taxes. 

We always heRr in this country a 
hue and cry especially from the vest-
ed interests that the incidence of 
direct taxation is thl" greatest here; 
but thm what is the secret ol the 
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accumulation of wealth, unprecedent-
ed accumulation of wealth, in the 
hands of a few in this country? For 
the last so many years, Government 
has been telling us that they are en-
qumng into it. The Mahalanobis 
Committee is there. 

Shri Bade (Khargone): But it is 
not coming out with its findings. 

Shri Vasudevan Nair: But it is a 
fact that in spi le of this tall talk 
about the high incidence of direct 
taxation, people are accumulating 
wealth like anything. There is con-
centration of wealth in a few hands. 
How can it happen unless there is 
large-scale tax evasion in this coun-
try, unless there is a kind liberal atti-
tude towards such people? 

I dO not think the Tyagi Committee 
was composed of any revolutionaries; 
they were liberal minded, moderates. 

Mr. Speaker: Is 'he sure that Shri 
Tyagi is not a revolutionary? 

8hri Vasudeyan Nair: I think he 
was a revolutionary at one time. I 
would like him to be a revolutionary 
again, but I think perhaps he is sitt-
ing in an improper place to be a re-
volutionary. That is his difficulty. 

Shri Tyagi (Dehra Dun): He wants 
me to be ncar him. 

Mr. Speaker: He does not know 
the difficulties that I experience even 
when he is sitting there! 

Shri Vasudevaa Nair: This com-
mittee drew pointed attention to the 
fact that in the case of people who 
kept taxes as arrears, proper action 
had not been taken. They say: 

"In our opinion, the provisions 
of section 41 are not being put to 
sufficient use. This conclusion 
gains further strength when the 
arrears appearing under Item 9 
are also taken into consideration. 

1642 (Ai) LSD---S. 
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They show that even though tax 
had become due, no action for 
recovery had been taken by the 
department, ..... . 

-the department about the Min-
ister was just now speaking-

.. .... for effecting collection, 
and the assessees appear to have 
been granted free respite in the 
matter." 

(Interruption) . 

Mr. Speaker: If the hon. Membel' 
has to take any exception, he can 
stand up and state what he wants. 

Shri Bade: My point was that 
another Parliament is going on there. 

Mr. Speaker: That consultation be-
comes necessary. 

Shri Vasudevan Nair: Similarly, 
in the case of tax-evaders and anti-
social elements who do not co-operate 
with society and Government, the 
committee says that the business cOIn-
munity, as far as moneys that accrue 
to them are concerned, are very par-
ticular to get them, but in dischargin, 
the responsibilities to the public ex-
chequer they are lagging. Against 
such people Government and thiIJ 
department have failed to take strin-
gent action. They have not even made 
use of the provisions already e isti~ 
in the various Acts of Parliament. 

About tax-evaders, the Tyagi Com-
mitte has said: 

"We feel that unless it is 
brought home to the potential 
tax-evader that attempts at con-
cealment will not only not pay, 
but also actually land him in jail, 
there can be no effective check 
against evasion." 

And the Committee pertinently 
pointed out that in spite of large-scale 
tax evasion taking place in this coun-
try during the last ten years, there 
was no case of a person being COD-
victed and put in jail. 
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Shri Tyagi: I do not think there 
has been any even after this report. 

Shri Vasudevan Nair: The thing 
J'emains where it was. 

So, the Minister has a duty to tell 
the House and the country what prac-
tical, concrete steps were taken by the 
tax administration machinery after 
this report, to check these anti-social 
elements, to mop up the large-scale 
arrears. 

They have asked Parliament to 
give them more facilities, more 
offices, more officers, more money 
to spend on them. We would 
not grudge granting such facilities and 
financial assistance. I am sorry that 
the Minister failed to give us the pic-
ture of the work that the Central 
Board of Revenue has done till now. 
The amount involved is only Rs. 200 
thousands or so, which may not be a 
big amount taking the whOle thing 
mto account; all the same we want 
to be satisfied about the function-
ing of this administration. There 
is a lot of collusion between 
tax-evaders and perhaps a section of 
the tax administration machinery. I 
do not want to give details but I know 
instances where uncorrupti1)le junior 
officers wanted to do their duty but 
the big sharks and influential people 
immediately got them transferred from 
place to place, from Delhi to Madras 
and then the next month from Madras 
10 Bombay. How can they discharge 
their responsibilities? There are very 
powerfUl p.lements who can get away 
with all the wrong that they do. 
While replying to the debate on the 
other Bill, the hon. Minister blamed 
us for not supporting certain things 
which are progressing according tc 
him and he asked Why the communists 
are going with the Swatantra and all 
that. Our difficulty with the hon. 
Minister, his party and Government is 
that they say from house tops that 
they are doing very big things and 
have big ideals, have socialism as 
their goal, but we see practically nO 
rlliation between their word and deed. 
When it comes to deeds, they tail; 
they do the very opposite of what 

BiZI 

they declare. They haVe gone ahead 
with a certain amount of direct taxa-
tion but they have miserably failed on 
the question of implementation; on 
many occasions they haVe colluded 
and helped those who want to evade 
the laws passed by Parliament. n es~ 
Government streamlines the machi-
nery and brings home to administra-
tions that they should not budge an 
inch in carrying out their duties who-
ever it be that they should do their 
duty with'sincerity and earnestness 
even in respect of influential magnat-
es and big shots, there is nO use of 
expanding the machinery which al-
ready exists. You can have 20 boards 
instead of two but the objectiVe can-
not be achieved. Government shoull! 
create an effective and thorough-
going tax administration machinery. 
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~  ~ '3"* i'.f'I'f q'f1 ;:r,-;:;r <FT cf<:rr<: 
~  ;;Wr ~ I ittr If\![ WlTq ~ for. .. '10 
~  0;(1<: q;lc;f-n.it crr<-ft tt qW'f 
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Iif'fiI1l"r ~ 

Shri T. T. Krlshnamachari: Sir, I 
would like to say that my task has 
been made comparatively easy. The 
hon. Member belonging to the Com-
munist party who has spoken, wanted 
to know the effective arrears. The 
effective arrears as on 30th September, 
1963, is Rs. 17()' 4 crores. It is really 
less than half the demand that could 
be collected. He also dealt with the 
problem of arrears: the question of 
inability to punish, tightening of the 
laws and So on. That could not be 
done noW. I could not bring a law for 
tightening up the collections, for mak-
ing people pay and punish them in .a 
manner that will be salutary in t111S 
measure It is as I said just an ad-
ministrative ~ which makes it 

Bill 

possible for us to divide these two 
different actions of the Central Board 
of Revenue, one having nothing much 
to do with the other. It may be that 
the hon. Member will have an oppor-
tunity later On to speak about these 
measures when we bring the budget 
before the House. If then the Gov-
ernment fails to do something in 
order to collect the money due from 
the people who evade, then I suppose 
it will be the proper time for him to 
make a charge and for me to explain 
or give the assurance about whatever 
may be necessary at that time. 

The other hon. Member who spoke 
mentioned about the notices beine 
given about the collections at incon-
venient time. I think he had very 
largely in mind the operation of the 
sales-tax by the State administrations. 
I do not know if the income-tax 
authorities exhibit such an alacrity as 
to colle<:t money at a very difficult 
time. I could not make out what he 
was driving at. I do not think there 
is anything much for me to say beyond 
what I have said by way of my preli-
minary remarks. 

Mr. Speaker: The hon. Member's 
complaint was that, whereas on the 
one side there are many cases of tax 
evasion and so much amount is in 
arrears, on the other side. there are 
cases about :ncome-tax and sales-tax 
where unduly the people are harassed 
and who are not liable to tax and 
even then notices arE" iSSUE"d to them. 
He says he is a contractor himself 
and personalJy he got Q notice to pay 
income-tax about some works that he 
had done in Punjab or Rome other 
State while he had not taken up anY 
such work. 

Shrl Krlshnapal Singh (JaJesar): 
There are a lot of such cases (lnteT-
Tuption) . 

Shri T. T. ItrI5hJ1amachari: The 
point is this. Somet:mes there are 
abuses but without power we are not 
able t~ cDllect. It is difficult to strike 
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the golden mean. If the hon. Mem-
ber will let me know the instances 
where such a thing has been done, it 
could be seen to. I heard stories aLso 
where probably sometimes an QS5eSS-
ment is kept in arrears for three 
years. 

·.it mfirnl'l'" i~  : ~ o ~  I 

~ Q  i ~  : ~  ~ i!i1 
~o  if :tTJl1 '?<{<iT <ii1<1T ~ ~  I 

Shri T. T. Krishnamachari: Some-
times, the tax for alI the three years 
is as,e5sed together and they are ask-
ed to pay in '3 week. I am deeply 
conscious of all the shortcomings of 
the administration, and it shall be our 
endeavour to improve things, and 
basically We start improving right 
from the top, and sometimes later I 
think it could come down below. I do 
not also know what is the ca3e men-
tioned by the hon. Member from the 
Communist party. If he could tell liS 

the case. where one officer has been 
transferred within the course of a few 
months-'n Bombay, Calcutta or Mad-
ras-the matter could be looked into. 
It may be that in one or two casE'S it 
has happened. Maybe the re'3sons are 
different. The officer who is transfer-
red may rationalise it by saying that 
he has incurred the displeasllre of 
some assessee who has got powerful 
friends in Delhi! If instances are 
·given to us we could examine them. 

Shri Bade: There is one difficulty. 

Mr. Speaker: There is no time 
now. 

Shri Bade: The difficulty is about 
clause 3 at page 2, which says that 
the new Boards "will exerci.'e such 
powers and perform such duties as 
may he entrusted to the Board by the 
Central Government or by or under 
any law. Are you going to prescribe 
the duties 6fter passing this Bill? 
·Why not you prescribe them here 
when bifurcating the duties? That is 
my difficulty, because either they wiIl 

Revenue Bill 

haVe to bring another law-"under 
any law" means they wilI have to 
prescribe the rules-or the rules will 
be placed before Parliament. The 
question is whether they are going to 
prescribe the rules far the duties of 
these two Boards or whether it will 
be only Government's concern. 

Shri T. T. Krishnamachari: The 
Boards have no statutory powers but 
they are administrative bod:es. The 
powers are delegated to them from 
time to time which do not !ake away 
the power of the person delegated, 
namely, the Secretary of the Depart-
ment. That is what is sought to be 
conveyed in the clause that my hon. 
friend refers to. 

Mr. Speaker: The question is: 

"That the BiJI to provide for the 
constitution of separate Boards of 
Revenue for Direct Taxes and for 
Excise and Customs and to amend 
certain en'<lctments for the pur-
pose of conferring powers and 
imposing duties on the said 
Boards be taken into consi-
de atio~  

The motion was adopted. 

Mr. Speak.er: We now take up the 
clause-by-clause consideration of the 
Bill. There are no amendments. The 
question is: 

"That clauses 2 to 8 stand part 
Of the BilL" 

The motion was adopted. 

Clauses 2 to 8 were added to the 
Bill. 

Clause 1, the Enacting Formula and 
the Title were also added to the Bill. 

Shri T. T. Krishnamachari: I beg to 
move: 

"That the Bill be passed." 

Mr. Speaker: The question is: 

"That the Bill be passed." 

The motion was adopted. 
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15.28 lars. .\ r 
MOTION RE: REPORT ON MID-

TERM APPRAISAL OF THIRD FIVE 
YEAR PLAN 

Tbe Minister of Planning (Shri n. R. 
Bhagat): Sir, I move: 

"That thc 'Report on the Mid-
term Appraisal of the Third Five 
Year Plan', laid on the Table of 
the House on the 26th November. 
1963, be taken into consider a tion." 

8bri Tyagi <Dehra Dun): May 
make a request to you that the 
Ministers concerned with this subject: 
may be summoned' There is no use 
commenting on the report as those 
Ministers are not here. Of coune, the 
hon. Minister is actually in charge of 
this subject but he is also holding 
another man's baby. But then some 
Ministers who are concerned with the 
Plan must be present. 

Mr. Speaker: At the same time he 
has said two contradictory things. He 
sayS that the other Ministers must be 
called and then he also says that the 
Mimster who is now on his legs is in 
charge of the subject now. If that is 
so. then he is responsible. 

Shri Tyagi: The question of 3gricul-
ture and other things will come. 

Mr. Speaker: The Minister of State 
in the Ministry of Food and Agricul-
ture is also present, whose love-
birds have been lost! (lnterruptivn). 

8hri Warior (Trichur): The spirit 
behind his request is well understood: 
the senior Minister of Planning may 
be also present. 

Shri B. R. Bhagat: I think my col-
leagues will all come in due course 
because they did not know that it will 
come so soon. As I was saying, the 
appraisal of the third Five Year Plan 
has been undertaken by the Planning 
Commission with the object of identi-
fying those clements in policy and the 
implementation which required a spe-

Report on Mid-term 
Appra.isal of Third Five 

Year Plan 
cial attention, so that greater pro-
gress can be achieved over the re-
maining period of the Plan. 

There is another significant po'.nt 
in the joumey of progress. To-
day, we are not only through the mid-
term of the third Five Year Plan but 
also the mid-point had been reached 
in the 25-year period of planning, 
1950 to 1975. Since we started in 
1950. this is the mid-term of that 
period. We had given a picture of 
OUr country and the society that we 
want to bring about and the economy 
that ha's to emerge as a result of 
planned development of the country. 
It had also become necessary to se-
cure as dear an idea as possible now 
of the base from which the fourth 
Plan was likelv to commel1ce in order 
to determine the advance action re-
quired for the fourth Plan. ~ 

third Plan consciously embodies pro-
grammes extending in some se to ~ 

beyond the five-year period. It look-
ed, for example, upon plans in indus-
try. transport, technical education and 
scientific research 8S an integrated 
whole and as a kind of continuum. 
Therefore, on this occasion the accent 
is on assessment of results, of locat-
ing deficiencies and finding ways ctI. 
securing more efl'ective and success-
ful implementation. That has be_ 
the main burden of this appraisal. 

The Planning Commission had beeR 
engaged in this task for several months 
and had beel! in continuous consulta-
tion with the departments of the Cen-
tral Ministries and the State Gov-
ernments. On the basis of the infor-
mation obtained from time to time 
and discussions with their represen-
tatives and detailed examinations 
within the Commission itself, an ob-
jective assessment of the progress and 
possibilities of development in the 
third Plan period has 'been made. These 
fi'ndings were thereafter p1aced 'be-
fore the National Development Coun-
cil, whiCh met in the first week or 
ear1v second week of November. The 
National Development Council, after 
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dl'Jiberating over this matter issued 
.a statement which, together ";"ith the 
appraisal document, forms part of 
the papers that had been laid before 
the House. 

As was expected of a document of 
this kind, the appraisal report has 
aroused widespread publicity and a 
gOOd deal of comments and criticism, 
some restrained and some quite peSSl-
mestic, have been voiced. I think in 
" sense the objective of undertaking 
this task has been partially fulfilled 
because sO much public attentioo has 
been drawn and interest has been 
aroused which augurs very well for 
the s ~ess  implementation of the 
plan in the coming years. Without 
'n any way wishing to gloss over the 
.hortcomings which are quite dis-
'concerting or to encourage compla-
cency, it seems to me that most of us 
are apt to think of the short-falls only 
and not of the progress which has 
been achieved. In the circumstances, 
I hope, Sir, the House will bear with 
mp if .1 weT(' to state the main find-
ings of the appraisal document as 
we read them. 

Firstly, over the past two years or 
:;0. the plan effort has been larger and 
more broad-based than before. The 
advances made in several branches ~  
industry, including steel, machine-
building, coal, pOwer and tra,.sport 
are substantial, though not near to the 
targeted quantity for steel and have 
helped strEngthen the economy. In 
spite of the set-back in the growth 
of national income it has been possi-
ble. especially o~ the Centre, to 
mobilise in the context of the emer-
gency much larger resources than 
could be contemplated earlier. It is 
no small achievement that the pro-
-gramme!' of development have been 
carried forward despite the strain im-
l)OSed by the mounting defence needs 
in the wake of the Chinese aggres-
sion. 

Thirdly, except for marginal devia-
tions in a ff!Y/ States, expenditure for 
the various sectors of the Plan has 

Five Year Plan 
followed fairly closely the pattern en-
visaged for the first three years. ,It is 
reclr.oned that over the five-year 
period as a whole, considering the 
actual paCe of development in dif-
ferent sectors, outlay in the public 
sector, subject to availability of re-
sources, might be clOSe to Rs. 8000 
crores, somewhat in excess of the fin-
ancial limit of Rs. 7500 crores as en-
visaged in th" third Plan. So, that 
much of more investment capacity has 
been created. 

During the /irst two years of the 
Plan, seasonal conditions were un-
favourable and the actual levels of 
production of foodgrains and other 
crops did not come up to expectations. 
There is no gainsaying that but for 
thp investments in the agricultural 
sector creating additional potential, 
the level of production might well 
have been lower. It is also notewor-
thy that as compared to the second 
Plan period, the amplitude of fiuctua-
tion, in the downward directions due 
to the adverse weather conditions has 
been somewhat reduced. Taking in-
to account the special effort now being 
made to increase agricultural produc-
tivity, it seems reasonable to expect 
that with favourable seasonal condi-
t:ons, there could well be a sizeable 
increase in the agricultural output 
during the remaining years. A likely 
shortfall of three to five million tons 
in the output of foodgrains, though 
serious enough, may not be alarming. 
The shortfa!] in respect of crops like 
cotton and oilseeds has to be read 
against attainment of the estimate,; 
in production of jute sugarcane ~ -
ber, coffee, tea and tobacco. ' 

Coming to the industrial sector. 
targets of capacity and production in 
respect of several industries such as 
industrial machinery, agricultural 
machinery and implement., electrical 
transformers motors and conductors, 
drugs ann pharmaceutical" and sugar, 
dc., ar" likelv to be achieved. The 
performance i'n respect of some key 
industries is expected to fall short of 
the planned targets to a limited ex-
lent ~  as of machine tools, alumi-
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nium, coal and iron, 'but more consi-
derably of fertilisers and steel, due to 
the delay in obtaining foreign ex-
change. 

There are other sectors where we 
have gone a little ahead of the sche-
duled planned. i.c. in respect of rail-
wa) s, road development, shipping, 
power, education and health program-
mes. The planned target will be ex-
ceeded in respect of these things. The 
shortage of coal, power, and transport 
which were causing serious concern 
till !ast year, as the House is very 
well aware, has now cased and the 
imbalances in the vital sectors of the 
economy are expected to be corrected 
by the end of the Plan pE'riod, a 1· 
though at a somewhat lower eauili-
brium point. 

Let Us come to the reasons for the 
shortfall as have been indic ... ted in 
the appra:sal document. Broadly 
these are; (1) adverse weather con-
ditions and inadequate administrative 
co-ordination in the agricultural sec-
tor. 

Shri Tyagi: We must congratulate 
you on this confession! 

Shri Warior: Why do you club them 
together? One is natural and the 
other is unnatural. (InteTTuptions). 

Shri D. R. Dhagat: (2) Inadequate 
advance plan.ning and somewhat op-
timistic programming of the schedules 
Of implementation of some industries 
in the public sector. The private 
sector also has lagged behind due to 
delay in obtaining foreign exchange 
resources and arranging quick utilisa-
tion of foreign exchange commit-
ments on account of procedural for-
malities. This has been also a con-
tributing factor. Then again. it has 
to be recognised that even with more 
1dvourable conditions, the period of 
gestation and fruit'on of some pro-
jects and programmes Would be a 
little longer than what was visualised 
at the time ot the formulation' of i:.he 

Five YeaT Pum 

Plan. That has been the main cause 
of the non-realisation of targets in 
many industrial sectors, because the 
fruits of the projects instead of be-
ing available for utilisation in the 
third Plan will bE' available now in 
the first two years Of the next Plan. 

Shri Surendranath Dwivedy (Ken-
drapara) : Let us hope so. 

Shri Tyagi; Will the Minister get 
copies of his speech circulated tomor-
ro,"'? 

Shri D. R. Bhagat: Let me first com-
plete my speech. 

Now the quest:on arises as to what 
action we arc going to take to meet 
this situation. I must confess that 
sinCe the appraisal document was pre-
pared and since the National Deve-
lopment Council met and took dt'ci-
'sian over it, and nOW whcn the House 
i5 discussing it. the time spent has 
been .hort and therefore, all actions 
('auld not be taken. But certa:n'y 
Government has been alive to it p' 
it has taken certain stcps to meet 
thc situation. Broadly these are as 
follows. So far as agriculture is con-
cerned--becausc there has been the 
most significant shortfall there--an 
Agricultural ProductiOn Board has 
been formed with a view to take 
speedy and coordinated action in re-
gard to the agricultural programmrs, 
As a result of the deliberations of a 
working group of Ministers concrete 
recommendations have bcen' forwnrn ,. 
ed to the State Governments about 
strengthening and streamlinil'lg the 

.the agricultural operations down to 
the level of the villages. 

Then, it was found that due to the 
non-implementation of the land re-
forms bottle-necks have been created 
and they are coming in the way of 
agricultural production. A Commit-
tee has been formed with the Home 
Minister a~ the Chairman and some 
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ot the Chief Ministers to take actiOll 
in regard· to this. 

An Hon. Member: Set up commit-
tees after committees. 

8hri B. R. Bhapt: At present the 
Planning Commission is engaged in 
discuss:ons with the State Govern-
mmts ...... (interruption). 

Mr. Speaker: While on the one side 
there is a complaint that committees 
after committees are being set up and 
no action is being taken, on the other 
side it is all action, no consultatiOfl 
and no patience to hear even the hon. 
Min'ster. 

Shri B. R. Bhagat: These are all 
committees for act101l. 

Shri Surendranath Dwivedy: The 
appointment of a Committee is also 
an action. 

Shri B. R. Bhagat: At present. we 
are engaged in discussions with the 
Slate Governments in regard to their 
annual plans--the next year's plan-
and in that we arc going into each 
programme for agricultural develop-
ment, particularly in respect of minor 
irrigation, soil conservation and pro-
vision of fertilisers So that all f::.cili-
ties to the farmers should be provid-
ed and in the shortest period there 
should be a commensurate increase 
in the agricultural production. The 
emphasis is on the quickest results 
and the line of actiQlll to be taken 
which could be eo-ordinated and in-
tegrated at the district and village 
level SO that the impact of agricul-
tural production shOuld be there even 
if add'tional resources are to be found 
to meet these programmes and also 
additional programmes that will come 
up. The programme has got to be 
extended. We are engaged in thC'." 
detailed discussions. and in ev('ry 
State Plan We are trying to see that 
this cieflcienev is made up so that agri-
cultural production should go uP in 
the shortest possible time. 

Five Year Plan 
Then, on the lindustr:sl side, .we 

have found that because of the defi-
ciency of technical personnel, because 
Of shortage of technical organisations 
and consequent delay in project 
studies and framing of designs, even 
the formulation of projects has taken 
a longer periOd-we call it the 'gesta-
tion period'-and the project estimates 
have also been faulty. The imme-
diate step that we have taken is that 
in each department and in each public 
undertking the technical organisation 
is being strengthened so as to avoid 
delay in the formulation of the pro-
jects and their completion. Also, we 
have appointed a committee to review 
the procedural delays. We haVe ask-
ed them to quickly go into this mat-
ter so that any delay in the matter 
Of Iicens'ng and planning of industrial 
programmes may be avoided. We 
have also embarked upon a program-
me of import substitution because we 
have found that some of'the agricul-
tural commodities like cotton which 
are raw materials fOr our industria1 
production haVe to be grown quickly. 
There-by We can saVe a gOod deal of 
foreign exchange and our programme 
in regard to textiles will not suffer. 
Somet'mes fOr want of a small com-
ponent the whole programme mav Jag 
behind. For want of proper designs 
for machinery the whole programme 
may lalt behind. Efficient action has 
got to be taken in respect of all this. 
Therefore, all theSe connected pro-
blems are being tackled in a speedy 
manner. 

Sir, the HOUse is aware of the steps 
taken by the Minister of Finance for 
improving the climate of investment. 
The M'nistry of Finance has also been 
negotiating with the Consortium and 
endin~ countries for the rpm ova! of 

procedural delays in the utilisation 
of forpign exchange and it is very 
much to be hoped t'hat their co-opera-
tion wi\] be forthcoming. It has been 
founn that whatever foreign rxchange 
has bC'en committed,:s not being uti-
lised to that extent due to procedural 
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delays. Now they are trying to re-
move those delays. 

Another important development in 
the wake of the Mid-Term Appraisal 
has been the acceptance of the need 
to take advance action-this is very 
important-particularly in respect of 
projects v.:ith long gestation period so 
that their benefits may be realised in 
the early years of the Fouth Plan. 
Unless we take actiOn from now, Sir. 
all these projects might be delayed 
even in the Fourth Plan. Since 
planning IS a continuous proces,; 
we have to concentrate attention on 
all these ,points, and 10 this respect 
advance action in respect of all thes .. 
projects is very essential. Concrete 
proposals for central projects are 
being framed and the matter is also 
being discussed with the States repr-
esentatives along w:th their annual 
Plan. But as to how far we can 
undertake advance commitements will 
depend on the promise of foreign 
exchange assistance. 

Now Sir this the picture. Let me 
summarise for the House the Appra-
isal Report. If I may sum up, the 
Appraisal Report, which has been 
placed before the House, has sought 
to presetlt a true picture frankly and 
WiUlOUt any reserve <InteTT'ILption). 
The achievemoots have been indicat-
ed and the shortfalls have ben 
underlined. A great deal has been 
done to broaden the base of develop-
ment, strengthen the industrial and 
economic structure and create subs-
tantial capacities whOSe full effects 
will be realised only in the future. 
There are of course dark patches too 
and light of criticism has been focuss-
ed on them as well. The performance 
in the first two years of the Third 
Plan is much below the levels that 
We regard satisfactory. In agricul-
ture there has been a setback. But 
we believe that the setback will prove 
temporary in character. The targets 
which are modest in terms of the 
needs of the economy can still be rea-

Five Year Plan 

Hoed, at any rate substantially if all-
out national efforts are made. And 
in galvaniSing and in harnessing the 
nation's efforts, the Planning ComJs-
sion and the Governmoot look up--
and I think here the importance of 
the House comes in-to constructive 
suggestions from the Howe. We are 
all looking forward to the construc-
tive suggestions from this hon. House. 
Let me assure you, Sir that we are 
in earnest to profit by' the delibera-
tions here. We have to make good, 
We can do so, and it will be no use 
giving in.,to despondency and despair. 
,It is to be hoped that the discu&siOll 
in the House will give a positive lead 
to the nat;on in achieving the targets 
set in the Plan and in making up 
for the shortCOmings which have been 
pointed out in the appraisal report. I 
cannot do better than to ccnclude by 
quoting from the address of our wor-
thy Prime Minister in the last ses-
sion of the National Development 
Council. He said: 

"This is a testing time for us, 
this period, and if we fail in mak-
ing good, it is not we that fall 
but failure is spread out in many 
directions. On the other hand, 
if we succeed that will be a :re-
markable thinl: that WI' have. 
functiOning as We dO." 

With these words, Sir, I move that 
the report be taken into coosideratiOll. 

Mr. Speaker: Motion moved: 

"That the 'Report on the Mid-
term Appraisal of the Third Five 
Year Plan', laid on the Table of 
the House on the 26th November, 
1963, be taken into consideration". 

Sliri M. R. Masani (Rajkot): Mr. 
Spc4\ler, Sir, the objectives of the 
Third Plan as stated in the document 
were unexceptionable. They were, 
broadly, more savings and investment; 
secondly, greater productiOn and pro-
ductivity; and, thirdly, more exports. 
Unfortunately, Sir, the documoot that 
has been circulated to us and to which 
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the hon. Minister has referred which 
a5 he said is an honest docwnimt and 
On which ,1 cOlI.gratulate the Minis-
ter, shows that the rellUlts are entire-
ly different from what had been hop-
ot'd. Even if the admission of failures 
i~ 'amb:guously worded' as has been 
·complained of in the Press even if 
the attempt is made to 'wrap up un-
pleasant facts in verbiage and equi-
vocation', the fact remaions that the 
picture is one of dismal failure. It 
is not that there are disappointing 
patchell as the Minister just said. 
The whole picture is dark aDd with-
out almost any redeeming patch. 

In fact, it is the kind of picture 
which no Government -should bring 
before Parliament without accom-
panying it with its own resignation. 
It is a picture of object defeat, as ab-
ject as the defeat on the NEFA front 
~ stained by t i~ Government last 
year. 

Now, let me say that this is a ~  
.ummary of what the document It-
,elf says and I shall quote or refer 
because time does not permit quot-
iJ\g, the admissions in the docwnent 
it~e  On page I, it says: 

"It has been a period of slow 
economic growth. The increase 
in n'ational income has bE:en of 
the order of 5 per cent in 2! 
years." 

That is, a per cent per year, as oppos-
ed to what was hoped for, 6 per cent, 
one-third of the rate 01. growth ex-
pected to be achieved. And when it is 
rer.alled that our rate of population 
increase is more than 2 per cent, 
this means an absolute deficit, going 
back. not even keeping abreast. 
The Prime M:nister often says we 
run hard but we do not move because 
t he population increase takes up 
this increased wealth. But we are 
not any 1000'ger doing even that; we 
are moving backwards, insteated of 
running fast. On foodgrains, the docu-
:nent says on pages 7-8: 

"It was of the order of 77' 5 
million tOlns in 19112-63 as com-

Five Year Plan 
pared to 79' 79 million tons in 
1960-61 and 1961-62". 

In other words, there is a drqp, go-
ing backwards. The present indicat-
ion, they Say on page 19, is: 

"There may be a shortfall of 
the order of 3.5 million tons In 
the output of food·grains." 

Industrial production dOes not show 
a much better picture. This is what 
it says: 

",Industrial prbciucation in-' 
creased ·by 6.5 per cent and 8 per 
cent in thte first two years of 
the Third Five Year Plall." 

Once again, it iii clear that these 
increases are not in consonance with 
the rise of anything like 11 per cent 
per annum anticipated in the Third. 
P!an document. 

"In some sectors"-I am quot-
ing from page 21-" performance 
is likely to fall short of Plan 
targets to a limited eXtent, as for 
instance, in machine tools, alumi-
niwn . cloth coal and iron ore. 
On the ot ~ hand, there are cer-
tain crucial projects like fertili-
sers Or establishment of a fourth 
steel plant in the public sector, 
where the lag is not only likely 
to be considerable but also, in 
the present circumstances, unavoi-
dable." 
Then, on page 47: 

"Shortfalls in production are 
expected in the case 01. steel, tea, 
oilseeds and" cotton." 

On page 75, it says: 

"A major asswnption in formula-
ting the Third Plan programme 
for agricultural productiOn was 
that conswnption of chemical 
fertilisers would be considerably 
stepped up .... it is clea,· that the 
level of availability of nitr0ie-
nous fertilisers at the end of the 
PIan periOd will fall short of the 
original tariets." ' 
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On steel it says on page 125: 

"Against the target of 6' 8 mil-
lion tons of finished steel it is 
anticipated that the output would 
be of the order of 5' 8 million tons 
in 1965-66." 

On aluminium on page 126: 

"Against the capacity target of 
8'1,500 tons the capacity available 
by the end Of the Third Plan 
period is likely tQ be about 68,000 
tons." 

On machine tools 0:1 peg" 127 it 
says: 

"Against the target of Rs 30 
crores of machine tools envi-
saged in the Plan, the output is 
now expected to be about Rs. 25 
crores." 

I could go on quoting like this for 
one whole hour. If yoU turn page 
after page. as I said, you find not one 
redeeming picture, not one encourag-
ing conclusion. It is the same about 
power, the !Same about industrial 
share values and small savings. Com-
ing to employment. on page 53 it 
says: 

"Taking a view of the additio-
nal employment to be generated 
during 1961-66, it does appear 
that in the first two years at any 
rate, employment has been some-
what below expectations .... The 
conclusion given above is reinforc-
ed by the increase in the number 
of persons on the live registers of 
employment exchanges .... " 

There are only two things that 
have increased during the Third Plan 
and they are welcome to take credit 
for them, and those two things are 
prices and taxes. 

Sbri Tyagi: Who should be proud 
for it? 

Appraisal of Third 
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Shri M. R. Masani: They should be 
proud of it because they inflicted 
further burdens on the people. They 
are welcome to take pride, if they 
want to. 

On prices, it is said on pages 10 and 
11: 

"If one takes the period of 
nearly two and a half years since 
the commencement of the Third 
Plan, the increase in the general 
price index would work out to 
about 7 per cent." 

On taxation. on pages 1 and 2, they-
admit: 

"Against a target of additional 
taxation of Rs. 1,750 crores, 
during the first three years of the 
Plan, Central and State Govern-
ments have undertaken taxation 
yi'elding about Rs. 2.400 crores 
over the Plan period." 

So, the only two achievements that 
they have are rising prices and in-
creased taxes. Against tha t, there is 
failure on every aspect of the econo-
mic front. 

I would, therefore, say that thi$ 
document of rcappraisal is an honest 
document on which I congratulate the 
Minister and the officials who have 
been preparing it. Thank goodness, 
we are at least allowed to know the 
facts. I would say that this docu-
ment represents a summary of 910 
days, because that is the period it 
covers, of wishful thinking, wasteful 
spending, excessive intervention, 
rirJd regimentation, dated dogmas 
and deepening discontent throughout 
the country. 

As I said, any self-respecting gov-
ernment which presented this docu-
ment should !have the courtesy to 
tender it ~ 1'esignation simultaneously 
to this Parliament. 

The conclusion to which I come Is 
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that this Plan must be scrapped. There 
is nothing in this Plan that is worth 
preserving or maintaining. The whole 
thing is wrong-minded. The whole 
aproach 'has been wrong, and it is not 
a mater only of implementation. It is 
a very easy excuse to say that our 
Plans are good but the implementa-
tion is defective. I would only invite 
their attention to an effective cartoon 
jn a Delhi paper two days ago on this 
subject. I refer them to my speech 
last August during the motion of non-
confidence when I said that it is be-
cause the plans are defective, imple-
mentation is not possible. There is 
nothing wrong with the honest offi-
cials whom you ask to implement 
your plans. It is because your plans 
are wrong-minded, because your 
plans do not take into account human 
nature, because your plans are against 
economic realities. and economic laws, 
that they are bound to fail, however 
honestly and well they are imple-
mented. 

Now, even the most wooden people 
seem to have something penetrate 
into them, and I am very glad to say 
that in the last few weeks both the 
Prime Minister and the Finance Mi-
nister have been making oCcasional 
statements that show the first glimp-
liPS of e('onomic realism. The Prime 
Minister has mnde three or four inte-
lligent statements in the last rouple 
of months, a somewhat unusually high 
ratio. He said at the Seminar at the 
Ind;a International Centre on 22nd 
September that big plants are all 
e ~  well but it is the villages which 

need attention and that when there 
is no drinking water in the villages. 
to talk of big plans is rather idle. I 
was glad to read this because only 
last August I said the same thing from 
the same benches when the Prime Mi-
nister said "I did not think intelligent 
mpn like Masani did not favour p:;o-
rity for steel plants." I am very glad 
that some sense of priority has come 
at least even to this gentlemen oPPO-
5i te. Shri Nehru also said that the 
Planning Commission has developed 
into something which he had not in-

tended. He said it had become a 
huge bureaucratic organisation and 
went on to say that it has all the 
departments of government almost 
duplicated there. 

Indeed, we from these benches have 
made this ~iti is  that the National 
Planning Commission has no place 
in a democracy and that this Moscow 
Gostplan transplanted on our terri-
tory belongs to a Communist dictator-
ship and that if yOU have a Moscow 
Gostplan in India then you are set-
ting up a parallE'l government to the 
Parliamentary government and to a 
cabinet rcsponsible to Parliament and 
through it to the people. I am very 
glad that the Prime Minister at last 
has come down to earth and has seen 
that the National Planning Commis-
sion is seking to duplicate the role ~ 
Government. I am also glad that my 
hon. friend, Shri Asoka Mehta who 
has become the Vice-Chairman ~  the 
Planning Commission, has stressed 
that the Planning Commission should 
have only an advisory role and should 
not become a parallel governmnt. It 
i~ all very good that, though belate-
dly, these confessions and admissioilil 
are being made. 

Perhaps the most important of the 
change of front is mad!" on agricul-
ture. Let me quote the Prime Ministet" 
at Jaipur i!, November. He said: 

"Agriculturc is the key and the 
base of all progress-we dare not 
be slack. If we fail in agriculture, 
it does not matter what else we 
have got." 

Not even steel, presume, 
about which we have been So ena-
o ~ed all these years! This is 

exactly what we have bC'Cn saying. 
Read the manifesto of the Swantl'll 
Party. It also makes the charges that 
the villages and the rural areas are 
being neglected for the benefit of 
grandiose plans, and now even Shri 
Nehru has started talking abaut the 
rural areas. But who has done all 
this? It is the Prime Minister and his 
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government which are responsible for 
ereating this National Planning Com-
mission as a parallel Government. It 
is the Prime Minister and his govern-
ment who have been responsible for 
neglecting the villages and diverting 
their hard earned resources for these 
white elephant steel plants when they 
needed the resources badly for water, 
fertiliser, seed and so on. Let us, 
however, rejoice that, belatedly at 
least, wisdom has dawned on them. 
But while imitation is a sincere 
form of fiattery and one is pleased to 
hear these gentlemen mouthing slo-
gans lifted from the manifesto of my 
Party) .. (interruption), the question 
arises how s:ncere is this repentance, 
how sincere is this awakening? 

16 hrs. 

Mr. Harold Wilson, the Labour lea-
der in Britain who is our counterpart 
in that Parliament. said recently about 
his Government something which is 
very applicable here. He said, "Imi-
tation is the sincerest form of cal des-
peration. It is not only fiattery but it is 
also political desperation. This Govern-
ment knows that the country is turn-
ing against it. It knows that whatever 
majority it may have in this House, 
an inflated and unreal m3jority as I 
have explained in the past, it' is no 
longer valid in tpe country. 

This repentance has taken a long 
time coming. But is it sincere? That 
is what everyone wants to know. I 
am quite prepared to keep an open 
mind. I am quite prepared to watch 
and see by action whether this repen-
tance is sincere. That is what the 
people of India are going to do. They 
are not going to be taken in by reso-
lutjons. They will watch and see 
whether these professions of priority 
for villages, recasting the National 
Planning Commission into the kind of 
mould that we have been suggesting 
all these years, that of a purely ex-
pert body of advisers, whether all this 
is going to be done or not. There are 
many issues by which they will judge. 

Appraisal of Third 
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They will judge by the form in which 
the Company Bills now before the 
House will finally be passed. They 
will judge by what happens to the 
Seventeenth Amendment, whether 
this piece of expropriation is persisted 
in or abandoned. That is how the 
peasants will judge. Finally, the peo-
ple of India will judge by the next 
Budget. It is by these measures that 
the sincerity of the hon. Prime Mi-
nister and his Finance Minister who 
now talk the language of reason for 
the first time will be judged. 

It is often alleged that we arc just 
critical, that we have nothing to put 
in the place of this plan. Let me sug-
gest an alternative approach. You 
will say. "Supposing the Plan is to be 
scrapped, what takes its plac£'?" I am 
preparC'd to make an alternative ap-
proach. The starting point of that 
approach will be something said by 
Gandhiji. Gandhiji once said: 

"1. will give you a talisman. 
Whenever you are in doubt, or 
when the self becomes too much 
with you, apply the following test. 
Recall the face of the poorest and 
weakest man whom you may 
havc seen. and ask yourself, if the 
step yOU contemplate is going to 
be of any use to him. Will he gain 
anything by it? Will it restoee him 
to a control over his own lifc, and 
destiny" 

Shri Tyagi: This is most impil'ing. 
Thank you. 

Shri M. R. Mas:mi: appeal to 
people here, many of whom have 
deep regard for Gandhiji's teaching, 
to recall these words and to test the 
policy of their Government in day to 
day action against this touchstone. 

What are the realities? After 17 
years, if this had been the app"oach 
of this Govrnment, would we be 
where we arc today? Would our per 
capita income today be Rs. 3331- a 
year, would the consumption of the' 
average man in India be Rs. 3001- 111 
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year, would large majority con-
sume less than 'Rs. 1501- a year? 
Today, the lowest 10 per cent of our 
population-I am going by official sta-
tistics, 1: am not following my hon. 
friend, Dr. Lahia, I am following Shri 
Nanda-according to Govemment 
figures, consume 27' 5 naye Paise daily. 
The highest 10 per cent, who are sup-
posed to be fabulously rich, consume 
Rs. II-per day, and the highest 5 per 
eent, against whom the hon. Finance 
Minister has such venom with which 
he spoke an hour ago, consume Rs. 
2'S7 per day. This is a measure of 
our destitution and of our poverty. 
And this is after 17 years of adminis-
tration by the followers of Mahatma 
Gandhi! 

Rccently in a book published ab-
road, After Nehru Who? by Wells 
Hangen the author has this to say:-

"India may boast a Parliament. 
It also has the lowest standard 
of living and the lowest per capita 
income anywhere in ncm-Commu-
nist Asia outside Pakistan." 
TJou.,n, he goes on to say-

"Nehru often talks about India 
having entered the bicycle age but 
he does not often mention that it 
will take a little over 400 years 
at current rates of output to pro-
duce one bicycle for everyone 
living in India today." 

If this is the picture. are people 
,oing to wait for the Fourth Plan and 
for the Fifth Plan, as my han. friends 
opposite -expect? The other day when 
somebody asked a question as to when 
90mething will be done, the hon. Mi-
nister got up and said, "At the end 
of the Fifth Plan" and everyone lau-
ghed because he knew that he did 
not mean a word of it. But who is 
going to wait till the end of the Fifth 
Plan? 

I want to warn this Government and 
this House that it they believe that 
the people of India are going to starve 
In silence aDd be exploited in silence 
by this new vested interest, this new 

Five Year Plan 
ruling class till the end of the Fifth· 
Plan, they are making a mistake. They 
want change here and now. The peo-
ple want change here and now. They 
are not going to stand this 'pie in the 
sky When you die' business. They 
demand an immediate return for their 
hard work. 

Our plans have chosen the slowest· 
possible method of advance, that is, 
the State Capitalist method which 
gives the lowest dividend. An average· 
return of 0'5 per cent or 'f per cent 
on capital is no way of taking the 
country faster to a higher standard of 
living. Of all the paths open to us. 
we have 'taken the slowest and the 
lowest path. 

Professor Galbraith was a good 
friend of our Prime Minister and his 
Government. He was a planner; he 
was a socialist; he was also 1!he author 
of The Affluent Society. But he got 
cured after three years here. Let me 
read from the last talk he gave in 
this country. He talked to Bombay 
University before taking a plane out 
of this country. Read between the 
lines of what he says and you find a 
most damning condemnation of the 
whole pattern on which we have em-
barked. He says: 

''The purpose of economic ad-
vance i~ not investment and eco-
nomic growth. Rather it is the 
ends that these things are meant 
to servE', and that is improvement 
in well-being and popular enjoy-
ment of life. This. the well-being 
01' enjoyment of life by the ave-
rage person. is the ultimate goal. 
Moreover, a poor country must 
make good on this promise with 
considerable promptness. The 
basic comparison in human affairs' 
is always the present with the re-
cent past." 

Then, he says:-

"An undue emphasis on the raw' 
of growth .... " 
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Rate of growth of steel, Sir-

"can lead, and in important 
cases has led, to undue emphllSls 
·on current saving and on increase 
of the-se savings through taxation. 
As a result, in the name of in-
creasing output in the long run 
there has been reduction in the 
well-being of the average person 
in the short run. Tlus .... " 

says Professor Galbraith, 

"can be dangerous policy." 

He had in mind what I said five 
minutes ago, namely, that the people 
will not wait for thi, . , . (Interrup-
tion). They wan t justice hpre and 
now. 

What then is the remedy? I would 
say that what we need to do is to 
COll.<'entrate on producing the things 
that the people need immediately. 
What are those? They are, food, 
clothing and shelter, the necds of Iife, 
and some education for their child-
ren. I think, it is a fair summary of 
what comes first, th3t is, food, cloth-
ing, shelter, the bare necessities of 
life. daily comforts, and some edu{'a-
tion. 

Let us just take food and clothing 
to understand w hat this means. A 
learned professor of economics has 
worked out-and people in the Plan-
ning Commission also have confirmed 
this---that a man needs Rs, 301- a 
month or Rs. 3601- a year for the bare 
needs of life, that is, nutrition Rs. 21 
per month, clothing Rs. 31 per month 
and shelter etc., everything, Rs. 61-
per month totalling Rs. 301- a month. 

'This was worked out in a seminar by 
aq>okesman of the Planning Com-
mission. I accept it. I am not quar-
relling about figures now. It is a 
mise"able pittance. I do not think any 
hon. Member would dream of living 
on this for a day. 

How is this to be secured'? Modest 
cas it is, can we get this? It means that 

Appraisa! of Third 
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today's per capita ineolTle of Rs. 3301-
a year must be converted into the na-
tional minimum by 1975. If even after 
15 years yOu want this Rs. 301-& 
month to be available to the avera-
ge man, today's per capita or average 
will have to be the bottom or the 
minimum: In order to do that ourper 
capita income will have to go up to 
Rs. 541);- a year, In order to get Rs. 
3301- or Rs. 360!- a year as the mini-
mum, the per capita income will have 
to be Rs. 5401-. These are things work-
ed out in the Planning Commissioll 
itself. It has also been estimated that 
to get this per cnpita income of Rs. 
5401- a year by 1975, we shall need 
a rate of growth, not of this miserable 
2 per cent which has ben put before 
us, but of 7 to 8 per cent a year, even 
more than the target which has not 
been fulfilled. Now, Sir. 7 to 8 per 
cent a year is achieved in many coun-
tries. Japan has touch('d 20 per cent; 
West Germany has touched it, and in 
Nationalist China which I have visit-
ed it was 7''1 per cent in the last two 
Or three ~a s  It can be done. But 
how can it be done and by whom? 
That is the question that really facet! 
us. If the Plan has to be scrapped, 
how is it to be done otherwise and 
by whom? 

Coming to this concentration aD 
foodgrains and cloth, let us take an 
example. The per capita consumption 
of foodgrains in 1960-61 was 16'5 OU, 

This has to be raised to 23'1 ozs by 
1975-76 to give what may be called 
a decent nutritional minimum. This 
involves the doubling of food produc-
tion in India from 80 million tons in 
1960-61 to 160 million ton ~ in 1975-711. 
About cloth, today's per capita con-
sumption is 15' 8 yards. What is re-
quired in 1975-76 is 22'1 yards. Again, 
it involves doubling of the production 

. of cloth from 9 million yards today to 
18 million yards in 1975-76. This ,iI 
the first thing to double, more or less, 
the quantity of food grains, cloth and 
·building materials which are needed 
-by our people for food, clothing and 
shelter. 
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The second thing is to provide gain-

ful employment to people so that 
their hands are used productively, 
80 that there is money in their poc-
kets, some purchasing power with 
w'hich to buy things. This is impor-
tant. I am not arguing !humanism 
here. With these hardened Marxists 
opposite, humanism does not work. 
But let me put it even from the point 
of view of the rate of growth. Con-
sumption is important. Production is 
certainly very important, but con-
sumption is also important. A starv-
ing man cannot produce. A certain 
measure of nutrition is necessary be-
fore you can get a productive human 
being to produce. So, quite apart 
from humanism and decency, even 
from the point of view of increasing 
production, you want healthy, reason-
ably healthy able people. So, nutri-
tion has relation to production itself. 
ISo long as the colossal under-utilisa-
tion of our man-power goes on, as it 
is today, we cannot expect production 
to go up. So, in some cases, consump-
tion is even anterior or prior to pro-
duction although by and large the 
production has to precede consump-
tion. 

Now, the implications of this are 
that if you must maximise produc-
tion, the available resources have to 
be utilised where the return is 
highest. Every unit of production 
must give the highest possible return. 
And this can only be achieved where 
production and investment can shift in 
response to the needs Of the consu-
mers, where common citizen can 
indicate his needs for cloth, shelter and 
other articles. So, we must keep paoe 
with the demand. This means the 
sovereignty of the consumer, con-
sumer preference, which is economic 
democracy going alongside of political 
democracy. 

This can only be done by ending the 
State Capitalist, bureaucratic, mono-
polistic system that we discussed ear-
lier this afternoon. It can only be 
done if the people can produce to 
meet their own needs and are given 
1642 (Ai) LSD--7. 

incentives and rewards for doine so. 
Nothing short of a complete reversal 
of the State Capitalist pattern will be 
required. Otherwise, you stick at 
your O' 5 per cent rate of return and 
take this country to its ruin. 

Maximising production, fuerefore, 
means two things, first, a change in 
the order of priorities. Our Chinese 
Communist enemies, stupid as they 
are, have learnt at least that lesson. 
About a year ago, Chou En-lai went 
to the Chinese Communist Congress 
and said: Scrap all 'this heavy indus-
trialisation. . The new order of priori-
ties according to the Chinese Com-
munists, is (1) agriculture, (2) light 
consumer goods industries and (3) 
heavy and basic industries. This was 
the Great Leap Backwards after the 
Great Leap Forward which failed to 
materialise. Even these Communists, 
rigid as they are, the worst Stalinist 
lot, have come to the senses on this 
point at least. Why then are we 
going ahead following the old Stali-
nist model which even the modern 
Stalinists have discarded? 

Secondly, it means a reversal to a 
different allocation of the role of the 
State and of the people. I have said 
it before and I repeat it. We stand 
for the State playing an active part-
in our economic life. We stand for a 
mixed economy of free and State en-
terprise cooperating in serving, or 
competing in the service of, the pe0-
ple. There are legitimate spheres for 
both. The appropriate sphere of the 
IState is to build the infra-structure, 
the foundation for economic advance. 
That is not a minor thing, It 
means irrigation and water supply; 
it means power; it means roads, trans-
port and communications of every 
form; it also means education. And 
finally, there is an essential minimum 
regulation to stop anti-social practi-
ces. All this is the legitimate role 
of the State as understood in civilised 

_ society. But that is where the role 
of the State stops. When the State 
starts making pencillin, when it starts 
making steel, it becomes an exploit-
ing element, and it sells pencillin and 
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steel at a price which is man)' times 
the cost -it takes to produce or import. 

That is why Professor Galbraith, the 
author of the Affluent Society, who 
preaches State enterprise in America, 
realises that in India something very 
different is required. And this is what 
he says in his book, which many of his 
admirers forget.He says: 

"In poor and all-governed socie-
ties, private goods mean comfort 
and life itself. Food, clothing and 
Shelter, all technically subject to 
,private purchase and sale, have 
an urgency greater than any 
public service with the possible 
exception of the provision of law 
and order .... 

I think, Sir, you will agree that 
neither I nor any of my colleagues on 
these Benches have ever put a 
proposition as extreme as this. 
We have never said that, with the 
possible exception of the police, 
Government should do nothing else, 
and only private enterprise should 
give food, clothing and shelter to the 
people. That is a very extreme posi-
tion fot a planner and a socialist to 
take. We take a very much more 
modest position. But when a man 
like this is driven to saying this, with 
his experience of this country, we 
have got to realise what realism 
means. 

Therefore, we shall have to change 
this whole approach. If we want our 
country to have a decent subsistence, 
if We want our people to have ade-
quate food, clothing and shelter, this 
Five Year Plan must be scrapped 
completely. 

This does not mean that you have 
to abandon socialism. I said in August 
that the socialist objective is one that 
every human being would accept. 
Who does not want a free, prosperous 
and more equal society? Of course, 
we want it. But the State Capitalist 
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path is the discarded nineteenth cen-
tury, out-moded path to get to social 
justice. This is what socialists in one 
country after another have understood, 
except our own socialists. So, I am not 
calling fOr a surrender of the socialist 
objective. 

Let me give an example. Only re--
cently in October, the German Social 
DeIJl\)Cratic Party, one of the strongest 
in Europe, decided as follows. I am 
reading from the New York Time. of 
October 7th. It says: 

"The German Social Democratic-
Party turned its back on 'economic 
planning'. A declaration of faith 
in private enterprise was pro-
claimed by Socialist leaders at an 
economic conference held by the 
party in Essen." 

It further says: 

"The Essen Conference .... re-
presented another long step in the 
evolution of German social demo-
cracy from a 'class' to a 'people's 
party' .... Socialist leaders began 
the evolution five years ago by 
scrapping the party's Marxist 
manifesto." 

So, let them not follow my pattern, let 
them not follow the Swatantra pat-
tern. Let them follow the Western 
socialist pattern, and we shall jOin in 
that, because that kind of socialism 
makes sense to us, not this Soviet-
obsessed, Stalinist pattern which has 
been imported into our country from 
Moscow. 

President Kennedy was a great 
favourite of our governmental leaders, 
and We all admired him. Nobody 
called him a reactionary. 

Shri Rachunath 8lnrh a anasi ~ 
Whom? 

Shri M. R. Masani: President Ken-
nedy, whOSe loss we mourned only the 
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other day. He made a speech, report-
ed in the Time magazine of Novem-
ber 29; it was made a few days before 
his death. I am quoting lrim. He said: 

"We have Hberalized deprecia-
tion guidelines to grant more in-
dividual flexibility, reduced our 
farm surpluses, reduced transpor-
tation taxes, established a private 
corporation to manage our statel-
lite communication system, increas-
ed the role of American business 
in the development of less deve-
loped countries, and proposed to 
the Congress a sharp reduction in 
corporate as well as personal in-
come-taxes and a major de-regu-
lation of transportation." 

Here was the great progressive Presi-
dent listing measures which my hon. 
friends here will call capitalist. But 
he was a true progressive. If we 
want to admire Kennedy, let us at 
least learn a little from him. 

Now 1 come to my conclusion. Since 
my return to the House in August, 1 
have become aware of a queer sense of 
unreality about some of the discus-
sions and the atmosphere in this 
House. Outside, in my constituency 
and elsewhere, I find seething dis-
content, '1 find raging anger among the 
common people, and the poorest of 
them 1 am referring to. There is 
widening cynicism and a lack of faith 
in the honesty of purpose of this 
Nehru Government. There is a sense 
of desperation that they do not see 
how they can escape from this mess. 
Even the hope of an alternative gov-
ernment, of a change of government, 
does not appear before their eyes. 
This is something I deplore, ,because I 
am a democrat to my finger-tips and 
1 do not want anything to happen 
which is outside the scope of the Con-
stitution and parliamentary democracy. 
But I am worried about it because I 
see signs of this impatience with the 
democratic process. People think of 
short-cuts, desperate expedient.. 

And when We came to this House, 
what do we find here? An amazing 
sense of s ~ness and self-compla-
cency. Months iO by, years go by and 
problems remain unsolved; but Minis-
ters stand before this House radiant 
with self-satisfaction at their non-
achievements. Only yesterday we had 
the spectacle of the Food Minister in-
dulging in such a performance. 

The economic policies of this Gov-
ernment have failed as miserably as 
their defence and foreign policies 
crumbled last year in October and 
November in NEFA. The patient 
grows steadily worse; his health sub-
sides-he sinks. But the Chief Physi-
cian and his fellow-physicians gambol 
about the country proclaiming the 
soundness of the patient's health and 
their own magical curative powers. 
The Chief Physician is surrounded by 
sycophants who seek to transfer or 
transmute his record of dismal failure 
at home and abroad into a great end-. 
less triumphal parade. 

This image of total composure may 
be reassuring to the han. gentlemen on 
the Treasury Benches and those who 
support them here. But I want to 
ask: how long can they shut their eyes 
to grim realities? How long can they 
go on like this ignoring what the peo-
ple are feeling, for the people have 
given through various manifestations 
in the last six-eight months the ans-
wer? They can go on like this only 
so long as the people remain drugged 
by ignorance, drugged by the cult of 
personality and drugged by absence of 
knowledge. I can assure you, Sir, 
and the House that this will not last 
for on~  Even illiterate people have 
been known to rebel; even an illiterate 
people's patience comes to an end. 
The people of India today are suffer-
ing; they are getting desperate. 'The 
mills of God grind slow but they gdnd 
exceeding small'. And the wrath of 
the people can be just as terrible as 
God's wrath. 

Mr. ,speaker: No Member is catch-
ing my eye! 
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Shri Mahtab (Angul): In fact, I was 
preparing myself to speak tomorow, 
but on hearing the speech just preced-
ing mine, I felt tempted to speak just 
now; otherwise, ,I am afraid the dis-
cussion may take a wrong turn. 

I must congratulate the Government 
on having published this report which 
gives us a free and frank assessment 
of the achievements or failures, what-
ever they may be, of the Five Year 
Plan. We must not report that we 
are in t'he midst of the Third Five 
Year Plan. 

16'24 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

We have known the results of the 
First Plan, we have known the results 
of the Second; now we are in the 
midst of the Third, out of which 
2i years have gone by and we are as-
sessing the report of the results in 
.the meanwhile. 

What can possibly be the object of 
the Government in publishing this 
report? If they had wished, they 
could have concealed the whole thing; 
if they had wished, they could have 
kept back the information which they 
have published now. The only possible 
object js that when the defects are 
made known to all, remedies will be 
suggested to them and ways will be 
found as to how to correct the 
situation. Therefore, frankly enou6(h 
they have placed the entire repon 
before the House and the country, just 
to know how the thing can be im-
proved. Therefore, all the criticism 
made should 'be of a constructive 
nature. 

As is well known, the Plan is at-
tacked from both sides. One is the 
basic attack that you heard just now. 
There are many opinions, not only the 
opinion of the Swatantra Party, but 
also the orthodox Gandhian opinion, 
According to that opinion, the Plan 
should not have been drawn up on 
these lines. but on other lines. That Is 
a basic attack On the Plan. That had 
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considerable justification at the time 
the Plan was first made. We are now in 
the midst of the Plan, we cannot aU 
of a sudden go back and change the 
whole process. That is not feasible. 
It will not be a practical proposition. 

I know that Vinobha Bhave in many 
of his speeches has criticised this Plan 
very vigorously, not from the so-called 
capitalist point of view, but from the 
Gandhian point of view. According to 
him, the Plan should have been built 
up from ibelow, not from the top. He 
has described this Plan as the percola-
ting plan. According to this Plan, the 
total national income must go to a 
certain limit SO that the minimum in-
come of the people down below 
would increase. 

Shri Masani hag quoted some 
figures. As far as I know, the Pers-
pective Section of the Planning Com-
mission have come to this conclusion 
that today according to the figures 
available, although the average shows 
that about Rs. 25 is the per capita in-
come per month, actually about 80 
per cent of the people have less than 
that. In order to reach Rs. 20 per capita 
per month by 1975, the present nation-
al income has to be quadrupled. The 
rate of growth should be about 12 per 
cent. Considering the increase In 
population, it will come to seven or 
eight per cent only as was said just 
now by Shri Masani. That being so, 
how will that be possible, wherefrom 
will the resources come? They are 
discussing all these in the Perspective 
Section. 

Vinobha Bhave's point is that we 
should not have began from the top, 
but from the bottom. He has therefore 
called it a percolating plan, and he 
gave the example of pouring oil on 
the head with the off chance of some 
of it trickling down to the lower parts 
of the body. I told him what I am 
saying now, that it is all very good to 
think of a thing from a distance, but 
the plan has been discussed in Parlia-
ment and elsewhere many a time and 
finalise in this shape. So at this stage 
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to talk of other things seems to be 
unreal. We are in the midst of this 
Plan, let us think out how it can lJe 
executed. 

I carefully listened to Shri Masani 
to know any alternative he would sug-
gest. The alternative he has suggest-
ed is this, that food production and 
cloth production should be doubled. 
That is also what is wanted, the re-
port says that. Let us double the pro-
duction, but how to do it, that ill the 
problem now. There is no disout.e 
about the point that agricultural oro-
duction and production of essential 
consumer goods should be increaspd 
considerably. All of us are agreed 011 

that. The report as presented s o ~ 
that theSe h_ave not been achieved for 
some reason or other. ,In my opinion. 
the reasons for the failure should havc 
been given in the report. In many 
places they have given the reasons, 
but in some they have not. There-
fore, let us try to find out the possible 
reasons. We must consider this report 
from the point of view of the facts 
as they exist, not from mere wish. 
Mere wish is not achievement, what-
ever we wish is not likely to be 
achieved, because there are many 
factors and We have to strike a balanc(' 
among them. 

I would like to refer to some of th'! 
foreign economists and their obser-
vations on the Indian economy. We 
are here talking about going too fast 
in the direction of socialism, but in 
an article appearing in the Economic 
Review of the USA sometime it is 
said that whereas all the de a~t ents 
at various levels in the USA control 
20 per cent of the production, in India 
Dot even 8 per cent is controlled by 
Government. 

Shri Masani: There is no licence and 
control t e~  

~ i Mahtab: That is to say the 
IndIan, economy is less responsive to 
Government control than in USA 
that is their opinion. ' 
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Prof. Galbraith, before he became 
Ambassador in India in 1959, said that 
the most ulliControlled economy was 
that of India. 

Shri M. R. Masani: He has learnt 
better now. 

Shri Mahtab: Maybe, he had learnt 
since then. He said that the least 
controlled economy in the world is 
that of India. As far as I can remem-
ber, according to Prof. Galbraith, 
there is the smallish public sector at 
the top which is nothing but func-
tioning anarchy. A.ccording ,to that 
op'nion. .India is not going too fast 
towards socialism. There is an opi-
nion in India that We must go fas-
ter. I suggest that the report present-
ed to us should not be considered 
very much from the point of view of 
party-slogans because it is after all 
a national Plan. 

Shri Ranga (Chittoor): No, no. 

Sbri Mahtab: By and large. Par-
liament has approved of the Plan and 
we are in the midst of that Plan. 
There is no doubt that till suitable 
and efficient machinery is deviscd by 
Government, it will be better if dis-
tributiOn of goods. particularly of 
essential commodities is left in the 
hands of private businessmen. ,I was 
present in Calcutta on that they when 
suddenly the price of rice went up 
to Rs. 52 and I got the information in 
the Government hostel where I was 
staYing that looting was taking place 
in many parts of Calcutta and .I 
went round to find what happened. 
Most surprisingly. the price came 
down to Rs. 35 after looting. There 
is something wrong somewhere. We 
are comparing our business people 
and industrialists with thosE' of wes-
tern countries of today. My observa-
tiOn is that ~in s~ people of India 
tOday like the business people of the 
19th century of the western countries. 

Shrl Kanp: Our Ministers also. 

Shrl Mahtab: Maybe. We should 
not ignore these things. We must 
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[Shri Mahtab] 
consider this in a constructive manner 
and offer criticism in that spirit. The 
report presented should not be taken 
lightly. No attempt should be made 
to explain it aWay as if nothing has 
happened. It clearly says that our 
income has not gone up as expected. 
We expected the national income to 
grow at the rate of five per cent. But 
in the last two and half years it has 
gone up at the rate of only 2.5 per 
cent. But prices have gone up consi-
derably. The Rs. 20 national mini-
mum to be obtained by 1975 which ,I 
mentioned just now is at the rate of 
the prices prevailing in 1960-61. While 
the total national income has not 
grown as antiCipated, prices have gone 
up. That means today the general 
population is poorer than in the beg-
inning of the Third Plan. The effect 
must be felt by everybody. It is not 
a small matter. All Of Us should see 
how the situation could be improved 
and how the rate of growth could be 
increased. The report suggests that our 
attentioo should be focussed on agri-
cultural production. 

Shri U. M. Trivedi (Mandsaur): 
Take more people into confidence. 

Shri Mahllab: If confidence can-
not be created in free discuss:ons here 
in Parliament, ,I do not know how 
that can be created in private meet-
ings elsewhere. Let Us consider 
things here and create confidence 
here on this platform and suggest 
ways how to do it. 

Take agricultural production. My 
fear is, some of the figures are based 
upon wrong data, which we know, 
but which is not possible for the 
Planning Commission to know. I 
suggest, therefore, a fresh assessment 
be made of the irr:gated land, partial-
ly-irrigated land and non-irrigated 
land, because the records will show 
to everyooe--we haVe seen it our-
selves in our own areas many areas 
'have been shown in the revenue re-

Appraisal of ThiTd 
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cords as irrigated whereas the irriga-
tion projects have gone out of re-
pairs or are not maintained or they 
do not exist. They can be easily 
known. They haVe given us the 
figure, the total agricultural produc-
tion from the total cultivated area. 

Shri Tyagi: There are sample sur-
veys. (I'II.terruption). 

Shri Mahtab: The report can be 
collected separately, for the irrigated 
areas, for partially irrigated areas and 
for non-irrigated areas .. It information 
is collected separately on these lines, 
then it could be known whether areas 
which are shOWn as irrigated are 
really irrigated or not. That is the 
point. 

In our constituencies, we know in 
many places that the minor irrigation 
projects have been executed, but 
many of them have gone out of re-
pairs. Many of them have not been 
executed at all. I am saying very 
frankly. 

There is another way by which, 
what I said, can be verified. No State 
budget-l throw out a challenge-
has made any provision for the main-
tenance and upkeep of the minor 
irrigation projects. ShOW me from 
any State ·budget whether, for the 
minor irrigation projects which were 
constructed from 1952 onwards, any 
provision has been made for the main-
tenance and upkeep of thOSe projects. 
The Planning Commission does not 
insist UPOn 1hat. The State budgets 
do not take notiCe of them. How am 
r to believe that these projects do 
exist or that they are still functioning? 

Here, the minor irrigat:on projects 
should not be confused with major 
irrigation projects. The cost of minor 
irrigation projects' varies from Rs. 
10,000 to Rs. 10 lakhs. Those very 
small minor irrigation projects, I 
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have no doubt, which have no pro-
vision for their maintenance and re-
"pair, must have gone out of repairs 
or are not functioning. Similarly, 
take the irrigation works which were 
being maintained. 1 can say it from 
experience that in Orissa, We'St Ben-
gal, Bihar, and Uttar Pradesh, the 
minOr irrigation works which used to 
be maintained by the big zamindars 
in the zamindari areas are now com-
pletely out of repairs. They are not 
maintained because the zamindaris 
have been taket1 over by the Revenue 
Departments and the Revenue Depart-
'ments of these States are not provid-
ing money for the maintenance/up-
keep of the projects. Therefore, these 
are all non-existent. From that point 
,of view, the information on which this 
calculation has been based seems to 
be wrong. 

Similar is the case with regard to 
small-scale industries. If at all it is 
decided that small-scale industries 
.should be encouraged and arrange-
ments should be made to tie up small-
scale industries with agriculture, then 
a definite policy has to be laid down 
and that policy shold not conflict with 
the policy which is follcwed with re-
gard to this policy. 1 give a very 
simple examp'e, about large-scale in-
dustries. Agitation is made in Parlia-
ment to make available sugar at the 
cheapest rate POSSible and encourage-
ment is given to canegrovers and in-
centive is given to the sugar indust"y. 
All theSe are done so that sugar is 
made available at a cheap rate in 1!he 
village areas also. Along with this, the 
manufacture of crystal sugar is also 
going on in the panchayat block areas 
with about a lakh of rupees as invest-
ment, The result is that the price of 
crystal sugar which Is made through 
village industries is about 40 per cent 
higher than the price of sugar made 
in factories. As a result all those in-
dustries have failed. (Interruption). 

Some HOD. Members: Khandsari. 

ghri Mahtab: We call it crystal 
sugar in' our parts. .r do not know 
what it is called here. 

Five YeaT Plan 

Shri Tyagl.: Khandsari. 

Shri Mahtab: You go anywhere and 
find this out. You will see how the 
two things do not fit in. With regard 
to the large-scale manufacture and 
with regard to the small-scale manu-
facture, the policies do not fit in well. 
Similarly with regard to various other 
industrie'S; the policy followed with 
regard to small-scale industries is dia-
metrically opposite to the poliCy fol-
lowed in regard to large-scale indus-
tries. Therefore, small scale indus-
tries are not progressing. The report 
says that the progress with regard to 
small-scale industries is not 
satisfactory. But they have not 
given the reason. On the con-
trary, the report says that more 
money has been spent on industrial 
estates. I invite members here to go 
and find out how the industrial estate 
buildings are being used. In mMlY 
places, they are used for purposes 
other than industry. That is happen-
ing everywhere. (Interruption) . 

Shri Sarendranatb. Dwivedi: To 
accommodate delegates to Bhubanes-
war sessiOIl'. 

Shri Mabtab: Let us not go at a 
tangent, but try to study why this is 
happening. If the Planning Commis-
sion takes care to know why a parti-
cular result has not been achieved 8IId 
where the defect lie'S, they can know 
it. 

There is a tendency which is notice-
able in the report to pass on the blame 
to somebody else. The Planning Com-
missiOIl thinks as if it is connected only 
with the Ministries of the Govern-
ment of India. .In my opinion, the 
Planning CommiS'Sion is connected 
with the whole chain of administra-
tion beginning from the panchayats to 
the Central Ministries. They must 
find out why the p8llchayat is not able 
to dO a job. It is not enough to say 
that the State Governments did not 
do it. The Planning Commission must 
be in a position to say why the State 
Governments were not in a position to 
do it. The Planning Commision should 
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go deep into these things and it is no 
USe ~e e  saying to us, Members of 
Parhament, that the State Govern-
ments did not do it. There is no re-
presentative of the State Governments 
here to say why they could not do it. 
They might say that it is because of 
the fault of the Planning Commission 
that they could not do it. They can-
not say that the patlchayats could not 
do it. The Planning Commission should 
not have said that, because the repre-
sentatives of the State Governments 
and Panchayats are not here. As far 
as I know, having some knowledge of 
the working of administration from 
down below, the whole matter should 
be taken as one and the Planning 
Commission should take Upol'l itself the 
responsibility of studying the whole 
matter from the panchayat stage to the 
Central Ministry stage. It is possible. 
I know that many projects could not 
be executed because the sanction or-
der from the Government of ,India 
reached the State Governments just 
on the 31st March. How can it ·be 
executed? 

These are all problems of adminis-
tration. The Planning Commission 
should go a good deal out of the way 
to find out as to why many things are 
not happening. Let us take the exam-
ple of land reform laws. So much talk 
is there about the law not having been 
given effect to in many States. We 
must know the reason why it has not 
been given effect to. The explanations 
of the State Governments should have 
been called for why the law has not 
been given effect to. It was announc-
ed the other day that a Committee has 
been appointed to find out and see that 
the land reform laws are made in the 
States and given effect to. I happen-
ed to be a Chief Minister also and I 
know it. I appeared before the com-
mittee of the Planning Commission 
thriCe on that account. There was a 
committee for land reform; but it did 
not do the job. Again to ~o back to 
that committee stage is redundant. It 
seems to me that nobody is serious in 
the Planning Commission to give effect 
to what is decided upon. 

Five Year Plan 
[Shri Mahtab] 
8hri Bhagwat lha AzRd (Bhagal-

pur): Government is not t:erious. 

Shri Mahtab: I do not know. The' 
relationship between the Government 
and the Planning Commission aiso is. 
mysterious. 

8hri Tyagi: Wife and husband! 

Shrl Mahtab: r can only deal with-
the report as has been presented to us 
by the Planning Commission. If the 
Planning Commission at ,my stage 
finds that the Ministries in the Govern-
ment of India are not taking good care 
of their recommendations, they oup,ht 
to say so frankly in their report that 
they recommended such and such a 
thing, but that has not been given, 
effect to by the Government. In that 
case, the Members can know where the· 
defect lies. As the matter stands to-
day, we have no other course ')pen ex-
cept blaming the Planning Commis-
sion, because they have presented the 
report in which they have blamed the 
State Governments and the pancha-
yats. 

Another most unreal thing is going 
to happen again. It is su,gested in the 
report that whatever could not be done 
under the block arrangement will be 
better done under the panchayati raj. 
I shudder to think what will happen 
if such a hope is entertained here. (Tn-
til the Panchayats settle down, I dO' 
not think the Panchayati raj is in a 
position to undertake any large-scale' 
development in the States. To leavl!' 
the developmental work to panchayati 
raj and be satisfied with that will be 
another dangerous thing because it is' 
not possible for the Panchayats to dO' 
the job. They have started their 
career veI'y' recently. They must set-
tle down politically. They must set-
tle their own differences among them-
selves. What the relationship of the 
political parties with the plnchayatl 
raj will be Is a matter of discussion 
at the present stage. All tihese will 
settle down in two or three years" 
time. 
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Then alone can We expect ~ at pan-
chayati raj will do something tangi-
ble. To expect that the panchayati raj 
will deliver the goods now will again 
be a mistake. That is my humble 
opinion. 

With regard to the rest of the report. 
I very hwnbly suggest to the Ministel 
of Planning and also, through him, to 
the Planning Commission, that precJse 
details of all the porgrammes have to 
be studied, examined and placed be-
fore us. If that is done, I think there 
will be no scope for any difference 
between the so-called capitalists and 
socio-economists here in India, be-
cause here we are in the formation 
stage where such an acute ~nt o e s  

may not arise, in my opinion. Let us 
proceed methodically and 3ystematl-
cally SO that we may achieve our ob-
ject. Today, again I repeat, this re-
port should not be considered very 
lightly, because the report has arith-
metically proved that 80 per .:ent of 
our people are poorer today than they 
were in 1960. That being so, it is a 
serious matter. Every one is feeling 
it. Let us all see how that position 
could be improved. 
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!I heard 8hri Masani very patiently. 
He must hear me also. When he gives. 
a kick, be should be ready to receive 
kicks also. 

Shri BbagWat Jba Azad: Do not 
give this logic every time. We have 
already replied to that. 

Mr. Deputy-Speaker: Order, order. 
The hon. Member may leave it 10 me .. 
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The Lok Sabha then adjourned till 
Eleven of the Clock on Fridall, 
December 6, 1963/ Agrahallana 15, 
1885 (Saka). 
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[Thursday, December 5, 1963/AgrahayarIIJ 14, 1885 (Saka)] 

COLUMNS 

'ORAL ANSWERS TO 
QUESTIONS 

S.Q. Subject 
Nc. 

384 'C' Power House 
385 Development of greater 

Calcutta 
386 Houses on hire-purchase 

basi. 
387 C.H.S. Ayurvedic Dispen-

sary, New Delhi 
388 Poisonous Gas in Manhole 

in Delhi 
389 Barrage on Yamuna River 
391 Sub-soil water in Delhi 
392 Central Housing Board 
393 River Boards 
395 C.H.S. Dispensaries 
396 Industrial Finance Cor-

poration 

397 Supply of power in Delhi 
399 Narmada Valley Ccrpora-

tion 

401 Cheating by a foreign firm 

3IIS-53 

3II8-21 

3123-26 

3126-28 
3138-29 

3129-32 
3132-36 
3137-40 

31 40 

WRITTEN ANSWERS 
QUESTIONS 

TO 
.3153-3205 

S.Q. Subject 
fio. 

390 Zonal Offices of LIC 
394 Pollution of Jamuna waters 
398 National Health Service • 
400 New capital of Gujarat 
402 General Insurance by LIC ~ 
403 Report on Dandakaranya 

Project 

404 Kolar Gold Mines 
405 Bhakra Dam 
406 Tibbia College, Delhi 
407 British Ccmpanies 
408 Dandakaranya Project 
409 New Power projects 
410 Power output 
4Il New two-rupee note 
412 Credit from Japan 
413 Cellular Concrete plants • 

3153 
3153-54 

31 54 
3154 

3154-55 

3155-56 

315 6 
3156 
3157 

3157-58 
3158 
3159 

3159-60 
3160-61 

i3161 
3162 

WRI'ITEN ANSWERS TO 
QUESTIONlS--contd. 

U.S.Q. Subject 
No. 

1130 Smuggling on Indo-Pale 
border 

Il3 I Assessment cases in Orissa 
Il32 Research schemes in 

Orissa 
Il33 Irrigation and power 

schemes in Mabarashtra 
Il34 o e a~ in Maharashtra • 
Il3S Rehabilitation of gold-

smiths in Maharashtra 
1136 Withdrawal of old coins . 
II37 Tax evasion by Thackersey 

concerns 
Il38 Purchase ofland in Shah-

dara 
Il39 Voluntary Medical 

Science 
II40 Arrears of taxes in sugar 

factories 
Il41 Arrears of income and Cen-

tral Sales Tax 
II42 Air conditioning of offices 
Il43 Yamuna Hydel Project 

near Debra Dun 
Il44 Seizures made by customs 

authorities 
II45 Supply of electricity in 

Delhi 
1146 Slum clearance in Delhi 
1147 Indian capital market 
1148 Family planning clinics 

in Andhra Pradesh 
1149 Customs officials 
1150 Projects in Mysore 
IIS1 Ccnsumption of water and 

electricity in Ministers' 
houses 

II 52 Arrest of engine driver 
ll53 PL 480 programme 
II54 Replacement of tea areas 
Il55 Income tax 
1156 Drug for 'flu' 
II57 Bhakra canals 
II58 Polio cases in Rsjasthan 
II59 Turbine from U.S.S.R. 

II60 Ccmmittee for higher 
medical education and 
Training in India 

3332 

3164-65 
3165 

3165-66 
3166 

3173 
3174 
3175 

3175 
3 175 
3176 

3176-77 
3177 

3177-78 
3178 

3'78-79 
3'79-80 
3180-81 

3181 
31 82-83 

3183 
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WRil"rI'EN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. 
No. 

Sub;ect 

II61 Exemption from Estate 
Duty 

II6:.1 Irrigation of sidhmukh 
area in Rajasthan 

II63 Indian investment centIe 
n64 Cancer patients 
II6S Foreign aid 
II66 Health Minister's visit to 

Moscow 

II67 Tungabhadra Project 
II6S House-building advances 
II69 Security paper mill 
II70 Pong and Pandoh Dam 
II71 Ashoka Hotel 
II7:.1 Blood donations in Punjab 
1173 Family Planning 
II74 Uniform legislation for 

public health 

II7S 'c' Power stations 
II 76 Surplus power in Dellii 
II77 Bhskra Project loan 
II78 House Rent Allowance 
II79 Transmission line in 

Calcutta 

IISO Water supply in Keraia 
u81 Income-tax arrears in 

Kannauj 

u8:.1 Opium cultivation in 
M.P. 

II83 Power project in Bihar and 
West Bengal 

uS4 Dandakaranya Develop-
ment authority 

n8s Dam near Banswada 
(Rajasthan) 

n86 Sa1al project 
II87 Barak River valley project 
II 88 Scarcity of drinking water 

in hilly areas 

COLUMNS 

31 84 

31 84-85 

31 8S 
3185 

3185-87 

3187 
31 87-88 

31 88 
3188-90 

3190-91 
3191 -9:.1 

;319:.1 
319:.1 

319Z-93 

3193 
3194 
3195 

3195-96 

3197 

3197-98 

3198 

3199 

3199-3:.100 

3:.100-01 
3:.101 

3:.101 

n89 Power in Keraia 3zO:.I 
II90 Gold bars seized in 

Amritsar 320:.1 

II91 Rehabilitation of gold-
smiths in Assam 3z03 

II9:.1 State public health en-
gineering departments 3:.103-04 

~  
QUESTIONS-contd. 

U.S.Q. Sub;ect 
No. 

II93 Surplus water of riven in 

3334 

CoLt7MJfS 

Kera1a •• 3:.104 

II94 Housing schemes 3:.104-05 

MESSAGES FROM RAJY A 
SABHA 3:.105 

SecretaIy reported the following 
messages from Rajya Sabha :-

(I") That at its sitting held 
on the md December, 
1963, Rajya sabha 
concurred in the recom-
mendation of Lok Sabha 
and agreed to nominate 
five members from Rajya 
Sabha to associate with 
the Committee on 
Public Undertakings. 

(ia") That Ra;ya Sabha had 
no recommendations to 
make to Lok Sabha in 
regard to the Income-Tax 
(Amendment) Bill, JQ63. 
passed by Lok Sabha Oil 
the ZlSt Novemvber, 
1963· 

BILLS PASSED 3:.106-84 

Co") Discussion on the motion 
to consider the Unit Trust 
of India Bill and an amend-
ment by Shri M.R. Masani 
thereto for circulation of 
the Bill for eliciting 
opinion thereon moved on 
4-1:.1-63 continued. On 
Shri Masani's amendment 
for circulation of the Bill 
the House divided, Ayes 
34 Noes 135 and the 
amendment was according-
ly negatived. The motion 
to consider the Bill was 
adopted and after clause, 
by-clause consideration 
the Bill, as a end ded~ 
was passed. 

(il") The Minister of Finance 
(Shri T.T. Krishnamachari). 
moved that the Central 
Boards of Revenue Bill be 
taken into consideration. 
The motion was adopted. 
Mter clause-by-ciause 
consideration the Bill WI&. 
passed. 



3335 [DAILY D:mI:Irr] 

MOTION RE : REPORT ON 
MID-TERM APPRAISAL 

OF THIRD FIVE YEAR 
PLAN • 3285-3330 

The Minister of Planning (Shri 
B. R. Bhagat) ~o e  for 
the motion re : kepon on 
Mid-tenn Appraisal of Third 
Five Year Plan. The discus-
liOD waa Dot concluded. 

AGENDA FOR FRIDAY. 
DECEMBER 6. I963/AGRA-
HAYANA IS. 188S (SAKA) 

Further diSCUBsion OD the 
motion r, : Report on Mid-
term Appraiaa1 of Third 
Five Year Plan; and 
consideration of Private Mem-
ber's Bills. 

GMG IPND-LSII-I642 (Ai)LS D-I7-12-63-8So. 

3336' 
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